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I ~  IHLA'L'IVF: AHHJi;MBLY. 

Monday, 17th Septembe,., 1928. 

T)le Assem,bly met in the Assembly Chamber at Eleven 9t ~  ~l  

Mr. Pre!ij.l;ient in the Chair. 

QUESTIONS AND ANSWERS. 

MOSLEMS IN THE CLERICAL STAn EMPLOYED IN THE OFJ'lCES OF THE PORT 

CoMHJ8SIOI!fEBS, CmTl'AGONG. 

l)~  *JIr. Anwar-ul-Azim: Will GfJVI'mment be plea<;;ed to s,tate 
what is the total clerical cadre in the offiee of the C'hajrman, Chittagong 
Port Trust, amI how many of them are l\fosleJllR' Do Government 
p,ropose to direct that no future vacancy i9 offered to anybody t"IIw. till 
the "Moslem representation ~ h  at least 45 per cent. of the whole 
('aitre in that office' 

The Honourable Sir George Rainy: The total clerical cadre of the 
oftices of the Port Commissioner!!. Chitta!!ong. is 2:1 of which 6 posts are 
~l  by Muslims, ~ m~ are informed that while (he PQn COJIl-
missioners considf'r that increased i i ~  in tPe work of the port should 
hI' their first aim. they have already decided that. in order to bring the 
proportion of Muslims in their ministerial staff up to one-third ,q{ the 
total eaclre, preference will, other things beinl! er:ual. he given to quali-
~  Muslim cap.didates for vacancies, except tho!"e filled by promotion 
from the permanent staff, until the abo\'(' limit is reaChed. Government 
rIo not propose to take any action, 

INSANITARY RooM ALWTTED TO THE MILITARY DESPATCH SF..cTION OF THE 

CENTRAL FORMS STORE. 

553. *Mr. Anwar-ul-um: Will y m ~  IX' piealit'll to state 
whf'ther it isa fact tpat the military despat{Vt ~  of the Ceptral 
i<'orms Store is located in 8 low, damp, dark and highly i ~bi l .. ry room 
formf'rly used as a stable by :'.fessJ");. Il Ul'd ('ook and ('ompany and wh,f'thf'r 
(,I1I,l' re,('ord snpplier (NUT Bakhsh) i ~ in that Se4.'tiOll died of phthisis' 
If so, .do Government propose to remm'e the "cetion to 8 u'ell Yentiiatlf'd 
sanitary room! 

The Honourable Mr. A. O. McWatten: Government lU"e i ~  

that the room in queston is not dark, damp or insanitary. They have no 
information ~ i  the cause of Xur Bakbsh's de,th and there is PQ 
f,rrollnd for suppoNinf,r that it was in apy way cC'nn{'{'t('d with his work-
ing in the Military dl'spatch s('etion. of th{' ('l'ntra} Forms Stort', The last 
pari of th. question (loei> no arise, 

. 1 Fot h ~ question, Nt'!' lit the .'ntI of .lItllrt"ed l l i ll~ for the dAy. 
( 873 ) 
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APPOINTDNT OF AN OFFICER OF THE INDIAN CIVIL SERVICE AS CoNTROLLD 0)' 
PRINTING AND STATIONERY. 

5M. *Mr. Anwar-ul-Azim: Do Gon'rnment propose to appoint a 
member of the Indian Civil Service as the Controller of Printing and 
Stationery for the more efficient administration of the Department' If 
not, why not ! 

'!'he Honourable Kr. A. O. McWatters: There is no vacancy and 
Government are satisfied with the administration of the present Control-
ler; the question therefore does not arise. 

t555·. 

NUllOR OF AsSISTANT SECRETARIES IN THE GOVEBNl(ENT OF INDIA SECUTA-

BlAT. 

556. *Maulvi :Muhammad Yalmb: Will Government be pleased to 
~  the total number of Assistant Secretaries employed in the Govern-
ment of India Secretariat, and how many of them are Europeans, Hindus, 
Rikm and Muslims, respectively ? 

'!'be Honourable Mr. J. Crerar: The total number, including officers 
holding corresponding posts in the Railway Board and in the office of the 
Financial Adviser, Military Finance, is 26. Of these 6 are Europeans, 
11 are Hindus, 1 is a Sikh and 2 are Muhammadans. In addition 3 
Hindus are officiating. 

APPOINnIENT 01' MUSLIMS AS SUPEItJNTENDENTS AND A88l8TANTS IN TIlE 
Omom:am: DIIPABTIIENT. 

557. *lI&ulvi Mu)umrmad Yalmb. Will Government be pleased to 
... tate: 

(i) the total number of Superintendents and Assistants employed 
in the Department of Commerce and how many of h ~ lire 
Muslims' 

(ii) how many permanent and temporary appointments of 
Superintendents and Assistants have been made in the ~ m
merce Department since 1st January 1926 and how u:.any 
of them have been filled by Muslims , 

The Honourable Sir George Rainy: (i) There are 3 Superintendents 
and 18 Assistants employed in the Commerce Department. One Assistant 
is a Muslim. 

(ii) The following appointments have been made since 1st January 
1926: in the grade of Superintcndent one permanent appointment and 
in the grade of Assistant two permanent appointments and one temporary 
appointment. None has becn filled by a Muslim. 

ApPOINTHENT OF MUSLIMS AS SUPERINTENDENTS AND AssIsT.un'8 m ~ 
Co)()(EBCE DEl'ABT¥E1iT. 

558. *Maulvi Muba.mmad Yakub: Will Govemment be pleased tA, 
tttate if it is a fact that the Muslim c0'!lmunity has a poor representaticTJ 

tMr. Anwar·ul-Azim did not wish tl' put this ~ 8 i  
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in:,t:lJc SuperintendentJJ' and Assistants' grades in the Commerce Dcpart-
ment Y If RO, do ~ m  propose to take steps to cheek the pre-
ponderance of other communities aud appoint MUf:;}ims to the next vacan-
cies'" " 

h ~l  Sir George Rainy: Information regarding h ~
ber of Muslims in the Superintendents' and Assistants' grades in the 
Department of Commerce has been furnished in the reply jut given by 
i~ ~  question No. 557. Of the permanent and temporary vacancies 
whIch haveoccured in these grades since lst January 1926, all have been 
filled by the appointment of officers already in Government service. 
Tn the case of fresh recruitment, the claims of the Muhammadan com-
munity will be considered. 

APPOINTMENT OJ' MosLUIB AS SORBDiTENDENTS AND ASSISTANTS IN TO 

DEPARTMENT OJ' EDOCATION,lIEALm AND LAlms. ... 

5159. *Maulvi Muhammad Yakub: Will Government be pleased to 
&tate : 

(i) the total number of Superintendents and Assistants employed 
in the Department of Education, Health and Landa, on lat 
January 1928 T 

(ii) the number of Muslim Superintendents and AssistantS as they 
stood on the 1st January 1926 and 1st January 1928, ~
peetively T 

(iit) whether it is a faet that the number of Muslim .A.ssistant& DI:I.i 
considerably deereased since 1926 T If so, do Government 
propose to make up the deficiency by appointing qualified 
Muslims 88 Assistants in the tvaeaneies f81ling vacant in the 
future T 

~  O. 8. Bajpai : I lay on the table, Sir, a statement giving the 
infol4nation asked for by the Honourable Member : 

(i) 1$' January 1918-

(ii) 

Superintendents 5 
As&istan.ts 31 
Clerks 45 

1st January 1926---

Muslim Superintendents 
" Assistants 

" Clerks 
1st JantUlry 1 ~ 

Muslim Superintendents 
" Assistants 
" Clerks 

Nil. 
g 

14 

Nll. 
7 
12 

(i,ii ~  has heen a decrease of only two Muslim Asdstants and 
two cr !5.. ~ '. 1926 owing to the tranRft>r (Jf ·two A.'lSistants to service 
undt>r t 11 jab Government and of two clerks to the Office of the 
Tnspeetor General of Forests, Debra Dun. Future vacancies will be 
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filled eJber by departmental promotion which wiij ~ to be re-
gulated by merit, or by fresh recruitment in accordance with ~  policy 
of Government whieh already provides for the adoption ,of m ~ lli to 
ensure the representation in due proportion of the various communities. 

RBPRESENTATION OF MUSLIKS IN THE OFlPlCE OJ' THE I ~  ~ ~  

560. *lIaulvi Muhammad Yakub: Will Government be l 8 ~ to 
place on the table a statement showing the number of Supel'intenden,ts 
Rill] Assistants employed in the Railway Board' according to t;he vHriilu!:I 
communit.ies' Is it a fact that the Muslim community has not been 
gh-en proper representation in these grades T If so, what steps do flo,-
ernment propose to take in the matter' ' , 

Mr. A. A. L. Parsons: A stateme,I,lt h ~  ~ i i ~ ~ l ~  
on the table. Promotion to these grades is made by selection. ' . 

Statement showing the number of Superintendents and Assistants ~ 
played in the Railway Board according to various communities. 

Superintendents Assistants 
Hindus 2 18 
M~ 3 
:Europeans and Anglo-Indians 
Indian Christians 
Sikh 

3 
1 

6 
1 
1 

RBTIBEKENT OF THE RIGHT HONOURABLE S&INIVASA. SASTBI, P.C., nOli 
SoUTH AnuCA. ' . , 

661. ~  Gaya Prasad SingJl: (a) Wm poverpmeBt J!;inllly li!tatc 
wben the Right Honourable i i ~  ~i is going to i ~ ~ 
South Africa T . 

(b) In view of bis conspicuous success, do Government propose to 
l'equCRt bim to stay on in South Africa for another term ! 

«(') In case of bis inability to do so, wbom do Government propose 
to appoinf as his successor T 

Mr. G .•. Bajpai: (a) Mr. Sastri bas ('xpresse,d a desire to be 
relieved of his duties in Soutb Africa as early in 1929 as m.ay be practic-
able. 

(b) The Government of India asked bim to prolong bis stay in 
Soutb Africa, but be bas expressed his inability to do so. 

(c) The matter is under consideration. 

AppEALS OF GoVElUOIENT SERV AftS. 

662. *JWr. N. lI.loshi: (a) 'Will Government be pJealle4 to say it 
l1nder tbe present rules governing appeals, Government servants 8ft) t.1t:-
harred from. submitting reminders to the officers to whopt the ~ are 
addressed T 
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(b) Is it a fact that the Posttnaster-General, Bombay, hal; rcct-utIy 
direct.ed the appellant6 not to send in or addrCHB reminders to the appel-
late authority T 

(c) If so, do they propose to take liteps to have such directions with-
drtawn T 

'!'he BODOJ1l'&b1e BIr. A. O. McWatters: (a) No. 
(11) and (c). Government understand that such orders were in force 

for aome tmie but have since been cancelled. 

REOBUITJIBln' 01' TIlE CLERICAL CADRE OF THE GENERAL POST OI'PlCE, 
BOMBAY. 

563. *BIr. R. M . .Toshi: Will Government be pleased to state : 
(a) The number of clerk&-men and women-recruited in the 

clerical cadre in Bombay General Post Office since January 
1927, who had passed neither the Matriculation nor School 
Leaving Certificate examinations nor any higher examina-
tion t 

(6) Whether the Director-General has restricted the recruitment 
in the Post Office to the Revenue Divisions and the adjoilJ-
ing Revenue Divisions in the ease of Bombay arid CaIcutl..l ! 

(c) Whether one of the non-qulilified recruits is a native of fhe 
Punjab' 

(d) Whether a regiHter of approwd candidates iii maintainoo in 
tlie Bombay General Post Office , 

(e) If the reply to (d) above is in the affirmative what if, the 
number on the register and the number of graduates, under-
graduates and matriculatCl! on the register T 

BIr. P. G. Rogers: (a) Four men and two women. 
(b) Yes. 
(0) -r-
(d) No. 
( e) Does not arise. 

Low RA'1'J18 01' . Krr OoNVEYAlfCB ALLOWANCE SANCTIONED roB POSTAL 
0M0I.u.a WOBICING ON TaANSlI'ER AT BARODA. 

ISM. *BIr. R ... .Toahi: (a) Will the Government be pleased to 
lit ate : 

(i) the present rates of kit conveyance aIlowance granted to the 
POIIt Office officials working at Baroda on transfer ; 

(ii) similar rates that are sanctioned for Anand, Broach, Ahmedabad 
arid Nadiad , .'!' b) ~ h  it is a fact that the Bombay Presidtmcy Postal an·i 

It. . . a . iation has protested against the low rates of kit COllveyance 
All atl\e anctioned for Baroda , 

(c) riso, do Government propose to re\ise them early , 
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The Honourable Mr. A. O. l\rIcWatters: (a) (i) and (ii). One anna 
per maund per mile, in both cases. 

(b 2 No such representation is traceable though representations werl' 
received from other bodies at a time when the rates were different. 

(c) Does not arise. 

RESTRICTION OF RECRUITMENT IN THE POSTAL DEPARTMENT IN THE PRESI-
DENCY TOWN OF BOMBAY TO THE ADJOINING REVENUE DIVlSlOJiS. 

665. *Mr. N. M. Joshi: (a) Is it a fact that the Director-Gencl"lli, 
Po&ts and Telegraphs, has issued instructions restricting recruitment in 
thr. Postal Department in the Presidency Town of Bombay to the adjoin-
ing Revenue Divisions Y 

(b) Is it a fact as a result of this, inhabitants of the nearest Dh, 
tricts such as Poona, Nasik. Ahmednagar are ineligible, whereas tllOgC 
from far-off Districts such as Ahmedabad, Kaira, Belgaum, Dharwar anu 
Karwar are eligible Y 

. (c) If so, do Government propose to modify the ordeJ;S so as to allow 
• recruitment in Bombay from any part of the Bombay Presidency T 

The Honoura.ble l'tIr. A. O. McWatters: (a) Yes. 
(b) Yes. 
(c) The matter is already under the consideration of the Director-

General. 

NUJlBBB OF OFFICIALS IN THE GENERAL POST OFFICE, BOMBAY, ON THE 
SUPERANNUATION LIST. 

566 -Mr. N. M. Joshi: (a) Will Goyernment be pleased to state 
the number of officials in the Bombay General Post Office on the superan-
nuation list (i) in the selection grades (ii) in the time-seale T 

(b) Is it a fact that the extensions to officials in the selection grade 
is causing greater stagnation in the time-scale ? 

( c) Is it a fact that the officials on extension of service haVe further 
been given acting or permanent promotions to higher non-gazett&1 01' 
~  appointments T 

(d) How do Government propose to remedy this grievance of the staff·1 
The Honourable Mr. A. A, McWatters: (a) It is understoo(Hhat, 

by the term "superannuation list" the Honourable Member means a 
list of officials between the ages of 55 and 60. There are 10 such officials 
in the selection grade and 3 in the time-scale. Such officials must not 
however be regarded as " superannuated" since the rule relating to 
ministerial servants is that they should ordinarily be retained in service 
up to the age of 60 years if they continue efficient. 

(b) In view of the explanation just given, the expreliSion " exten-
sions " as applied to continuance in service after the age ·of 55 is mis-
leading; and the effect of retaining such officials in the service up to 
the age of 60, in accordance with the ordinary rule, cannot be rega,rded 
as cawring Rtagnation. .• ' , 

(c) and (d). In view of the explanation given, these qUetitions do 
~  
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HOUSE-RENT ALLoWANCES SANCTIONED I'OR SUB-POSTJlA8TEB8 OF OFFICES 
CONVERTED INTO SELECTION GRADE SUB-OJ'IPICES. 

567. *ltIr. N. II. Joshi: (a) Will the Government be pleaseli to 
stllte if the house-rent allowance normally sanctioned for a selection grade 
sub-postmaster in Bombay, who is not provided with free quarters, is 
B". 25 , 

(b) Is it a fact that house-rent allowances sanctioned for the iUb-
postmasters of offices recently converted into selection grade sub-office!! 
still remain the same as when they were time-seale offices , 

(c) If so, do Government propose to revise the same , 

Mr. P. G. Bogen: 
to Rs. 40. 

(a) No. The allowances vary from Rs. 18 

• 
(b) Chinch BUDder town sub-office in Bombay· is the only office 

which has recently been converted into a selection grade office and in which 
the house rent allowance for the HUb-pcstmaster has not yet been revised. 

(c) The matter is under consideration. 

INVESTIGATING INsPECTORS IN THE OJ'J'ICE OF THE POSTKASTER GENBlLAL, 
BoJIBAY. 

1)68. ... N. II. Joshi: (a) Will the Government be pleased tG 
~  whether it is a fact that an appointment of Investigating Inspc;cwr 

to !ahe Postm8llter-General's office in Bombay has been filled up by an 
official of the Postmaster-General's office T 

(b) Is it a fact that the second appointment of Investigatmg 
Inspector has also been filled up in an ofJiciating capacity, by an official of 
~ m88 l 8 office , 

~ ) Is it not directly against the reply given by Mr. Sams to qUe6tiOll 
No. 86 put by :Mr. N. C. Kelkar in the last session f 

(d) Is it a fact that the Bombay Presidency Postal and R. M. S. 
AlsOl'iation has passed a resolution at the Satara Conference in June 1928, 
protc!8tmg against these appointments , 

(t) If 80, will Government be pleased. to state what action is bt-ing 
taken to set the matters right f 

1Ir. P. G. Boeen: (a) and (b). Yes. 
(c) No; as no clerk who had passed the qualifying examination 

was available. 
(d) Yes. 
(e) In view of the reply to part (c) of this question, Government 

do not consider any action necessary. 

DEPAa'l'lOlfTAL TEST FOR C.umIDATES BEFORE EMPLOYMENT IN THE POST 
ODIO. IN BOKBAY. 

M ~  N . .. .Joaht: Will the GoverDDlpnt be pleased to state: 
(a, Whether it is a fact that until recently qualified men and 

even graduates were subjected to a departmental test in 
L128LA .A.2 
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dictation, etc., before employment in the Poltt: oroc:ein 
Bombay' 

(iJ) Whether the non-qualified men, if any, entertainet.l billCl' 
January 1927, and eODfirmed as reserve clerks were sllbjtcu.·.j 
to the test mentioned above T 

t r) Whether any such recruits mentioned in (b) belong t(, tht' 
depressed or backward community T 

tia) If' the answer to (c) above be in the negative, will W\'el'l1-
ment be pleased to give reasons for such special treatmeut 1 

Mr. P. G. ~ : (a) No. 
(b) Yes. 
(c) Yes. 
(d) Does not arise .• 

EJhotonlENT OF A NON-QUALIFIED LADY CLERK IN THB GENERAL POST 
OFFICE, BOMBAY. 

570. ·lIIr. N. 111. Joshi: (a) Is it a fact that a non-qUlllifted lady clerk 
employed in the Bombay· Ol'neral Post Office within the last three month:; 
is the daughter of an Assistant Postmaster who is in service f 

(b) Is it a fact that one Mr. Dara.'lt' of Ahml'dnagar possessing the 
necessary educational qualifications and whosc father died· in harncss.,with 
~  :ltJ y~  of serVice, was refused- employment , 

1le B6Jiomble Mr. A. O. IIcWatten: (a) Yes. 
(b) No. Mr. Darase has been enrolled lIS a candidate for employ-

ment_ 

MnmmM EDUCATIONAL QUALIFICATIONS OF CLEftKB IN TIlE POST OPFICE. 

0'1'1.; *Ib. 1(. .: .Joabi: Will the Government be pleascd to stalr. 
the miLimum educational qualification necessary for l m ~ u'> dt·rk 
in the· 1'4Hot Office, 

(it r in the' ~ of men candidates, 
(b) in the case of women candidates 1 

.-r: 1': G: BCqtei'a: No minimum educationalqualiooations are 
definitely preseribed either for men or women candidates ~  recruit-
ment to the Postal Ser"ice, tbough- the fiir'nier are drdin:arffy required 
to produce i ~ of having passed the Matriculation examination or 
its eqUivalent. 

LEAVE RULES ON RAILWAYS. 

512: *Lieutenant-Colonel H. A. J. Gidney: With l'eferenee t1)' 
Mr. A. A. 11. Parsons' reply to my motion for a cut in the Demand for 
the :Rail Wit! Board moved in h ~  li ~ l) ~ L(!pisilltive AsselIlbly 
ott till' l'lubJee't of lJC1lve Rules: wIll the UonOluab1e Member please state 
if the new IJeaye RuleR hsye h~  framed: anlf when he hopes to publish 
them f -

Mr. A.. A. L. ParsoDS : New leave rules forrailwaYllervices as a 
whole have not yet been framed. But the Railway Board 88 a separate 



m ~  are going int«) the qUeHtion of revising the leave ruleH for subordi-
nates on the Great Indian P'·ninsula and the EaHt Indian Railways, who 
were originally in the. CompanieH' service. These employee.., remain at 
present under the I'UleM of the old oompanif'..8 and are not, like the 
remaining subordinate employeeM on the State-managed RailwaYII, under 
the Fundamental RnleM. 

SUBORDINATES OFFICIATING AS I l ~  RAlLWAYS. 
673. *Lieutenant-OoloDel •. A. I. Gidney: With reference ~ 

Mr. l'arlionH' reply to my motion for a cot in the Demand for brrant for 
Railway Adminilitration on tbe 28th February 1928, regarding b i ~ 
officiating as officials, will the Honourable Member please state jf he hCUi 
given effect to Lis assurance, and, if so, the extent to whieh this has been 
done f • 

1Ir. A. A. L. Parsons: I have diseu88ed the matte!' with tbe recent 
Agent of the Great Indian Peninsula Railway, and propose to have a 
further discussion with him and the preHent Agent very shortl:v. I am 
hopeful that as a result ~ HbaU be able to arrive at a satisfactory con-
clusion. 

t57440 • 

t575·. 
t5764f • 

OFFICIAL WHO SIGNED THE PEACE PACT IN PARIS FOR INDIA, 

577. -Mr. Gaya Prasad Singh : Will Government kindly state who 
!lig-ned 1 lip, Peace Pact in Paris for India , • The Honourable Mr. I. Crerar: Sir Denys Bray has asked me to 
answer this question on his bebalf. Owing to illness he is DDable to be 
in his place to-day. 

Lord Cushendun. On this point I would refer the IIollourable Mem-
ber to the answer the Foreign Secretary gave to Mr. Birla's question 
on the 13th September. 

EMPLOYMENT OF STUDENT ~ ON 1tAn.WAY8. 

mH. *8ardar Gulab Singh ~  behalf of ~  Singh) ; (a) 
Will Govenllnent please state wbgt waS, the objeef. of the Railway Board' 
in employing student engineers in 192'1 , 

(b) How many of these student i ~ oompleted their training 
suocessfully and at what dates at the earliest and latest , 

(c) Witt! any attempt made' to employ them as assistent engineers 
or temporary engineer:,;' If !l0, how many of them are employed as 
such? 

(d) How many temporary engineersha"e so far been employed i ~ 
some of h~  student engineers had completed their training f 

~) ~  is it that the Government did not employ people from ~ Il  
thesc'ftuq ~i  as -temporary engine .. ers o. r R.SS. istimt enginc'crs, 
whell'thc.1"',. c ginn training for this purpose' .. 

tl!'or thiH qoestiou; _ at the ebCl of atarretl qut'8fiOJllJ for ~ 41ly. 



tEGtSLAl1'/E A.SSEXBLY. [l7TH SEl'T .. 1928 

(i) How do the Government justify that they keep in view the weJ!are 
lIt these young engineers ! 

(g) Were any Anglo-Indianx or Europeans ever entertained 88 
student engineers , 

(h) Do the Government propose to take any steps in near future for 
the employment of these qualified and trained engineers, whose career is 
being spoiled f 

Mr. A. A. L. Panona: (a) and (t). The object was to meet the Jiffi-
culty experienced by Indian youth:.! who have qualified as civil engincenl 
in obtaining practical training. Railway construction gives unrivallcd 
opportunity for training civil engineers after their college course, and as 
the Railway Board have a considerable construction programme in hand, 
the opportunity has beei tnken of giving practical training to engin£'er-
iug ~  This traming is !riven for a period of one year only. 
There is no obligation on the part of Government to give these student 

i ~ employment on Railways, either permanent or temporary on 
completion of their training, but Government naturally select the best 
of these young men for tenlporary employment whenever the demand 
arises. 

(b) Of those appointed in 1927, seven have completed their training 
succcssfully. 

(c), (e) and (h). The names of the students who complete their train-
ing successfully are placed on the Railway Board's registers of approved 
candidates and when the need arises for temporary engineers, their 
names are considered along with others. Of those who had completed 
their training in 1927, three are now employed as temporary Engineers. 

Cd) The three referred to in my reply to (c). 
(g) No. 
Mr. B. Das : Is it the practice for tbe Railway Board to take student 

engineers from every provincial Engineering College and do they take 
student engineers from the Bihar College of Engineering T 

Mr. A. A. L. Parsons : I am afraid I must ask the Honourable Mem-
ber to give me notice. I do not recollect the names of all colleges from 
whom we take student engineers. 

APPoINTllENT OF PRoBATIONARY UPPER SUBORDINA.TES IN THE St1BVEY 01' 
INDIA. 

579. i.'Sardar Gulab IiDrh (on behalf of Sardar Kartar Singh) : (a) 
Is it a fact that nine ap}/ointments of probationary upper subordinates 
in the Survey of India wcre made since 1926 and 4 were given to Muham-
madans on a communal basis , 

(b) Were the appointments advertised in the Punjab newspapers f 
(c) If the reply to (a) is in the affirmative, were there lilly Sikh 

applicants! If so,why WaR none taken T 
Mr. G. S. Bajpai: (Il) 16 probationary appoint.ments to the Upper 

Subordinate Service in the Survey of India were made originally in 
1926. These included a mb~  of candidates of different minority com-
munities. The number was, however, subsequently reduced to 9, owing to 



QUESnON8 A.Mb .uta\Vus. 

the weeding out of unsatisfactory candidates. The revised figure of 9 
includes 4 Muhammadanll. 

(b) Yes. 
(c) One Sikh wall included in the original batch of 16 appointments, 

but he resigned a few days after he wall appointed, as he waK not satisfied 
with his prospects. 

EMPLOYMENT OF SIKHS A.8 EXTRA. AsSISTA.NT CoKMI88IONEB8 IN THE SURVEY O. 
INDIA. DEPABTKENT. 

580.*8ardar Gulab IJiDgh (on behalf of Sardar Kartar Singh) : (a) 
J!; it a fact that ~  is not a single Sikh &8 Extra Assistant Commissioner 
in the Survey of India Department f 

(b) Is it also a fact that some 14 probaiJ.onary Extra Assistant 
Commissioners were recruited in 1926 and 1927 of whom 4 were Muham-
madans who were taken on a mm ~ basis f 

(c) If so, do Government propose to recruit Sikhs in future vacancies 
likc ~ h mm  U not, why' 

Mr. G. S. B&jpai: (a) Yes. 
(b) Yes, but the appointments were made in 1925 and 1921, and not 

in 1926 and 1927, as stated in the question. 
(0) The Honourable Member is referred to the reply to his question 

No. 422 on the 11th September 1928. 

EMPLOYMENT OF SIKHS IN THB IJIPEBIA.L SERVICE OF EwGIlUEBH IN THF 
IRRIGA.TION BRANCH, PuNJAB. 

581. ·Sardar Gulab Singh (on behalf of Sardar Karter Singh) : (al 
Is it a fact that there are only 4 Sikhs out of 151 in the Imperial i ~ 
of Engineers in the Irrigation Department of thc Punjab Province f 

(b) Is it also a fact that in spite of the great predominance of other 
communit.ies in this service, the new recruitment is still open to them and 
no Sikhs are taken' 

(c) Is it a fact that nomination of the candidates from minority com-
munities is made in almost all the Imperial Services, even where there is a 
competition' 

(d) Do the Government similarJy reserve appointments for the mem-
bers of the minority communities f If not, why f 

(e) If the reply to (b) be in the affirmative, do Govemment propose 
to order the entertainment of Sikhs in all future vacancies in the Punjab 
until their fair representation is brought up f If not, why not f 

The Honourable Mr. A. O. McWatters: (a) Yes. But of 151 officers 
of the Indian Service of Engineers in the Irrigation Branch. Punjab, 77 
belong to the Europe-recruited branch of t.he Service, and, as recruitment 
to that branch is confined to European British 8ubjects, no question as to 
commanal rerrt'!\entation therein CaD arise. 

(II) !!.l1h l¥). Direct appointments to the India-recruited branch of 
the l ~ i  of Engineers having hithel,'t.o been guaranteed to stu-
dents of certain engineering collegcs in India, it has 110t so far been 
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possible to reserve any posts in the Service for minority communities. 
The guarantees have, however, now expired, and tJie question of the 
procedure under which direct recruitment to the branch will be made 
in future is under consideration. Due provision will be made in the rules 
for the reservation of certain appointm'ents for the redress of communal 
inequalities. 

(e) Yes. 
( e) Does not arise. 

REFUSAL TO ALLOW INDIAN CLERKS OF THE .AJury HEADQUARTERS AND OF 
THE blPERIAL SECRETAlUAT TO JODf TUB hmIAN TERRITORIAL FORCE. 

582. *Sardar Gulab Singh (on behalf of Sardar Kartar Singh) : Is 
it a fact that the Indian clerks of the Army Headquarters and of the 
Imperial Secretariat are not allowed to join the Indian Territorial Force 
whereas the Anglo-Indians are permitted to join the Auxiliary Force' 
Jf so, why T 

Mr. G. M. Young: The rule in force is that Government servants may 
not join the Auxiliary Force or the Territorial Force without the per-
mission of the Head of the Department in which they are serving. 

It is only possible for an Indian clerk at Army Headquarters or in 
the Imperial Secretariat to join a Provincial unit of the Indian Territorial 
Force, and a Provincial unit only trains by annual embodiment in camp 
for period.<: of one or two months, whereas members of the Auxiliary 
Force (India) can perform their obligattions by intermittent drills. It fol-
lows, therefore, that it is easier for the Ireaq. of a Department to give 
permission to an Anglo-Iridian than to an indian. 

EMPLOYJIENT OF Sums IN THE CIVIL A VIA-TJON OFFICE. 

583. *8ardar Gul&b SiDgh (on behalf of Sardar Kartar Singh) : (a) 
Is it a fact that the ministerial establishment of the Civil Aviation Office 
(Department of Industries, Government of India) consists of the follow-
ing: 

(1) Anglo-Indians...... 4, (2) Hindus...... 4, (3) Muham-
madans...... 3. 

(1/) If so, will the GOvemment piease state the reasons tor fhe exdu-
sion of Sikh.., on it!< staff , 

(c) Do Govemment propose to take steps to safeguard the interests of 
Silills and order their recruitment in fatere vaClincies' If not, why' 

'l'he Honourable Mr. A. O. ~  (a) The number of Muham-
madans is two. The other particulars are correct. 

(b) There has been no endeavour to exclude Sikhs. Only two appli-' 
cations were received from SikhR and the post was filled by a member 
of another community who was e9nftidered more suitable. 

(c) If qualified Silills apply for future vacancies, their clilhhll will 
receive consideration, but Goyernment are unable to adopt the suggestion 
made b1 the Honourable lIember. 



NUMBER OF .SIi.SS J!:JI.PLOY1&J> .MI TRAme brSP.1!C',l'OBB ,('l'JtANSJ'ORTATION 
.BiaANQIiI) ON T1IJ: NOBI'II WUDpr IblLWAY. 

584. ~~ ~~b b l l (o.n b I~ l  .of ~  ~  ~ b) : (a) 
Will the Go,'crnDleilt be l 8~  to state tile totalriumber of posts of 
'I'ramc Inspectors (Transportation Braneb) on the North ~  Railway 
d,awing more than RH. 300 per mensem , 

(b) How Dlllny of them are Sikhs 88 against llindus and Muham-
JlUI;)ans , 

Mr. A. A. L. ParsoDJ : The information asked for by the Honourable 
Mf'mber will be found in the l b b ~ l i  Q{ ~ Employees 
on the North Western Railway in receipt of RB. 250 per mensem and over 
or on scales of pay rising to Rs. 250 pet" meD6lem and over. A copy is jn 
the Library. 

EMPLOYMEl1lT OF SI,KHS. AS ~  AJIP AssISTANT CoNTROLLERS OF 
STORES ON THE NORTH WES'fEIr1i RAILWAY. . 

:' ' ... 
585. ~ G1I:1aJJ ,.ingh (on b ~ li ofSar,dar ~h) : (a) 

How many Controllers and· AssistantConttolle;rs of Stores are there on 
the North Westeryl Railway and how ;many of tthem nrc Sikhs' 

(b) Is it a fact that the appointment of Controllers and Assistant 
Cpntroll,ers are made by 1 l mi~  f 

(d If so. what steps have been ~ il by th,e Government tt) erurure that 
Sikhs get their proper sh:-trc in this hr;tneh of ser\'ice ! 

• 1IIr. A. A. L. Paraou : (a) There .are one COD.troijer and four Assistant 
Controllers of Stores on the North Western Railway. None of ihem wc 
Sikhs. 

(b) and (c). Direct recruitment t.o the Superior Stores Department 
has been discontinued, and recruits .an' now obtained by the transf£'r .of 
suitable Qfficen; from the Civil and M ~h i  Engineering Departments. 
Sikps 41 these Departments have an equal chance of being transferred. 

t  •  .  - • 

EMPLOYMENT 01' 5mBB IN THE CLERICAL EsTABLISHJfBNTB OF THE GOVERN-
MBNr 01' INDIA PaB88B8 AT DBLHI.urn SDILA. 

586. *8ardar Gulab Singh (on behalf of Sardar'Kartar Singh) : (u) 
What is the total number of posts in the clerical establishments of the 
Government of India Press, at. Delhi anQ SimI,a, i~ l  and )1OW 
many of them arc held by Sikhs ip each Press' .. 

. (l,) If none, .why are the claims of Sikhs being ~  in this ser-
\'lCC , 

. h l ~l bl  Mr. A. ~  M~  (a) The total number of posts 
1D theettri(pliestahlishmeilts· orthc Goyer!1ment of India Presses. at Dc}. hi 
and iml ~ '8 and 28 respedive}v. There is no Sikh on the rlerieal 
establishment ~  eiiher Press. . 
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(b) The claims of a ~ i  belonging to a minority commnnity 
are given due consideration if he is adequately qualified. 

EMPLOYMENT or SUCHS IN THE OUIOB OJ' THE 'DlREC'TOR, W IBELESS 
Tm.aaBA.PB, Sun.A. 

587. *8ardar Gulab Singh (on behalf of Sardar Kartar Singh) : I:.; 
it a fact that there is no Sikh on the staff of the office of Director, Wireless 
Telegraph, Simla T U so, do Government propose to recruit Sikhs in 
future vacancies , 

The Honourable Mr. A. O. JlcWatterB : There is one Sikh clerk em-
ployed in the Wireless Braneh of the Director-General '8 office. I would 
add that the Wireless Branch forms part of the Director-General'f! office 
as a whole, in respect of which the general orders of Government relating 
to the adjustment of communal inequalities are in force. 

EMPLOYDNT or Sutus IK GAZB'1'TBD POSTS IN Tim INDIAN STORES 
DUARTIlBNT. 

588. *8a.rdar Gulab BiDgh (on behalf of Sardar Kartar Singh) : (a) 
Will Government please state whether any appointments have been made 
to the gazetted posts in the Indian Stores Department since January 
1928 f If so, has any Sikh been taken f 

(b) If the reply, to part (a) be in the negative, will the Government 
please say if the claims of Sikhs were duly considered at the time of recruit-
ment in this Depl!rtment' If so, how' 

The Honourable Mr. A. C. McWatters: (a) One appointment has been 
made to a gazetted appointment in the Indian Stores Department since 
January 1928. The officer seleeted is not a Sikh. 

(b) The claims of minority communities to appointments in the 
Department are given due consideration at the time of recruitment. 

PAUCITY 01' SIKBS IN TBB RAILWAY CLBARlNG ACCOUNTS OFFICE, DELHI. 

589. *SU'dar Gulab Singh (on behalf of Sardar Kartar Singh): 
(a) Is it a fact that there is a great paucity of Sikhs in the Railway Clear-
ing Accounts Office f 

(b) How I:lany appointments were made in that office since JAnuary 
last' 

(c) How many Sikhs were taken' 
Mr. A. A. L. Panons : (a) Government regret, that, for reasons which 

have been previously explained, they do not consi(]('r it in the public 
interest-to give figures of communal representation in individual officeR. 

(b) and (c). 120 appointments have been made in the Railway Clear-
ing Accounts Office since last January of which a certain number went 
to Sikhs. And I can assure the Honourable Member that. the Director of 
the Clearing Accounts Office is following the, instructions of Govf'rJiment 
i~h regar? to the representation of minority mm ~i i  when vaeanciCII 

arIse in thiS office. 
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811m INSPECTORS OF CoACBlNG AND GooDS. 

690. "'Sardat' Gulab SiDa'h (on behalf of Sardar Kartar Singh): 
What is the total number of Sikh Impectors of Coaching and Goods as 
against Hindus and Muhammadans T Do the Government propose to take 
necessary steps to safeguard the intere8tH of this community in this line ! 

The Bouourable Sir Bhupendra Bath Mitra.: 'fhe information is 
being collected and will be supplied to the Honourable Member in due 
course. 

Nawab Sir Sahibzada Abdul Qaiyum: llay I ask, Sir, what is the 
proportion of Sikhs to the whole Indian pop,ulation T 

The Honourable Sir Bhupendra lfath JIitra : I have no recollection, 
Sir but the Honourable Member will be able to obtain it from the Census 
Reports. 

NUIIBBR OF URBAN AND RURAL UNJT8 OJ' TBB INDlAlf ~  ~  

691. ·Pandit 'fha1mr D., Bharpva: (a) 'What steps if any haTe 
been taken by the Government to give practical effect to the provisiqns of 
the Territorial Foree Act after it was passed in Mal'Ch laf;t t . 

(b) How wan)' recruits have joined the Territori"l Forces in the 
different provinces from March 1928 to lst September 1928 in 

(1) urban units (per province) T 
(2) rural units (per province) T 

(c) Will Government be pleased to state the amount of expenditure 
incurred in respect of the Territorial Forces from lst April 1928 to lst 
September 1928 T 

(d) Will Government be pleased to state the number of urban and 
rural units of the Territorial Forces per province and the strength 01 each 
unit' 

1Ir. G .•. YoUDg: (a) The Honourable Member is referred to the 
nnswer given on the 8th Septemher to starred question No. 2!l4. 

(b) (1). None. As I have previously stated, the amend;ngo Act 
l'ame into force on September the 1st. 

(2) I am not aware how many recruits joined thfl Force betw('('n the 
dates mentioned, and I do not think that any useful purpose would be 
served by attempting to collect the figures, all the Dew Act only came into 
force on the 1st St'ptember. I trnst my Honourable friend will 8Jrre(' with 
me. 

(c) The figures will not he available in any CL'Ie bl'fore Dt'e('mbl'r 
~  In view of what I have just stated, J presume that my Honourablf' 

frIend ~I1 l s>. refcr to have fif!l1reS relatinJr to 8 Rimilar pt"ril)d af1('1' 
mh ~  Thcse will be aYailab)e at tht' end of the financial yl'ar. 

(d) A stat.emt'nt giving the infonnation is)aiJ on the table, 
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~~ R,trQDgth 
Prot:incc. m ~  riBOd on 1st 

Itrength. ; July 1928. 

ProfJitteial (RvraI) U"it8, 

Punjah .. II/1st Punjab Regiment .. , . 738 6/)2 
, 

II/10th PlJIIjab ,Regiment .. 738 594 .. 
II/17th ~ Rf@iment .. · . 738 517 

North West II/12th Frontier Foree ~ im  · . 738 72! 
Frontier. 

Il03th ~ i  FQroe Rifte!J .. .. 738 64.'1 
<. ,- ~ 

nited ProviDceft u IIf7tlt Rajput Regiiaeot. · . .. 738 627 
-

I2f7th ~  Regiment .. · . 738 592 

Ilf9th Jat Regiment .. .. .. 738 729 

1l/18th Royal Garhwal Rifles .. .. 738 586 

lhi .. .. 1l/14th Punjab Regiment .. . . 738 717 De 

A jmer.Merwara .. 1l/4th Bombay Grenadiers .. · . 738 6.2IS 

ngal .. .. 1l/19th Hyderabad Regiment ~ l 738 313 
W'mg). 

Be 

ihar and Orissa. B 1l/19th ~y b  Regiment (Bihar and 738 330 
on- Wing). 

adraa " II/3rd Madras Regiment .. .. 738 447 M 

12/3rd Madras Regiment I 738 372 · . .. 
13/3M Madras Regiment .. .. 788 530 

14/Bnl Madr .. Regimeat. · . .. 738 472 

urma" " ll/2Oth Burma Riftea .. · . .. 738 462 B 

bay " II/5th Mahratta Light lDIantry , , 738 716 Bom 
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Province. Name of units. 

889 

Autho- Strength 
riled on 1st 

I strength. July 1928. 
i 

~

Urban uaiU. 

Bombay 1st Bombay (Pallli) Urban Infantry 738 

2nd (Bombay PreaideDCy) Urban Infantry 346 
(2 Comp&niee). 

Madras 3rd (Madras Preaidency) Urban Infantry (2 346 
Companies). 

UDited Provinces I 4th (UDited Provinces) Ul'bah Infantry (2 346 
I Companies). 
I 

• StreDgth given is that of 11/2nd Bombay Pioneelll, DOW being converted into an 
Urban Battalion. 

554* 

Pandit Hirday Hath Kunzru : May I ask whether any addition has 
. been made to the University Training Corps anywhere except in Bombay' 

Mr. G. M. Young: Sir, there is a question on the paper about addi-
tions to the University Training Corps which I shall be answering 
shortly. 

EDUCATION AND EMPLOYMENT IN THE PUBLIC SERVICES OF THE DEPBE88lID 
CussES. 

592. *Pandit Thakur Das Bhargava: What aCtion if any have Gov-
ernment taken in connection with the Resolution passed by the Assembly 
in its last Session in respect of the education and employment in the public 
services of the members of the depre8Sed cl888eS f 

Mr. G. 8. Bajpai : The Resolution with an extract from the debates 
of the Assembly was communicated to Local Governments and certain 
minor Administrations and their attention invited to th£' main points 
raised in the course of discussion. 

AOQUIsmON OF LAND FBOII MEMBERS OF AGRICULTURAL TR.mEs BY THE 
DEPQSSED CLAsSES RESIDING IN THE DELHI AND NORTH WEST FRONTIER 
PROVINCES. 

593. *Pandit Thakur Du Bharpva: (a) Is it a fact that membet'li ot 
the depressed clllSSes residing in villages in the Delhi and the North West 
Frontier Provinces depend upon land and agricultural labour 8S their main 
source of livelihood , 

(b}c Is it, a fact that tbe depressed classes are not included in the list 
of agriClli\M&t tribes in the province» of Delhi and the North West Frontier 
and tbe ~ 1m  of these classes are interdicted from acquiring land from 
memberfl of agricultural tribes T 

L128LA 
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(c) Do the Government propose to l'emove this caste disability of 
the depressed classes at an early date' If so, by what time T 

Mr. O. B. Ba.jpai : The information asked for is being collected from 
the Local Governments concerned and will be supplied tl() the Honourable 
Member. 

CoNTROL OF FIRING WITHOUT NOTICE ON CROWDS BY THE POLICE OR 
MILITARY. 

594. *Pandit Thakur DaB Bhargava: (a) How many cases of firing 
without notice by the police or military have taken place during the last 
year, i.e., from September 1st, 1927 to September 1st, 1928, and what is the 
total loss of life due to such firing 1 

(b) Do Government propose to pass some legislative measure to control 
such firing with a view to minimise the enormity of the loss of life T 

The Honourable Mr. J. Crerar: (a) There was no case within my 
knowledge of firing by any military force. As regards other instances 
the reports are not in all cases definite on the point whether the police 
were able to give warning or not. So far as I can judge there were only 
two or three cases in which no warning could be given resulting in three 
fatal casualties. 

(b) The existing orders lay special stress on the importance of giving 
warning before opening fire. Where a definite attack is being made on 
the police, this may not always be practicable. But Gonrnment are 

i~ i  that the orders are ~ and that no legislative measure iR 
required. 

PROCEDURE OF THE INDIAN STATUTORY COMMISSION. 

595. *Pandit Thakur Das Bhargava : Will the Government be pleased 
to lay on the table the correspondence between Sir John Simon, the President 
of the Statutory Commission, and the Governor General in Council relating 
to the procedure nnnounced on 6th February 1928 and its subsequent 
modification in response to the demand of the Pl,IDjab Committee Y 

The Honourable Mr. J. Crerar: The procedure of the Indian Statu-
tory Commission is settled by the Commission itself and does not form 
the suhject of correspendence with the Governor General in Council. 

t596· . 

.ALLEGED PREFERENCE SHOWN TO ANGLO-INDIANS IN THE MATTER OF RECBUIT-
MENT TO THE OFFICE OF THE DIRECTOR OF CIVIL AVIATION. 

597. ·Mr. Gaya. Prasa.d Singh: (a) Will the Government be pleased 
to lay on the table a statement showing the number of employees of the 
Director of Civil Aviation specifying their communities, the dates of their 
appointments and the salaries payable to them ! 

(b) Are Government aware that there is a definite discontent against the 
manner in which preference has been shown to Anglo-Indians in the matter 

tFor thLq question, see at the "ud of starred questions for the day. 
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of recruitment of this staff and do Government propose to issue instructions 
to the Director to PoUt a stop to this unfair practice , 

The Honourable Mr. A. O. ItIcWatten: (a) The office staff consisbJ 
at present of four Hindus, two Muslims and four Anglo-Indians. I am 
Eending a statement giving details of their pay and dates of appointment 
to the Honourable Member. 

(b) Government have received no complaints on the subject and they 
do not consider that there is any justification for the imputation made 
in the latter part of the Honourable Member's question. They under-
st.and that the Director intends to increase the relative numbers of the 
F.lindu community in making appointments to a number of posts which 
have been recently created and nre not yet filled. 

Mr. D. V. Belvi : Will Government be pleased to state if they will 
lay a copy of the statement on the table of the House T 

The Honourable Mr. A. O. McWatters: Yes, Sir, certainly. 

DISMISSAL OF A HEAD CLERK IN AN OFFICE OF A SUPERTh"TENDENT OJ!' 
POST OFFICES. 

598. t'JPandit Thakur Das Bhargava : (a) With reference to the reply 
given to Kumar Ganganand Sinha's questions No. 712 and Nos. 715 to 721 
on 31st August, 1927, will the Government be pleased to state whether 
they are now in a position to give detailed answers to those questions T 

(b) If the mll-lWCr is in the i mil i ~  will the Goverm'lt'nt be pleased 
to give the information wanted in the questions 712, 715, 716, 717, 718 and 
720 referred to above Y 

(c) If the answ('r i;.; ill th,· ~ iy~ will the GoYernmC'n r be l ~  
to state their reason for the same 1 

The Honourable Mr. A. C. McWatters: The question relates to the 
case of a Head Clerk in an office of a ~ i  of Post Offices, who 
was dismissed from the service in 1923 in conneetion with charges of 
accepting bribes. misappropriation of Government property, etc. His 
dismissal was ordered, in the first instance, after a careful enquiry into the 
eharges, by the Postmaster General of the Circle. Since then the case has 
been re-examined, on appeal, on numerous occasions by three different 
Directors-General of the Posts and Telegraphs Department and by two 
Members in charge of the Department of Industries and Labour. 

2. The Government are satisfied that the clerk's dismissal was 
thoroughly justified: they do not see their way to considering it further, 
nor do they think that any useful purpose would be served by under-
taking the labour necessary to extract from the large volume of papers 
which have aceumulated regarding it detailed answers to the Honourable 
Member's numerous enquiries. 

3. In these circumst.ances, the Government: propose' to take no further 
action in the matter. 
ALLEGED PREFERENCE SHOWN TO- ANGLO-INDIANS IN THE MATTER OF RECRUIT 

MENT TO THE OFFICE OF THE DIRECTOR OF CIVIL AVIATION. 

599. -Mr. S. C. Mitra : Will the Government be pleased to lay em 
the table a statement showing the number of employees of the Director 

L128LA B2 
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of Civil Aviation specifying their communities, the dates of their appoint. 
mcnts and the salaries payable to them' Are Government aware that 
there is a de.finite discontent against the manner in which preference has 
been shown to Anglo-Indians in the matter of recruitment of this staff 
and do Government propose to issue instructions to the Director to put a 
stop to this unfair practice , 

The Honourable Mr. A. O. l4cW&tters : The question is identical with 
question No. 597 asked by lvIr. Gaya Prasad Singh which I have just 
answered, and I would refer the Honourable Member to the reply given 
to that. question. 

Tna: SPENT ON THE INSPECTION OF OUT-AGENCIES IN THE BILLS BY MR. WOOD, 
CHIEF AUDITOR OF THE NORTH-WESTERN RAILWAY. 

600. ·Mr. S. O. Mitr&: (a) Are the Government aware that the 
present Chief Auditor of the North-Western Railway, lvIr. Wood, has during 
each of the last two years spent more than three months in summer in the 
hills on the inspection of railway out-agencies T 

(b) Are Government aware that he is accompanied on several of the 
inspections by the Travelling Auditor and throughout by a Travelling 
lnspector of Accounts , 

(c) What steps do Government propose to take to put a stop to this 
practice T 

(d) Is it a fact that no previous Chief Auditor has been absent for 
$uch a long time from his headquarters on this work , 

(e) Is it a fact that hitherto the usual procedure has been to divide 
the out-agencies among the officers and that very junior officers have con-
ducted the inspection of out-agencies without any assistance , 

(f) If the answer to (e) be in the affirmative what action do Govern· 
ment propose to take to put a stop to the waste involved in this system 
adopted by the present Chief Auditor' 

(g) Do the Government propose to direct the Agent of the Railway 
to inquire int.o the matter T 

(h) Is it a fact that it is for actions like those referred to in the pre-
ceding questions that Mr. Wood has not been considered fit for promotion 
to a higher acting appointment T 

The Honourable Sir Bhupendra. Hath Mitra: Enquiry is being made 
and a reply will be sent to the Honourable Member in due course. 

DEPRIVATION OF THE CANTONHENT BoARD AT BEWAUK OF A LARGE PORTION 
OF THEIR REVENUE. 

601. ·Mr. D. V. Belvi: (a) Will Government be pleased to state if 
the Army Department has recently deprived the Cantonment Board at 
Belgaum of a large portion of their revenue under the plea that the lands are 
of military T 

(b) If so, is the money so obtained spent on the salaries of the oftieen 
of the Military Estates Department T 

. (c) What is the totalOO8t annually of these new appointmerits and 
what service is rendered'by'them to the 'P\1blic or to the Army f 



1 ~ l  AND .AN8WBU. 

Mr. G ••. young: (a) Before the Oantonment I\efoTDls, Cantonment 
Authorities were entrusted with the managemeBt of all Governmenillandtt 
in the Cantonment and were allowed to take the profits from such manage-
ment. 

As part of the arrangements consequent on the ReforDlll, Cantonment 
Authorities hl\"e been relieved of the management of land in direct mili-
tary use and a fIlDall proportion of the income from the remaining Govern-
ment land, which is still managed by Cantonment Authorities, is paid to 
Government. On the other hand, Cantonment Authorities have also been 
relieved of certain expenditure, which was formerly met from the Canton-
ment Fund, such as expenditure on troops' conservancy, which is now paid 
by Government; and on the whole there is no reason to believe that 
Cantonment Authorities are worse off now than they were before. In any 
case Government· supplement the resources of Cantonment Authorities, 
where necessary, by grants-in-aid. No application for such assistance 
has been received from Belgaum. 

(b) No. Sir. The income now received by Government from Govern-
ment lands is utilised for the benefit of Cantonments as a whole. 

(c) The appointmt:nt of Military Estates Officers entail no extra cost 
10 Government. The appointments are made from the existing cadre of 
the Cantonments Department. The duties of Military Estates Officers 
are confined to the acquisition, custody and relinquishment of land on 
behalf of the military authorities. 

TEXPORARY ENGINEERS ON STATE RAILWAYS. 

602. *Mr. M. S. Aney : Will the Governmellt be pleased to state : 
(a) How many persons haye bet"n placed on the register of approved 

candidates for appointment as temporary engint"ers on State-
worked Rail'!ays T 

(b) How many of them have so far been offered employment T 
(c) And what prospects nre there for the remaining ones to be taken 

in the near future ! 
Mr. A. A. L. Parsons: (a) 65. 
(b) 26. 
(c) Government cannot give any definite information. The employ-

ment of tt"mporary engineers is subject to the number of railway pro-
gramme works and constructions which are taken in hand from time to 
time. The prospects of employment of further temporary engineers are 
poor at present. 

EMPLOYMENT OF CANDIDATES QUALIFIED FOB SECOND DIvIsION APPOINTMENTS 
IN THE GoVEBNlIENT OF INDIA 8EcBBTAlUA.'I'. 

603. -Mr. 8iddheswar smha : (a) Will Government he pleased to state 
tbe number of i ~ who have. qualified themselves I&r _. the second 
grade appointments in the ministerial aerviee of the Imperial Seetetariat 
in the examinations held by theSWf Selection Board ud the Pnblie Ser:-
viee Commission during the year 1925 and 1926, ~ ly , 
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(b) How many of the candidates so. qualified have been provided for 
ill the appointments 'of that grade in the Imperial Seeretariat sinee then , 

(c) Is it a fact that candidates qualified for the second grade of the 
Imperial Secretariat have been debarred for appointments in the third 
grade in the Imperial Secretariat , 

(d) Is it also a fact that a large number of such candidates have been 
offered posts and are actually employed in attached offices in the routine 
grade T 

(e) Is it a fact that the routine grade is lower than the third grade of 
the Imperial Secretariat' 

(I) Do Government propose· to take steps that candidates who \lave 
passed for the second grade of the Imperial Secretariat be declared fit for 
appointments in the upper grade of attached offices, or else be given second 
grade appointments in the Imperial Secretariat , 

The Honourable Mr. J. Crerar: (a) 42 candidates in 1925 and 58 in 
1926. 

(b) 21. 
(c) and (d). Candidates who are qualified for the second division are 

not ordinarily nominated for appointments in the routine grade of the 
Imperial Secretariat, as candidates for the latter grade are required to 
pass the m-pewriting test, which is an essential qualification in their case. 
Such candidates are, however, employed in the second division of attachell 
offices, the reason being that only two divisions exist in attached offices 
and experience in typewriting is not necessarily demanded of all candi-
dates for employment in the lower division of those offices. 

(e) Yes. 
(f) Every endeavour is made to provide i ~  who are qualified 

for the second division of the Imperial Secretariat and whose names are 
!!ltill borne on the waiting list of candidates with appointments in that 
grade as vacancies OCCUI'. GoYernment regret that they are unable to 
declare such candidates qualified for appointment to the upper division 
of attached offices unless they pass the examination for that division. 

EMPLOYMENT OF MUHAMMADANS AS CLERKS IN THE OFFICE OF THE CHIEF 
MEDICAL OFFICER, DELHI. 

604 ·lIIa.ulvi Mubammad Yakub : (a) Is it a fact thAt for the last 30 
Yimrs no Muhammadan clerk was engaged in the office of the Chief Medi-
cal Officer, Delhi, with the exception of a· temporary chance being given 
to a Muhammadan for a few months' If so, will [he Government be 
pleased to state why no Muhammadan clerk was permanently appointed , 

(b) Is it a fact that Babu Nathan Lall, Head Clerk of the Chief-
Medical Office, has been granted an extension for the last five years and is 
now to retire! If so, do Government propose to take an' opportunity of 
r.edressing the Muhammadans' grievances. T -

Mr. G. 8. Bajpai : With your permillliion, Sir, I shall deal ,vith ques-
- trtmsOO4, 005,606,601,-608,609 and 611oogether. The necessaryinforlDa-

tiOn has been called 'for ~m h  Chief ComJDiegiom:r;of Delhi ad wiH 
be supplied to the Honourabie Member wnell received. 



QUB8T10 •• .t.lm AJJ8WEM. 

EMPLOYMENT OF MURAHlUDANS AS DocTOM IN TBE HoSPITALS IN DELm. 

t605. ..ubi XnhlJDmacl YaImb: (0) Is it a fact that for many 
,.ears no Muhammadan doctor has been given a chance in the in-door De-
partment of the Civil Hospital, Delhi T If so, will the Government be 
pleased to state whether there is any rule not to appoint a M h mm ~~l  
doctor in the above post f If not, will they be pleased to state what action 
they would take in exercising an equilibrium in the postings , 

(b) Is 'it a fact that i~ the New Delhi Hospital there are three doctors 
who are all non-Muhammadans T 

(c) Is it a fact that in Balak Ram '8 House Hospital both the doctors 
are Hindus T 

EMPLOYMENT OF MUILUlHADAN CoHPOUNDEM IN TBE DELHI PROVINCE. 

t606. *Maulvi Muhammad Yakub : Is it a fact that the number 
of Muhammadan compounders is very few in Delhi Province and particu-

. larly in the Civil Hospital at Delhi , 

DocrOM EMPLOYED ON INSPECTION DUTIES IN THB EDUCATIO. DBP.AJrnLIC1ft", 
DELHI. 

1'607. *Maulvi Muhammad Yakub : Is it a fact that all the doeto1'll 
employed on inspection duties in the Education Department, Delhi, are 
Hindus , 

CHARGE OF BRANCH I ~  IN DELHI. 

1'608. *Maulvi Muhammad Yakub: (a) Is it a fact that Delhi branch 
dispensaries were always occupierl by the senior incumbents up to the 
time when the transfers were in the hands of Inspector General, Civil 
Hospital,>, Punjab T 

(b) Is it a fact that for the last five years the Chief Medical Officer is 
authorised to make local transfers in Delhi Province , 

(c) Is it a fact that during the last five years not a single senior 
Sub-Assistant Surgeon was asked for, from the Inspector General, Civil 
Hospitals, Punjab T 

(d) Is it a fact that Assistant Surgeon Doctor 'Mukand Lan is hold-
ing charge of Civil 8 i~ l  Delhi, for more than five yea1"8' Will the 
Government be pleased to state. whether this contravenes Bny provision in 
the Punjab Medical Manual , 
_ (e) Is it a fact that in 1926 one Doctor M i i ~ Assistant Sur-
leon, was ordered to be transferred in place of Doctor Mukand Lall, but the 
order of transfer was postponed for some months T If so, will the Gov-
ernment be pleased to state why the above order has not been brought into 
force till now T Is it a fBct that that order has not yet been actually 
eancened T' .' . .. . . 

. - . U'Qr.lUIIWer.to thil QIUlS.tiOI/.o MfI .&D8wer. to ~~ i  No. fI04. 
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CHARGE OF MUFASS IL DISPENSARIES IN THE PuNJAB. 

~  *Jlaulvi l I~~mm~ Yamb:: (a) h it ~ fact that in the Punjab, 
most of the muffasil dispensaries are in the charge of senior grade Sub-
Assistant Surgeons T 

(b) Is it a fact that in Delhi Pro"ince, there is no senior grade Sub-
Assistant Surgeon' If so, do Government propose ~ take the necessary 
steps in the matter' 

TRANSFER OF DR. MUKHERJI, SUB-AsSISTANT SURGEON IN-CHARGE OF THE 
RAILWAY DISPENSARY, DELHI. 

610. *Ma.ulvi Muhammad Yakub: (a) Is it a fact that the post of 
Railway Sub-Assistant Surgeon, Delhi, is under the Chief Medical Officer, 
Delhi? 

(b) Is it a fact that one Doctor Mukerji, Sub-Assistant Surgeon, is 
holding charge of the Railway Dispensary, Delhi, for the last some 12 
years' If so, do Goyernment propose to consider the rights of others and 
to remove the officer who has been stationed for a long time in one place , 

Mr. A. A. L. Parsons: (a) The North Western Railway Sub-Assistant 
Surgeon, Delhi, is under the Medical Officer of the North Western Railway. 
who is also the Civil Surgeon at Delhi, and Chief M~ i l Officer, Delhi 
Provinces. 

(b) Mr. Mukerji has been stationed in Delb,i for a consider:able time-
I am not sure of the exact period. Government have no intention of 
rpmoying an officer whose work has been satisfactory. 

STATEME},'T SHOWING THE ALLOCATION OF THE CIvIL MEDICAL DEPARTMENT. 
DELHI PROVINCE. 

1'611. *llaulvi Muhammad Yakub : Will the Government be pleased 
to lay on the table a statement of the allocation of the Medical Depart-
ment, Delhi Province, showing names and ~  religion, age, pay, date 
of appointment in Delhi Province, native place, length of service, pre-
sent postings, with date and years , 

REORGANISATION BY THE AGENT OF THE NORTH WESTERN RAILWAY OF THE 
GENERAL WORKERS' UNION. NORTH WESTERN RAILWAY. 

612. • .. ulvi Muh&mmad Yakub : (a) Are Government aware that a 
trade union of the North Western Railway employees was registered under 
Trade unIons Act on 31st March 1928 under the name " The General 
Workers i ~ ~ b Western Railway" , 

(b) Are Govemment also aware that Mr. M. A. Khan, General Sec-
retary of the said Union, ~ tqthe Agent, North Western Railway, Wif 
letter No. G.U.J4, dated 25th April, 1928, for the recognition of the sate! 
Union T 

(c) Is it a fact that the Agent, North Western Railway. c,lidJlot 
aeknowled«re r.eeeipt..of. the aforesaid letter , 

.' ,. ~ 
tFor auwer to thi. qUllIItion,aeeaDlwer to qnettioll' No. 6()'. 
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(d) Are Government aware that the registered ~ Union is mea1lt 
to regulate relations between the employers and the workmen T Will 
Government he pleased to state how it will be pO!4sible 'to regulate these 
relations without reeognition and co-operation , 

(e) Do Government propOlSC to ask the Agent, North Western Rail-
way, to negotiate with and grant recognition to the said Union T 

Mr. A.  A. L. ParsI)DI: (u) Y CI'I. 

(b) Ycs. 

(c) I understand that the Agent did not acknowledge receipt of this 
letter. 

(d) The view of Government is that rrgiHtoration should predispose 
the Agent to deal with the Vnion "as representing the interests of its 
members, but the question whet'ber the Agent sh'Ould deal with a parti-
cular Union, and if so, to what extent, is one which must be decided with 
regard to the facts of eaeh ea!'!e. The pO!4ition on the North Western 
.Railway is that there are two rival Unions covering the same ground 
which are in direct opposition to each other. The Agent of the North 
Western Railway has dealt with one of these Unions from its inception in 
1920, and is not prepared to deal ,vith the rival body, which has only been 
recently started. 

(e) No ; for reasons which I ha"e already explained, 

EMPLOYMENT OF INDIA"NS AS CARRIAGE INSPECTORS ON 'tHE NORTH WE8TEILN 
RAILWAY. 

613. eMaulvi lIuha.mmad Yakab: Is it a faet that no Indian is 
working on the North Western Railway as a Carriage Inspector T If not, 
why not T Do the Government propose to move the North Western Rail-
way authorities to select a few senior and qualified head Carriage Examiners 
and promote them 1\8 Carriage Inspectors when vacancies occur next , 

Mr. A. A. L. Parsons: I undel'Htand that no Indian. as distinct from 
a statutory Indian is working as a Carriag-c Inspector on the North 
WeRt ern Railway. These l)~  are filled by selection from Carriage 
Examiners and there is no bar to Indians being appointed. 

PAY 011' WORKMEN IN THE POWER HOUSE AND LOCOMOTIVE AND CARBIAGK 

SHOPS, NORTH WE8TKBN RAn.WA Y. 

6a ..... ulvi Muhammad Yakub: Is it a fact that wQrkmen in the 
Power House of the North Western Railway have a maximum grade Of 
RH. 3-8-0 per day, while in the Locomotive and Carriage Shops, the maxi-
mum grade is RB. 2-8'-0 a day T. Do' the Government ,propose to move the 
Agent, North Western Railway, to equalise the rate& of both the Work-
sh8Jl8 , 

Kr. 'A. ~ L. hnODI-:"The ~~ ~ the ~ ~i  the ~ i  is 
in the nege,.tive. & .. 2-8-0 a day is the maximum for':ineclianiesin botla 
the Power House1t,"H.·.cheboeomotive .. ~~ h 8  . 
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AsU&J0NT8 WlTII TO DAILY RATED STAFI' ON THE NORTH WEsTERN RAIL-
WAY. 

615. • ... ulvi lIIub &TDmad Yakub : Is it a fact that the daily rated 
staff on the North Western Railway has been made to sign an agreement of 
service with the Secretary of Sta1e for India like the ministerial and clerical 
staff who are monthly paid' If sn. do Government propose to consider 
the question of granting the daily 1 ated labour casual, privilege, sick and 
furlough leave like the other ahoYf'-tnf'ntioned staff T 

Mr. A. A. L. Parsons: The answer to the first part of the question 
is in the negative except that daily rated staff who subscribe to t!he Provi-
dent Fund are made to sign all Ilg'reement of service and become entitled 
to one month's notice before their services are dispensed with. The 
second part of the ~  does not arise. 

NUKBEB OpEMPLOYEES OFTHE NORTH WESTERN RAILWAY DISKISSED, DIS-
CHARGED, REDUCED IN PAY AND FINED IN THE YEAR 1927-28. 

616 ..... ulvi Muhammad, YAkub : Will the Governmmt be pleased 
to state how many employees of the North Western Railway have been dit!!-
missed, discharged, reduced in pay and fined in the year 1927-1928 and how 
many appeals were entertained and with what results , 

Mr. A. A. L. Parsons: I am making enquiries from the North 
Western Railway' how far the information desired by the Honourable 
Member can be procured and will communicate with him later. 

TnlE ScALE OF PAY FOR THE OUTDOOR CLERICAL STAFF ON THE NORTH 
WESTERN RAILWAY. 

617. -Maulvi MuhalJl,IIlad Yakub : Are Government aware that the 
Qutdoor clerical staff with 20 to 25 years' service on the North Western 
Railway is blocked on &. 60 per mensem, while the grades of the clerical 
Bta£f in the Postal, Secretariat and other Government Departments have 
risen up to R.-;. 140. Do Government propose to draw the attention of the 
Agent of the North Western Railway, to introduce a time-scale system on 
the same lines as in the other Departments under the Government of 
India' 

Mr. A. A. L. Parsons: I have called for information from the Agent 
of the North Western Railway, but it has not yet. arrived. I will com-
municate with the Honourable Member when the reply is received. 

POPULATION OF THE DEPRESSED CLASSES. 

618. .:aao Babadur 111. O. Rajah : Will Government be pleased to 
.ute : 

: 

(a) if the figures given in the schemes set out in Appendices I to 
VITI of the Report of the Franchise Committee dated 22nd 
February, 1919, regarding the population of the Depressed 
Classes (shown in the statistical summary as " Others " 
with an asterisk mark- under the heading " H:indus ") are 
eorrect , . . 

(b) if these. £guNia-blilicate. the . untollchable.. c .. tee' . . .. . " . 



>, (c) if these figures inelude the eriminal tribes als() , 
(d) if these figures referred to territory outside British India u 

well as British India , 
(e) if the total population of the Depressed Classes according to 

the figures given on pages 19, 29, 37, 45, 53, 61, 69 and 75 
of the Franchise Committee's Report, 1919, was more than 
42 millions , 

The Honourable Mr. 1. Crerar: (a), (b), (0) and (e). The Honour-
able Member "'ilI ~  from the footnotes to thl'! Appendices that the popu-
lation shown under the heading" ot!hers " referred to those castes which 
were generally described as " untouchables". Their total number was 
over 42 millions. The references in the footnotes to the Census R.eport' 
suggest that the Committee obtained their figures from the Census Reports 
of 1901 and 1911, hut a scrutiny of the Cl!nsus tables shows that the 
figures given in them do not in a11 cases tally with ine figures given in 
the Appendices referred to by the Honourable Member. The Government 
of India are not therefore in a position to check the figures. Precise 
details of criminal tribes are not available. 

(d) The figures referred only to British India. 

POPULA:TION OJ' THE DEPRESSED CLAssES. 

619. eRao Bahadur M. C. Rajah: Will Government be pleased to 
state: 

(a) if the population of the Depressed Classes according to the 
census of 1921 is as follows (i"pproximately) , 

Millions. 
Madras Presidency 7.20 
Bombay Presidency 
Bengal Presidency 
U. P. of Agra and Oudh .. 
Punjab 
Central Provinces and Berar 

3.06 
11.50 
15.69 

3.55 
10.00 

(b) if the answer to the above is in the negative, will the Govern-
ment be pleased to lay on the table the correct figures for 
these provinces 1\8 well as for Bihar and Orissa nnd Assam' 

The Honourable Mr. 1. Crerar: I propose, with your permission. to 
hDswer quest40ns Nos. 619 and 620 together. I would refer the Honour-
able Memher to the Census Report of 1921. 

UNTOUCHABLE POPULATION 01' INDIA. 

'1'620. eRaoBabadur 111.0 . .Rajah : Will Qovel'1lment he pleased to 
.tate ·if tll.e total untouchablepopulatiOll of· India according to the eenaua 
of 1921 if! more than 60 millions , 
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Mr. O. Duraiswamy Aiyangar : May I know whether the term 
.j depressed classes" is a term recognised by the Government' 

The Honourable Mr. J. Orerar: It is a term in common use, and 
Government do employ it in the various reports dealing with the matiler. 

Mr. O. Duraiswamy Aiyangar : May I ask whether they are depressed 
by Government or by others ? 

(No answer). 
Mr. O. Duraiswamy Aiyangar : May I ask one more question, 

whether during the last seYen years. since 1921, many of those who were 
depressed have bpen eleYated and those who were non-depressed then 
~  become depressed T 

The Honourable Mr. J. Orerar : I hope that it is certainly true that 
certain castes which were depressed in 1921 havc since advanced, and that 
in the next census a different classification may be possible for them. 

QUALIFICATIONS FOR PROMOTION TO THE GRADE OF HEAD LIGHT KEEPERS IN 
THE MADRAS PRESIDENCY. 

621. *Mr. 8ar&bhai Nemchand Haji: (a) Is it a fact that the Head 
of the Madras Presidencv Port authorities issued two circulars re-
garding the qualifications' for promotion· to the grade of Head Light 
Keepers! 

(b) If so, will Government be pleased to lay them on the table ~ 

(c) Is it a fact that these circulars haye Leen ignored by the autho-
rities concerned in filling up recent vacancies! 

The Honourable Sir George Rainy: Enquiries have been made from 
l.he Government of Madras. and the result will be communicated to the 
Honourable Member on receipt of the Local Government's reply. 

NUMBER OF PERSONS EMPLOYED IN THE LIGHT HOUSES SERVICES. 

62i. *Mr. Sarabhai Nemchand Haji : Will Government be pleased to 
state the number of men of different communities in India employed in 
the different Presidencies in the various grades of the Light-houses Ser-
vices? 

The Honourable Sir George Rainy : With your permission, Sir, I 
will answer questions 622 and 623 together. The coast light services, 
which are now administered by Local Governments, will in the course of 
the elllming cold weather be reorganised under thE' direct control of the 
Gevemment· of India. The information for which the Honourable Member 
asks will then be available. 

SEA AND CoAST LIGHTS ESTABLI8lIXENTS IN bmu. 
1'623. *Mr. Sarab1lai KemcJland Baji : Will Government be pleased ~  

lay on the table a statement showing the list of Sea ~  Coast Lights Est"b;. 
liabmen1B in India, 

t For answer to this question, Bee aDIIwer to question No. 622. 
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BANKING ENQUIRY COMMITI'EE. 

624. ·Mr. Sar&bbai Nemcha.nd Haji: Is it a fact that Government 
proposed to appoint at an early date a Banking Enquiry Committee in 
terms of the Resolution passed by the IJegislative Assembly during the 
Simla Session of 1927' 

The Honourable Sir Bhupencira Nath Mitra : Government have no 
present intention of pppointing a Committee of the kind mentioned in 
the immediate future. 

Mr. Barabhai Nemchand Haji : Is it a fact t,hat Sir Basil Blackett 
stated in the course of his reply to the Resolution that, as soon as the 
Reserve Bank question was got out of the way and as soon as the Beport 
of thl' Hoyal Allrieultural Commission was available, the Governmeni. 
would consider the advisability of appointing this Committee T 

The Honourable Bir Bhupencira Bath Mitra: That does not in any 
way affect the answer I have already given to the Honourable Member. 

Mr. Ba.rabhai Nemchand Ha.ji : Will the facts I have stated induce 
the Honourable Member to expedite the matter' 

The Honoura.ble Sir Bhupendra. Bath Mitra ': I ha\'e nothing to add 
to the ans,ver I have already given, and I would advise my Honourable 
friend to read my answer a little more carefully. 

CoMPETITIVE EXAMINATION FOR THE INDIAN MEDICAL SERVICE. 

625. *Mr. Barabhai Nemchand Haji : (a) Will Government be pleased 
to state the year in which the last competitive examination for the Indian 
Medical. Service was held T • 

(b) When do Government propose to resume the competitive examina-
tion for entrance into the Indian Medical Service' 

(c) Is it a fact that in the recruitment of men for the Indian 
Medical Service since the vacancies are filled by selection, the proportion 
of two Europeans to one Indian is being maintained' 

(d) If so, why' 
Mr. G. II. Young: (a) 1915. 
(b) It is proposed to wait ann see what effect the reorganization of 

the Indian Medical Service will have on recruitment before taking up 
the question of reintroducittg the competitive examination. 

(c) The proportion aimed at is as stated by the Honourable Member. 
But the total number of Indians recruited by nomination up to date is 
in excess of this proportion, 

(d) The ratio of two Europeans to one Indian represents roughly the 
proportions nect:ssary in order to provide for attendance on European 
civil officers and their families and to allow for thE: reserve of British 
officers required by the Army in war. It represents a considerable 
increase over the number of Indians who. ~ ~ ~  iu ~  the 
service under the old system of open competitfon, : . ' 

Pandit Birda.y Hath ltunsru.: Wby is a reserve of. British of6.cera 
needed by the Military Department in the Indian Medical Service! . 
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1Ir. G .•. Young: Because in time of war there is no reserve for the 
Royal Army Medical Corps. The war reserve of British officers in the 
lndian Medical Service provides a reserve for the Royal Army Medies1 
Corps. 

Pandit Hirday Jfath KUJm'U: Is there any understanding betWeeD 
the War Office and the Government of India that the British troops would 
in time of war be attended on only by British officers '. 

Mr. G. lit Young : British troops are attended "0 only by British 
officers and the reserve of British officers exists for attending to them 
in war. 

lIIr. Gaya Prasad Singh : Why is it so T 
Pandit Birday Nath KUJm'U : M ~  I know whether the Government 

of India or His Majesty's Government have laid down tbe policy that 
British officers and British troops should in time of war be looked after 
only by Briti8h officers of the Indian Medical Service t 

Mr. G .•. Young: The assumption is that British officers and British 
troops will be looked after by British medical officers in war. 

Pandit Birday Nath KullD'tl : Has that policy been laid down any-
whel"e, or has the present practice been continued without any direct 
enunciation of principles by either the Government of India or His 
Majesty's Government , 

Mr. G .•. Young: I am not aware that the question has ever been 
raised. It is an assumption, rather. British troops are at present looked 
after by British medical officers, and it is naturally assumed that. in time 
of war the reserve should also be British. 

Pandit Birday Nath KullD'tl : Is the Honourable Member aware that 
the British medical officers attached to t,he British troops are part of the 
Royal Army? When the officers of the Indian Medical Service in time 
of war attend on British troops, it does not necessarily follow that the 
;>ffieers who look after the British troops should a1'>O be British. 

Mr. G .•. Young: I am afraid I have not entirely followed the argu-
ment just stated hy the Honourable Member. If he wishes to obtain 
from me a stattement about the policy that has been pursued or laid down 
in the past, I trust he will give me notice. 

Mr. Sarabhai Nemchand Haji : In view ~  the very vicious principle-
just enunciated by the Honourable the m~  Secretary ..... 

Mr. President: Will the Honourable Member put his question with-
out any arguments T 

Mr. Sarabbai Kemchand Haji : Sir, may I enquire jf it is 8 faci! that 
Indian members of the Indian Medical Service attended on British officer&· 
and soldiers during the last war T 

lWIr. G .•. Young : I have no detailed information on the subject, but 
I should think it quite probable. 

Mr. Sarabhai Nemchand Baji: If it if'! quite probable, is it the· 
reward for thatJ service that the Indian officers of the Indian Medical. 
Service are kept ont now , 
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Mr. G. II. Youug: I think that that is more in the nature of an 
argument than a question. 

Mr. M. R. Jayakar : Have the Government of India discovered any 
new principle in medical science that the curative qualifications of a 
medical man depend upon the similarity of complexion between him and 
his patient T (IJaughter.) 

Mr. H. M. Joshi: May I ask whether Mr. Haji's Bill for the·reserva. 
tion of coastal traffic is not based npon this reservation of British medical 
officers for Europeans f 

Mr. R. K. Shanmukham ahatty : If, as the Honourable Member stated 
in answer to my Honourable friend, Mr. Haji, during the war Indian 
officers of the Medical Service attended upon British Army officers, may I 
ask what is the basis of his assumption that British officers and British 
troops will always be attended during war by British officers of tile 
Indill.n ~l i l Service T May I know what is the basis for his assnmp-
tion T 

Mr. G. II. YOUDg : I still think that these questions take the form 
(If arguments, but there appears to be some slight misapprehension. 
Many of t.J1e officers of the Indian Medical Service are Indians, and I say 
it is quite probable, in fact, it is quite certain that they did attend on 
British officers in the \var. But "this is a question of a reserve of medieal 
officers for British troops. British troops are not· attended in peace time 
by Indian Medical Sen'ice officers. and in time of war it is natural that 
the reserve should be of the same composition as the main cadre. 

Pandit Hirday Hath KllDZl'U : D"b th(; Honourable llember mean 
that the organisation of the Indian Army should depend upon the needs 
of the British troops during a timto of war ~ I 

Mr. G. M. Young: Xo. I do not think that is an inference thai 
could pO!-isibJy be drawn from anything I have said. 

Dr. B. S. Moonje : If the needs of the British my~  be met evea 
by Indian members of the Indian Medical Service, where is tile necessity 
of Teserving British medical officers for British offieers and troops in the 
Indian Medical Service when the Royal Army Medical Corps is solely 
reserved for them , 

Mr. G. M. Young : The answer to that question lies in part (d) of 
my answer to the main question. 

NUMBER OF CIVIL APPOINTMENTS TO WHICH INDIAN MEMBERS OF THE INDIAlf 
MEDICAL SERVIOE WILL BE ADKI'l'TlI:D. 

626 .• Mr. 8arabhai Hemchand Baji : (a) Is it a fact that the ~ 
vision of an adequate number of civil appointments has always been con-
sidered necessary to draw the European of the right calibre into the Indian 
Medical ServiceT 

(b) If so, has the same principle been borne in mind in arranging 
the number of civil appointments to which Indian members of the Indian 
Medical Service will be admitted under the new scheme referred to in the 
press communique, dated 10th May, 1928 T 

Mr. G. M. YOUDg: (a) and (b). The reply to both parts is in the 
llffirma1tive. 



LEGISLATIVE ASSEMBLY. [17TH SEPT. 1928. 

SURGEONS-GENERAL AND INSPECTOBS-GENERAL OF CIVIL H08PlTAi.B. 

627. *Mr. Sarabhai Nemchand Haji : Is it a fact that under the new 
scheme ProvinCial Governments will have the right t.o appoint non-I.M.S. 
men to the posts of Surgeons-General or Inspectors-General of Civil Hos-
pitals, when the present incumbents retire' 

(b) , Will it be open to the Provincial Governments to abolish these 
posts, if they choose to do so, 

Mr. G. S. Bajpai: (a) IJocal Goyernments will have the right to 
make appointments to these posts when the existing rights of Indian 
Medical St'ryice officers in civil employ have been liquidated. 

(b) Not under the present financial rules. 
Mr. Sarabh&i Nemchand Haji : Does it follow that under present 

rules the Provincial Minister will not have the right to abolish these 
posts if he is so advised' 

Mr. G. S. Bajpai : 'rhat is so, Sir. 
Mr. Sarabhai Nemchand Haji: Is that going to be the nature of pro-

vincial autonomy f 
Mr. G. S. Bajpai : That is a question which is susceptible of debate 

and not of a short and direct answer. 

REsERVATION OF POSTS FOR INDIAN AND EUROPEAN MEMBERS OF THE INDIAN 
MEDICAL SERVICE: 

628. *JIIr. 8ar&bhai Nemchand Haji : Is it a fact that un!ler the new 
scheme while only two posts are definitely reserved for the Indian mem-
bers of the Indian Medical Service m(lre than 200 posts are definitely re-
served for the European members of the Indian Medical Service , 

JIIr. G. S. Bajpai : The Honourable Member is presumably re-
ferring to posu.. on the civil side. The number of such posts definitely 
reserved for European Indian Medical Service officer!! is 143 and although 
the number of posts specifically reserved for Indian I. M. S. officers is 
only 2, it is the intention of Government to give to Indians a 'mfficient 
number of posts on the civil side to bring the to'tal number of Indian officers 
in civil employ up to 90. 

Mr. Barabhai Nemchand Haji : Am I to understand that for all practi-
cal purposes 90 posts will be reserved for Indian officers of the Indian 
Medical Service T 

lIIr. G. S. Bajpai : I think my Honourable friend has not quite followed 
the basis of the reorganisation scheme. The aim is to take officers not 
merely for posts but also to allow for a leave and stndy reserve of 27-t 
per cent. Including this leave and study reserve we want 90 Indians on 
the civil side, but the number of posts which will be given to thest> officers 
will be the difference between 90 and the 27! per cent. of 90 which repre-
sentF! the leave and study reserve. 

Tlu.INING OF CADETS ON THE TRAINING SHIPS "CoNWAY" AND " 'VORCESTER." 

G29. *Mr. Ga)'& Prasad 8iDgh : Will Government be pleased to 
.tate : 



(a) What is the duration of the course of training for English Cadet. 
~  the training ships " Conway " and " Worcester " t 

(b) Are there any restrictions in the way of Indian youths to their 
admission to the above training ships T If 80, what are those T 

(c) What is the average cost of training per annum for a Cadet on 
either of the above training ships T 

The Honourable Iir George Bainy : The information, sO far as it is 
available to the Government of India, is as follows : 

(a) The minimum period on the" Worcester" is two years, but 
the length of training varies with the age and ability of 
the candidate. It is understood that the course on the 
" Conway" is similar. 

(b) The " Conway " and the "W orcester" are private instI-
tutions. The managements were approached on the sub-
ject by the Committee on Indian Students in 1921, and their 
replies are summarised in paragraph.. 105 of the Com-
mittee's report. Subsequently, Captain Sayer, the Captain 
Superintendent of the .. Worcester ", who came to India 
in 1925 to advise the Government of India on the scheme 
for the establishment of a training ship in India, recom-
mended as an alternative that the management of the 
" Worcester" should be asked to accept Indian cadets. 
But in view of the· decillion of the Legislative Assembly on 
the 19th March, 1926, to establish a training ship in Indian 
waters, Captain Sayer's alternative proposal was not fur-
ther pursued. 

(c) The fees for the" Worcester" are tl40 per annum, inclusive 
of one swt of uniform yearly, washing and medical attend-
ance, and the fees for the " Conway •• are £120 per annum 
without uniform. 

Dr. B. S. Moonje: If the " Worcester" is a private ship, does it 
receive any subsidy from the Governmen't , 

The Honourable Sir George ltaiDy : I am quite certain that neither 
the "Worcester" nor the " Conway" receive any subsidy from the 
Government of India. Whether either receives a subaidy from the British 
Government I am not aware, and if the Honourable Member desires in-
formation, perhaps he will give me notice. 

Mr. Sarabhai Nemcband Hajj: Supposing they received a subsidy 
from the British Government, have not British subjects a claim ..... . 

Mr. Preadent : That is a hypothetical question. 

Mr. 8ar&bhai Kemchand Haji : With reference to part (a) of the 
question, and with reference to 'the mention of the report of the Indian 
Students Committ.ee referred to by the Honourable Member, is it a 
:Cact that in reply to the queries of that Committee, bo'1'Jt tht'se British 
institutions definitely refused to tllke Indian candidates 1 -

'!'he Hoao1ll'&ble Sir George ltaiDy : I have the p .. pers here, but I 
cannot without a little delay give the answer to the Honourable Member's 
question. If that report is not already in the Library, I will see that a 
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copy is placed in the Uibrary, so that Members may satisfy tht'mselves 
as to what exactly happened at that 'time. 

SEA SERVICE NECESSARY FOR A SEOOND MATE'S CERTIFIOATE. 

830. *Mr. Gaya Prasad Singh: (a) Is it a faet that for those wh. 
come out of the " Conway " and " Worcester " the qualifying sea ser-
vice is only three yean., while the Indian Cadets of the I. M. M. T. S. 
" Dufferin " have to put in four years of sea service before they can 
appear for the Second Mate's Certificate , 

(b) If the answer to the above be in the a1Drmative, what is the 
reason for making this dilferentiation in the period of sea service to be 
put in by t4e Indian and ~ Cadets' 

'!'he BoIlO1ll'able Sir George ltainy: (a) The qualifying sea service 
required of a " Dufferill " cadet is exactly the same as is required of a 
.. Conway" or " Worcester" cadets. 

(b) Does not -arise. 

ADIIIBSIOlf OY CADBTB YO. TBB "DuI7amr" TO TO Tlu.nmfa SBIPS 
" CoJrWAY .. AlfD " WOIlOllSTD." 

63l. *111'. 0&,. Pruad 8inP: (a) Do Government propose to 
afford the necessary facilities regarding admission and other amenities of 
life to those Cadets of 'the I. M. M. T. S. " Dufferin " who are desirous of 
proceeding to England and receiving training on the "Conway" and 
" Worcester " , 

(b) If the answt'r to the above is in the affirmative, do Government 
propose to count the period of service put in by those Cadets of the 
" Dufferin " who are desirous of proceeding to England for training on the 
., Conway" and" Worcester" when calculating the total period of train-
ing to be put in on the English training ships' 

The Honourable Sir George Rainy: (a) 1\0, Sir. 
(b) Does not arise. 

THE INDIAN NAVY. 

632. "'Mr. Gaya Prasad Singh : (a) Will Government be pleased to 
I'ltate when the Indian Navy will be created T 

(b) Will posts in the Indian Navy be thrown open to Cadets of the 
" Dufferin" , 

(c) If not, why not' 
(d) If the answer to (c) is in the negative, will Government be 

pleased to state the special qualifications required of youths desirous of 
joining- the Indian Navy' . 

Mr. G. II. YoUDg: (a) The designation and status of the Royal 
Indian Marine cannot be raised t'O those of a Dominion Navy until the 
Naval Discipline Act, applicable to such Navies and to the Royal Navy, 
has been passed by the Indian Legislature. 



(b) Cadets from the" Dutferin " are already eligible to m ~  

for posts in tlie reorganized Royal Indian Matine, and will be equally 
eligible to compete for posts in the Royal Indian Navy, if one is created. 

(c) and (d). Do DO't arise. 

Mr. &an.bhai Nemchand Raji: Have Governmentfixed,a propor-
tion of Indian recruitment from the " Dufferin " in connection with the 
general recruitment for the Royal Indian Marine T 

Mr. G ... Ycnmg :  I am afraid I have not understood the question, 
but no proportion has been fixed with reference to the" Dufl'erin ". 

Mr. 8a.rabbai lfemcband Haji: I shall explain the question. The 
question was this. Just as you havt rC!jcrved a certain number of posts 
with regard to the engineering side, will you tell us the number of posta, 
the proportion of posts fixed for Indian candidates taken from the 
" DutTerin ". 

Mr. G ... Y01IDI' : I am afraid the identity of the seeond question 
with the first has altogether eluded me, so that I must ask him for notice 
of both. 

" Dt7DDDI. Jt 

633. *Mr. Gaya Pruad 8btch : Will Govtttnment be pleaSed to say 
if the Bengal Pilot Service will be thrown open to tile Cadets of the 
"Dufl'erin" after they have completed the neeessary qualifying sea service' 

The Honourable Sir George Rainy : I would invite the attention of 
the Honourable :Member to the Commerce Department Notification, No. 
141-S. (12), dated the 9th June, 1928, published in the Gazette of India 
of the same date, containing the re\'ised rules for 'the appointment of can-
didates to the Bengal Pilot Service. Under these rules, preference will 
be given to candidates who have passed through the Indian llercantile 
Marine Training Ship" Dufferin ". 

CoURSE OF TRAINING PRESCRIBED FOR CADETS OF THE " DuFFERIN ... 

634. *Mr. Gaya Praaad. 8iDgh : (a) Are Government aware that the 
course prescribed for Cadets of the" Dufl'erin" is intended to prepare them 
more ft>r the Bomhay l i i ~  Examination than for giving them a 
thorough theoretical and practical training so as to prepare them for a 
nautical career! 

(b) Do Government propose to considt'r the desirability of so 
revising the course of training on the" Dufferin" &8 tQ tit the Cadets to hold 
posts not merely in the Mercantile llarine. but also in the Indian NavY 
and the Royal Indian Marine, the Bengal Pilot Service, in the various Port 
Trusts, Docks, Harbours and Lighthouses, in case the Cadets after comple-
tion of their course find it inconvenient either for reasons of health or due 
to other causes to continue the actual nautieal career' 

ft. JIoDourable Sir George Bahly: (a) No, Sir. 
(b) So far as Government are aware, the present course of training on 

the " DUfl'erin " is well suited to prepare cadets for any nauticN, eDlploy-
ment. 
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QUESTIONS NOT PUT AT THE MEETING, OWING TO THE 
ABSENCE OF THE QUES1'IONER, WITH ANSWERS TO THE 
SAME. 

HIGH HOUSE RENTs IN DELHI. 

651. *I.Ia Rang Behari Lal : Will Government be pleased to state 
if they are aware of the fact that in Delhi house rent is h!gh and that 
it is difficult to secure suitable houses at fairly high rents ? 

Mr. A. A. L. Parsons: Government understand that there is some 
difficulty in obtaining accommodation in Delhi, and proposals are being 
formulated for housing the large number of clerks who have recently 
come to the Clearing Accounts Office there. 

SEPARATION OF AUDIT FROM ACCOUNTS ON THE NORTH WESTERN RAILWAY. 

574. *L&la Rang Behan La!: 1. Will the Government be pleasOO. to 
ptatc if it is proposed to separate ,. Audit" from " Accounts" on the 
North Western Railway: If so, is thi,.; system more economical than 
the present one ! 

2. (a) Are the Government aware of the fact that there exist at 
present in the Divisions under the supervision of qualified accountants, 
aceounts branches in the office of Di"isional Superintendents under the 
North-Western Railway T 

(b) Will the Government state what shall be the status of h ~  
qualified accountants, who are in most cases drawing salaries, drawn by the 
senior accountants in the Audit Department, under the new scheme Y 

3. Will the Government be pleased to state if they are aware of the 
fact that the qualified accountants, sub-heads and clerks working in the 
existing accounts branches, are doing executive accounts work ; whereas the 
Audit staff likely to be transferred to a new Accounts Department, possess 
merely routine audit knowledge , 

4. Do Government propose to earmark some posts of Assistant Ac-
counts Officers for the qualified accountants in the Divisional Superinten-
dent's Office ? 

5. Are Government prepared to keep in view at the time of the forma-
tion of the new accounts offices that the sub-heads and clerks in the existing 
accounts branches are not allowed to be superseded by audit sub-heads and 
clerke , 

Mr. A. A. L. Parsoils : 1. The Reply to both parts of the question is 
in the affirmative. 

2 to 5. If separation is given effect to, the question of utilising the 
staff referred to in the accounts department if suitable will be consi-
dered, bn! Government cannot undertake to earmark any posts for them. 
The relatIve seniority of such as are taken will be carefully considered 
at 'f.b.e time of their appointment. 

ALLEGED MIsuSE OJ' A SECONDCuss CARDPASS BY· Ma. AsHWOOD, On'ICB 
SuPERINTENDENT IN THE <>:meR OJ' THE i>IvuJONAL SuPEBlNTENDBNT, 
Dlwu, NORTH WESTERN RAu.WAY. 

575. *LaJa Bang Behari Lal: (a) Is it a faet that Mr. A. C. Ashwood, 
a guard on the North-Western Railway, in receipt of B.s. no as salary, 



QUJl8T1ON8 AIm AJl8W&U. 

was selected for the post of Office Superintendent, carrying a salary of 
RH. 400--2(}-500 in the office of the Divisional Superintendent in Delhi , 

(b) Has the attention of the Government ~  drawn .to a note in the 
Bif&<iustaf& Times of the 25th August 1928, relatmg to the lI1l8use of a f!IeCOnd 
cla!;s card-pass by the same Mr. Ashwood , 

(c) If 1'10, will the Government be pleased to state what action, if any, 
had been taken in the matter , 

Mr. A. A. L. Panons: (a) 'fhis appointment rests with the Agent 
and is made by selection. Government are not aware whether any 
change has recently taken place in the incumbency. 

(b) and «('). The copy of the newspaper mentioned by the Honour-
able Member has heen examined, but contains no such allegation. 

OUTFIT, MAINTENANCE AND TRAVELLING ALLOWANCES OF OFFICERS 01' UNI-
VERSITY TRAINING CoRPS. 

576. *La.l& Rang Behari L&l: 1. Will the Government be pleased to 
stllte the ,,-teps that they contemplate taking for the organisation of the 
projected second company of the Delhi University Training Corps T 

2. Will the Government be pleased to state. if it is a fact that the 
University Training Corps officers get an outfit allowance of Rs. 100 only 
on first appointment, and an allowance of Rs. 200 subsequently on passing 
the retention examination T 

3. Are the Government aware that Rs. 100 is absolutely insnfieient 
for the pllrehase of an officer's complete uniform and equipment' 

4. Is it a fact that the TJniyersity Training Corps officers get no main-
tenance allowance T If so, do Government propoSe to consider the advis-
ability of introducing an allowance for the University Training Corps 
officers on the lines of the Army in India Reserve of Officers , 

5. Is it a fact that the University Training Corps officers were granted 
a travelling allowance for distances oYer 2 miles from the place of parade 
on a special consideration of the fact that they got no other allowances, 
and that the same travelling allowance has now been discontinued (by 
the Controller, Military Accounts, Meerut District) , 

6. Tn view of the above facts, do Government propose to reconsider 
the question of the granting of travelling allowance to University Train· 
ing Corps officers at an early date ? 

Mr. G ... Young: 1. The unit has been constituted and orders for 
its formation have already been issued. 

2. Yes. 
3. Yes, but this sum is not intended to cover the cost of an oftlcer's 

eomplete uniform and equipment. Government will consider the pos-
sibility of arranging that the whole amount of Rs. 300 should be paid on 
first appointment, subject to certain conditions as to refund if the officer 
relinquishes his commission within a certain time. 

4. Presumably the Honourable Member is referring to the grant 
of a retaining fee. Government have no intention of introducing an1 
such allowance for King's commissioned officers of eit'ber the Aux.iliary 
Force or the Indian Territorial Force. 
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5. Travelling aIlo"PQe for jouraeya to and from casual parades 
is not admissible to oftieers of the Auxiliary Force or the Indian Terri-
torial Force. 

6. This recommendation will be considered along with other minor 
recommendations of the Auxiliarv and Territorial Forces Committee as 
soon as funds are available. . 

}bSSAGE IN THE Pioneer 01' THE 3RD SEPTEMBER, 1928, UNDER THE HuDING 
.. .Alu.RNATB PILaRIIIS IN DISTRESS." 

596. *1Ir." B. hey: Has the attention of the Government been 
drawn to the message published in the Pioneer of the 3rd September 1928 
under the heading" Amarnath pilgrims in distress " f 

2. Will the Government be pleased to publish the following informa-
tion: 

(a) Total number of pilgrims who died , 
(b) The number of pilgrims who stand in need of relief T 
(c) Steps, if any, taken oy the Government of India for the relief of 

the surviving pilgrims who might have been rendered help-
less t.o enable them to return to their native places , 

3. If the Government of India have not yet taken any steps, will the 
Government be :rleased to state what steps they propose to take to give 
relief to the aforesaid suffering pilgrims , 

Sir Denys Bray : Information has been called for from the Resident 
in Kashmir and I will pass it on to the Honourable Member as soon as it 
is received. 

UNSTARRED QUESTIONS AND ANSWERS. 

PAY OJ' CLEus 01' THE OJ'Ii'Icz 01' THE Cam:r AUDITOR, NOBTH WESDBlI 
RAILWAY. 

350. Pandit Tbakur Du Bharpva: (a) Is it a fact that there are 
two seales of pay for clerks in the Chief Auditor's Office, North Western 
Railway' 

(b) If the answer is in the affirmative will the Government kindly 
ltate the respective starting and ultimate pay of each class t 

(c) Is it a fact that the scales were revised in 1922 , 
(d) Is there any special distinction or difference in the work allotted 

to the clerks of class I and class II in the various sections of the otRoe t 
(e) Is it a fact that the pay and prospects of the su:rerior class are 

disproportionately better than the pay and prospects of the inferior 011811 
considering the distinction or cillference if any in the work of the two 
.lasses , 

(I) Has any memorial or petition been received by the Auditor' 
General, Bodyguard Lines, New Delhi, on behalf of clerks of the 2nd clasa , 

(g) If 80, what reply if any has been given' 
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The Bouo1ltJ'toble... IUI.apacIra _Mil Ifi&r&: (..) and (b). Tb e 
two seales of pay in the Ohief Auditor's 0ftIee are : 

Class I RB. 60-4-120-5-145. 
(efficiency bar at Bs. 100). 

018811 II Rs. 39-3-69-615-75. 
(c) These scales were aanetioned in 1922. 
(d) ~ (I). The" rf'ply is in the a1Hrmative. 
\ e) This question is now under the consideration of the Auditor 

General. 
(g) The Auditor General is considering the memorials and the reeom-

mt:.ndation of the Accountant General, Railways, and no reply has yet been 
glven. 

CONTINUANCE OF THE SY8TEII OF FORCED LABOUR FROII ME .... BERS OF THE 
DEPRESSED CLAssEs IN DELHI, AJMER-MERWAllA, ETC. 

351. P&Ddit Th&kur Das BharpYa: Are the Government aware that 
the system of Begar (forced labour from members of the depressed c1888El8) 
is still in vogue in Delhi, Ajmer-Merwara and other provinces of India' 

1Ir. G. 8. Bajpai : Full information has already been furnished to 
ont: House or the other of the Central Legislature in respect of the system 
d begar or forced labour so far as it prevails in various provinces in 
India. I would invite the Hononrahle Member's attention to : 

(a) the reply given in the Legislative Assembly on the 11th 
February, 1924, to the Honourable l{r. V. J. Patel's question 
No. 234 ; 

(b) the reply given in the Couneil of Statt' on 12th September, 
1927, to the Honourable Sir Haroon Jafft'r's question 
No. 116 ; and 

(c) my reply to Khan Bahadur Sarfaraz Hussain Khan's que;;tion 
No. 156 in the Legislative Assembly on the 1st :March, 1928. 

Ri:KOV AL OF INCOME-TAX OFFICERS FROM TIlEIB OFnCE BY TIlE C{)JOlI88IONERS 
0.. INOOJD-TAL 

352. Pandit 'l'hakur Du BbaqraYa: Is it a fact that the Income-tax 
Officers are removable from their office by the Commissioners of Income-
tax' 

The Honourable Sir BhupeDdra Hath Mitra: Yes, subject to the 
officers' right of appeal to the Governor in Council of the Proyince con-
cerned.. 

RzVlSION OJ' Tn RULES RELATDlG TO THE REPmm OF MONEY IN BB8PBCT 
0 .. LosT OR TORN JJuRBENCY NOTES. 

3lS3. PuuUt Tbakur Du Bharpva: (a) Have the rules in regard to 
the refund of money in respect of lost or torn currency notes been lately 
ehanged' 
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(b) Is it ~ ~ acoord.iar to the existing rules a peNon in 
pOMession of a half portion of the note is entitled to a refund of half the 
amount of the note and the Currency Office is under no obligation to give 
information to the claimant of the loat note in respect of any claim made 
by the persoJ?- in possession of the otGer half portion of the note , 

The Honourable Sir Bhupenclra Hath Mitra: (a) Yes. 
(b) If the half note is part of a note the denomination of which 

does not exceed Rs. 10, no claim is entertained. If it is part of a note 
the denomination of which exceeds Rs. 10, the position is regulated by 
rules 11, 13 and 14 of the Currency Notes (Refund) Rules. 1921 (pub-
lished in the Gazette of Ihdia, dated the 26th :!'ovember, 1921), as amend-
ed by the Finance Department Notification, dated the 19th May, 1927, 
(published in the Gazette of India of the 21st idem). In this latter case, 
the position is substantially as stated by the Honourable Member. 

TRANsFER OF HiGH ExECUTIVE AND JUDICIAL OJ7ICEBS IN .A.no:B-MEBWAU. 

354. Pandit Thakur Daa Bharg&va: (a) Is it a fact that high 
executive and judicial officers in Ajmer-Merwara are like permanent 
fixtures and hold their offices for a number of years without transfer and 
apprehension of such transfer T 

(b) Do the Government propose to take steps to arrange that the 
ineumbents of high executive and judicial posts in Ajmer-Merwara may 
hold their posts for particular periods of time (as in other provinces of 
India) after the lapse of which transfer to some other area may be 
compulsory , 

Sir Deny. Bray: Ajmer-Merwara is a small area with a se1£-
(:,Ontained local cadre. Transfers as between the posts within the Pro-
"ince are effected when necessary in the interests of public service. It is 
not considered that any particular advantage would accrue from pres-
cribing a limited tenure for these posts. 

Au..EGATIONS AGAIN8T A GUARD OJ' HAVING ATTEKPTED TO OtrrBAGB TUB 
MODESTY OF A Cmu8TuN WOMAN. 

365. P&ndit '1'hakur Du Bh&rpn.: (a) Has the attention of Gov-
ernment been drawn to a statement made in a vernacular newspaper pub-
lished at Saharanpur called ParifJarlan in its issue of 8th May 1928 in which 
a complaint had been made against a guard having attempted to outrage 
the modesty of a Christian woman , 

(b) Are the facts stated in that article correct' 
(c) If 110, what action have Government taken to bring the offender 

to book' 

Mr. A. A.. L. PU'IODI: Government have not seen the artiele 
referred to and are consequently unable to say whether the facts stated in 
it are correct or not. They have ascertained, however, that an officers' 
enquiry was held intoSOine such incident 88 appears from the Honour-
aule Member's question to have formed the subject matter of the allega-
tions in the article, and the decision was that the charge was not proved. 
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PuBLIO.6.TION 0., ..6.Jf ATT.t.OK Oli Hnmus BY TDMUJU.JOUDAN AmI.6.DI 
~  

366. Pandit Thakur Du abargava: (4) Has the attention of the 
Government been drawn to the publication of an attack on Hindu.e 
by a Muhammadan Ahmadi paper Sunrise by name in its issue of 23rd July 
1928 , 

(b) What action, if any, have Government taken against the t»aper f 
'1'Jae Honourable 111'. J. Orerar: (a) No. 
(b) The Local Government concerned will no doubt ~i  the 

OIopriety of taking action, if any action appears to be called for. 

OPENING OJ' A RAILWAY BETWEEN JIND AND H.ur8I f1ia NABKAUIlD. 

357. Pandit Thakur Dt.s Bhargava: Have the Government ever 
been pleased to consider the adviK8biiity of opening a railway line between 
Jind (State) and Hallsi (Hissar District in the Ptmjah) via Narmaund 1 
If so, with what result , 

Mr. A. A. L. Panoua: No such project has hitherto been con-
lidered. 

RAILWAY LIm: BETWEEN TH.umSAB AND JAGADBRI. 

358. Pandit Thakur Du abarrava: By what time will the railway 
line between Thanesar and Jagadhri be completed and opened for pub1ie 
traffic' 

Mr. A.. A.. L. Parsons: It has been found on im'estigation that the 
line cannot be financially justified. The propmial has therefore been 
dropped. 

OP.NING OF A BROAD GAUGE RAILWAY LIm: BETWEEN JAIIIAL AND 8IB8A 
via F ATEUBAD. 

359. Pandit Thakur Du Bba.rgava : Did the Punjab Government 
recommend to the Railway Roard the opening of a broad gauge railway line 
between Jakhal and Sina via Fatebabad (Hissar District in the Punjab) , 

Mr. A. A. L. Panoua : The Punjab Government recommended the 
examination of a project for a broad gauge connection from Jakhal via 
Fatehabad to Bhattu or Sina in July 1927. 

OrmnNG 0., A METRE GAUGE RAILWAY BETWEEN JAXIIAL 00 BKA.'I"l'U WI 
F ATEKABAD. 

380. PaDCIit Thakur Du Bbargava: (a) Did the Rail"ay Board ever 
eonsider the p088ibility and suggestion of connecting Jakbal and Bhattu 
WI Fatehabad by the metre gauge , 

(b) How long has the matter of connecting Bhattu and J akhal via 
Jl'atehabad been pending before the Railway Board and when can it be 
expected to be deemed , 

111'. A. A. L. Panou: (/I) and (b). The project has been 1IIlder 
the. Railway Board'. oOBSideration sinee April 1927, and the questioD. 
nf Ita conatructiou. on the broad gauge is at present under investigation. 
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INTBODtTC'l'ION OJ' A UN1J'OBIIllBAsUU OrWEIGBT. 

361. Mr. Amar B&t.h Dutt: (a) Is it a fact that the neceaaity.of 
introducing a uniform standard of measure of weipt was admitted 
by the Agriculture Commission and advocated by the Lucknow SesaioJl 
of the All-India Economic Conference , 

(b) If so, will the Government be pleased to atate, what action, 
if any, has been taken to introduce a uniform standard of measure of 
weight in British India' Do the Government propose to introduce 
any Bill on the subject , 

The Honourable Sir George Bainy: The recommendation of the 
Agricultural Commission is under consideration. The Government of 
India have not seen the proceedings of the Lucknow Session of the 
All-India Economic Conference. 

REMOVAL OF 'THE POST OFFICE AT COONOOR FROM .. MmSTED" TO 
"ROSE HALL." 

362. 1Ir. Amar Hath J)utt: (a) Is it a fad that the Post Otlice at 
Coonoor in the Nilgiri Division was shifted to the present buildiDc 
"Rose Hall" before the expiry of the lelUle of the old building 
" Minsted '" If so, wbo paid the rent for the old building up to the 
date of expiry of the lease , 

(b) Is it a fact that the staff of the Maharaja of Pithapuram wu 
occupying the old Post Office building in the months of May and June 
1928' If so, what was the rent collected from them and credited to the 
aeeonnts f 

Mr. P. G. Rogers: (a.) Yes. Th(' owner of .. Rose Hall" paid the 
rent of the old building up to the date of expiry of the lease. 

(b) Government have no information. 

ALLEGATIONS AGAINST THE P08TJU.8TER OF CoONOOR. 

3&3. Mr. Amar Hath Duit: (a) Is it a fact that the Postmaster ot 
Coonoor was giving all sorts of trouble to the clerks occupying tlu 
quarters allotted for them in the Post Office building' Was this fact 
brought to the notice of the Divisional Superintendent' What action has 
the Superintendent taken in the matter to prevent the Postmaster from 
interfering in the private affairs of the clerks f 

(b) Is it a fact that one Superintendent wrote in the office order 
book that no member of the clerk's family exc('pt his wife and children 
must remain with him in the quarters , 

Mr. P. G. llogers: The Government have no information. It is 
open to the aggrieved persons to represent the matter through the 
usual channel. 

PaJllmNT Tom ScALE Oll' PAY 011' THE LoWER DrvtSIQN Cr.ERU 01' 'l'ID 
OlrnCE Oll' THE ACCOUNTANT GENEItAL, POSTS AND TELEGRAPHS. 

3M. 1Ir. AmIr .aIb Dutt: (IJ) Will tl1e Government please .tate 
",nen the present time-scale of pay of the loWer division clem of the 
Accountant General, Posts and Telegraphs, was introduced' 
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(b) Will tlle Govel'JUDent pleue .tate now many times the lower 
clivision men under the Accountant General, Posts and l h~  ha"e 
submitted their memorials since the introduction of the present scale and 
what were the steps taken by the Government t 

The Honourable Sir Bhupendra Hath llitra: (a) The 1st lIarth, 
1924. 

(b) The attention of the Honourable Member iii drawn to the final 
reply given to question No. 1242 by Mr. Jogiah on the 26th March. 
1927, a copy of which will be found in the Library. 

Too 8cALB 01' P.U FOB 8EMOB P08TIdlf. 

365. Mr. AmI&' B'&th Dutt : (a) Is it a fact that a time-.cale of pay 
of Rs. 50-0-0 to B.s. 100-0-0 has been !i8nctioned for the senior postmen T 

(b) If the answer be in the affirmative, do the Government propose 
to revise the lower division scale in near future' 

(c) If not, why not , 
The Honourable Sir Bhupendra Hath :Mitra: (a) It is presumed 

that by senior postmen the Honourable Member means head postmen. 
If so, it is a fact that a time scale of pay of RN 50-5--100 has been 
;,anctioned for the head postmen in Calcutta. 

(b) and (c). The attention of the Honourable Member is drawn 
to the final reply given to question Xo. 1242 by Mr. Jogiah on the 26th 
March, 1927. 

~  OJ' LoWER DIVlSION CuBKB OJ'THE ORICK OF THE AcooUJfT4:NT 
GEMEll&L, POSTS AND 1'm&G1L&PB8. 

366. Mr. Amar Hath DuU: (a) Is it a fact that an uniform seale 
of Rs. 40-0-0 to RB. 80-0-0 has been sanctioned for all the lower division men 
under the Accountant General, Posts and Telegraphs , 

(b) Is it a fact that no such uniformity has been maintained in the 
upper division seale under the same official T 

(c) If the answer be in 'the affirmative, do the Government propose to 
revise the lower division scale on that basis t 

(d) If not, why not' 
The Honourable Sir B1m.pendra B'Uh Mitra : The attention of the 

Honourable Member is drawn to the final reply given to question No. 
677 asked by him on the 7th September, 1925, a copy of which will be 
found in the Library. 

RJ:TIBJ:KENT OF MEJOlJ:RS 011' THE Cr.muCAL ESTABLISIDIENT OF THE 
RAILWAY BoARD. 

3G7. Mr. Amar Rath DuU : With reference to the reply -given iD. 
this House to slurred question No. 1411 on 24'th March, 1926. regarding 
the retirement of members of the clerical establishment of the ofitJe of 
the Railway Board, will Government be pleased to stat.e whether any 
decision haa since been arrived at, and, if so, what , 

111'. A. A. L. ..,.. : Yea, In addition to the men who were 
prematurely retired a further reduction of five posts llas been effected. 
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ExEKl'TION 01' TO RAILWAY BoARD FROll THE RULES GOVERNING REORUIT-
KENT OF STAJ'F THROUGH TIlE BTAI'F SELECTION BOARD. 

368. Mr . .&mar lfMh ~  {a) With reference to the reply given 
in this House to starred question No. 1402 on 24th March, 1926, will 
Government be pleased to state since when the Railway Board became free 
from the operations of the StatI Selection Board t 

(b ) Was it ever officially announced either by the Railway Board or 
by the Staff Selection Board or by the Home Department T If so, when 
and where ~ 

(c) Is there any other department ()r attached office under the Gov-
ernment of India which has been similarly exempted t If not, what are 
the reasons for exemption in the case of the Railway Board ! 

(d) In what respect does the ordinary clerical work of the Railway 
Board ditIer from that of other offices , 

Mr. A.. A.. L. Parsons: (a) In March 1925. 
(b) No. 

I (c) The answer to the first part of the question is in the affirmative. 
The second part does not arise. 

(d) The work 'is of a specialised and technical nature. 

RECRUITMENT OF CLERICAL STAFF FOR THE OFFICE OF THE RAILWAY BoARD. 

369. Mr. A.mar If&th Dutt: (a) Is it a fact that recruitment of 
unpassed men was allowed 88 a special concession to posts requiring 
technical or special qualifications subject to the previous approval of tile 
H(lme Department T If so, why were not the regulations of the Staff 
Sclection Board made applicable in the ease of recruitment of clerical 
statI for the office of the Railway Board T 

(b) In how many eases was the approval of the Home Department 
obtained' 

Mr. A. A.. L. PanoDl: (a) The reply to the first part of the que8-
tion is in the affirmative. As to the second part, general exemption 
has been granted in view of the fact that recruitment of men with 
technioal qualifications is not an exceptional feature in the case of the 
Railway Department as in other Departments. ' 

(b) Doe8 not arise. 

B&oaUlTJdNT 01' TO CI&RIOAL ST.AD I'OR TO OFFICE OF THE 
RAn.WAY BoARD. 

370. Mr. A.mazo Bath Dutt : (a) ,Is it a fact that the Railway Board 
was not u.eluded from the operations of the Stai! Selection Board in the 
notifications regarding their examinations issued by that body for the 
information of the public in 1920, 1921 and 1922 t 

(b) Is it also a fact that a number of permanent men in the second 
division and many temporary men of the Railway Board were sent in to 
qualify themselves for the upper division appointments of the Board'i 
oftice, of whom a Rood number failed , . 
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(c) If the &D8Wen to (a) and (b) be in the a1tirmative, will Govern-
ment be pleued to state why this was done if the Railway Board is free to 
rtlCruit its clerical ata1I independent of ~h  Staff Selection Board , 

(d) Has the nature of the clerical duties in the Railway Board under-
gflllt> a radical change since 1922 , 

lItIr. A. A. L. Panou: (a) Yes. 
(b) A certain number of the Board's 8taff sat voluntarily for the 

·examination and some were unsuccessful. 
(c) Exemption had not been granted to the Railway Board at that 

time. 
(d) No. 

TOTAL STRENGTH OF THE CLERICAL STAFF OF TIlE OFnCE OF TIlE RAILWAY 
BoARD ON THE 31ST JANUARY 1927. 

371. Mr. Amar B&th Dutt : With reference to the reply given in this 
House to starred question No. 634 on 2nd February, 1925, will Government 
be plea..'Ied to state what was the total clerical strength on 31st J annary 
1927 in the 1st, 2nd and 3rd divisions on the permanent establishment in 
the Railway Board, and what was the number of temporary clerks on that 
date T 

Mr. A. A. L. Panou: The total clerical strength on the 31st 
January, 1927, was 30 in the 1st Division, 43 in the 2nd Division and 32 
in the 3rd Division. There were 14 temporary clerks filling "acancies 
caused by men who had proceeded on deputation. 

Rli:caUITJa:NT FOR LEA VB V ACANCIB8 IN TID CLnIcn EsTA.:8L181D1BNT OP 
TID OPPIOE OJ' TID RAILWAY BoABD. 

372. Mr. A.mar N&tIl Dutt : Is it a fact that men are recruited in leave 
"acancies in the clerical establishment of the Railway Board' If so, will 
Government please state the reason for eontinuing this practice in spite of 
thE' statement made in reply to starred question No. 634 on 2nd February 
1925 , 

Mr. A. A. L. Panou : The answer to the first part of the question 
IS in the negative, and the second part does not arise. 

RlcaUITKENT OJ' OuTsIDERS AS CLEus IN TIIB OJ'J'ICE OJ' THE RAILWAY 
BoABD. 

373. Mr. A.mar .&th Dutt : (a) How many clerks were recruited in 
the Railway Board's office from outside during the past two years , 

(b) How many of them were required to fill in posts in which technical 
qualifications outside the scope of the Staff Selection Board were necessary' . . 

Mr. A. A. L. Panou: (a) I am not sure what h~ Honourable 
11ember means by recruitment from outside, but if he ia referring to 
recruits who were not obtained from the Staff Selection Board, the 
number engaged from the Ist of ~ mb  1926, to the 31st of March, 
1928, to fill vacancies in m~m  posts in the Board's office was 32. 
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(II) 14 of these men had special technical qualifications and of the 
lemainder, a good many were appointed to fill short term vacancies . 

• 
A.aTICLE IN TD FortIIGf"d 0., SaD FEBBUARY, 1926, HEADBD .. RAILW.&Y 

Bo .... D'S llISVAN.&GBKBNT." 

374. Mr. Aluar Bath Dutt : Has the attention of the Government been 
draWJl to an article headed " Railway Board's mismanagement " which 
appeared in the Forward of 3rd February 1926' If so, will Government 
be pleased to state whether the allegations made in the last paragraph 
thereof are correct' U 80, whllt if any, action has been taken by the 
Government , 

Mr. A. A. L. P&raoDS : I h ~ not been able to get hold of a cOPT 
ot this back number of th, periodical mentioned. 

STAY IN SD1L4 TDOUUOVT TO Y ..... O. TBB OI'I'lCE OF THE IUsTEB 
GBliEJI"U. 01' SUPPLY. 

376. .... Amar .MIl Dutt; «(J) Is it a iIaet that the &nl1ual move of 
the Government of India ofticea bJeluding the Branches of Army Head-
quarten to and from Simla is ~ i  primarily bT climatic considera-
tiws , 

(b) Is it also a fact that since the allotment to the civil departments 
and their attached offices of the Secretariat Buildings at New Delhi, the old 
Secretariat Buildings at Old Delhi are allotted to the Branches of Army 
Headquarters and the Military Finance Department , 

(c) With. reference to the reply given in this House on 13th Septem-
ber 1927 to clause (b) of starred question No. 927, will Government be 
pleased to state why except the llaster General of Supply Branch all other 
.Branches of Army Headquarters get the accommodation required at Old 
Delhi , 

(d) Is it a fact that the Master General of Supply never asked for 
accommodation in Delhi even for a portion of his staff T 

(8) If the reply to (a) above is in the affirmative, will Government be 
pleased to state whether the staff of the Master General of Supply Branch 
are not affected by their stay in Simla all throughout the year , 

Mr. G. lItl. YOUDg : (a) The &!Ulual move of the Government of India 
offices, including branches of Army Headquarters, to Simla, for the hot 
weather, is determined primarily by climatic considerations. 

(b) A portion of the Secretariat Buildings at Old Delhi ha.'1 been 
tt:mporarily allotted to Branches of Army Headquarters and certain sec-
tions of the Military Finance Branch until they can be moved to New 
Delhi. 

(c) The Master General of Supply Branch, like other Branches of 
Arm:r Headquarters, has been given the accommodation it requires at 
Old Delhi. 

(d) No, Sir. 
(e) Not adversely a«eeted. The c1int.ate of Simla in the winter ill 

ccnsidered healthy and bruins. 



Bwl'OBT 01' Ma. JlBlBL'l1NB 0Jl TID CuBIOAL EsT.uL18BlDU1'1'8 OW TID hllY 
HEADQUAltTEBS. 

376. 1Ir. Am&r lfr.th Dutt : (a) Has the attention of the Govern-
ment been drawn to the articles under the headlines, •• Simla News--Anny 
Retrenchment, Hardworked Indians ~ h appeared in the Simla Edition 
of the Hindustaft Times of the 17th April, 1928 T 

(b) Will Government please state whether in his Report on ~  cleric:at 
establi"hments of the Army Headquarters, Mr. HeseltlDe has, ~  alta, 
remarked: 

(i) That a large percentage of clerks employed at .A1-tny Head-
quarters is in excess of requirement" ! 

(ii) That the Indian clerks employed in Army Headquarters are 
made to work hard, and in fset they are the real workers , 

(tii) That the highly paid European clerks (technical, military soldier 
and ez-soldier clerks) are merely luxury clerks who have 
very little work f 

(c) Is it a fact that the heads of Branches and other European oflicerw 
of the Army ~  have resented the above remarks' If so, 011 
ftat groand , 

(d) Is it also a fact that an ez-soldier officer of the Military Finance 
Department haa been deputed to examine and report on ttie above remarks , 

. (e) Is it a fact that the report submitted by Mr. Heseltine is still beiBg 
treated by the BstabIiahment Oftleer as a confidential document f If 50, 
why f 

Mr. G .•. Y01lDl: (a) Yes. 
(b) . to (d). The Report deals with ~i~ 8 of ~ i i  

economy within Branches of Army Headquarters: it is still under 
departmental consideration, and Government haye no intention at present 
of sUbmitting it to public disctL.'lSion. I may add, however, that the 
information conveyed to the Honourable :Member is far from accurate. 

( e) For the reasons given above, the report is confidential, and is, 
or should be. treated as such by anyone who haa official access to it. 

CREATION OJ' A LEAVE RESEBVE POB THE BBANCBBB OJ' .ABlIY HEAD-
QUAltTERB. 

377. Mr. Amar lfath Dutt : (a) With reference to the reply to 
starred quc!'tion No. 925 of the 13th September, 192i, will Government be 
pleased to state whether any decision hRS yet been arriwd at in regard to 
the creation of a leave reserve for the Branches of Army Headquarters , 

~) If not, will Government, pIeRRE' say when the decision is likely to 
be arrIved at f 

• (c) Is it a fact that a largoe number of temporary and officiating clerks 
m Army Headquarters are awaiting' r,:onfirmation 011 the erell.tion of tM 
leave reseI'Ve , 

Mr. O ... Y01Utl : (a) No. 
(b) Wlum the report of the ofticH refel'!'t!d to in qUeition No. 925 

of 13th September, 1927, has been fully examined. 
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(e) The ereatiOll of a leave reserve would natmaUy increue the 
numbers of the permanent establishment, but no guarantee can be given 
as to the precise composition of the reserve. 

DmECT CABLB CoNNECTION BBTWBBN LoNDON AND INbu. 
378. Xhan Bahadur Sarfaraz HU88&in Khan: Ca) Has the attention 

of Government been drawn to the paragraph published in the issue of the 
E'Aflliskrna-n of the 27th August 1928, page 9, under the heading " Direct 
Cable System-Features of new rapid service-Automatic working" T 

C b) If 0180, will Government please state if it is a fact that London is 
now in direct touch with India without any retransmillSion of messages being 
required at intermediate points T 

111'. P. G. Rogers : (a) and (b). Yes. 

TOWN INSPECTORS OF POST OFnCX8 IN CALCUTTA.. 

379. Mr. Amac B&th Dutt : 1. (a) Has the attention of the Gov-
ernment been drawn to the editorial comments in the issues of the Amnta 
Bazar Palrika dated the 15th and the 22nd May, 1928, and the 8th aud the 
23rd June 1928 regarding the cases of the Town Inspectors of Poat Officea 
in Calcutta , 

(b) If 80, what action has been taken by the Government to remedy 
the grievances complained of T . 

2. Has the attention of the Government been drawn to page 308 of 
Labour. dated October 1927, regarding the endorsement of the Government 
Orders 11 P. T. E., dated the 16th September 1927, by the Postmaster-
General, Bengal in his No. A.-94, dated the 17th October 1927, to the addre. 
of the Presidency Postmaster, Calcutta, and the First Class Head Post-
masters in the Bengal Oircle, calling for a report in the spirit of the afore-
said Government Orders regarding the suitability of their direct subordi-
nates T 

3. Has the attention of the Government been drawn to the reports of 
the Presidency POtrtmaster, Calcutta, and the First Class Head POlitmastel'lJ 
regarding the suitability of the then permanent Town Inspectors, 88 stated 
at page 7 of the General Letter No.3, dated July 1928, from the .Aasoeia-
tion of All-India POlitaI Town Inspectors, India and Burma f 

4. Is it a fact that the reports of the Presidency POlitmaster and the 
First Class Postmasters were called for by the Postmaster General, Bengal , 
If 80, what aetion has been taken upon the rerorts t 

5. Is it a fact that the appeals from the Town Inspeeto1'8 who had been 
made to revert to the clerical line have been recommended by their immediate 
BDperiors for their retention in their substantive posts of POlItal Town 
Inspectors and is it also a fact that the Director-General, POI!U and Tele-
graphs, has also recommended their case to the Government of India f If 
80, what action, if any, has been taken on the same f 

The HoDOllJ'able 111'. A. O. McW&tten : Government have Been some 
but not all of the papers mentioped by the Honourable Member. Be-
plesentations from Town Inspectors and others. regarding the operation 
of the orders -relating to the appointments of Town Inspectors ·have been 
received and are at present under my consideration. 
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RBJlOVAL OJ'TO OPJ'lOB OJ' THE OoKKI88lONER 01' lNOOI(B-TAX. BlHAB AND 
0lusaA, J'BO)( IUNOBI TE) PAT!lA.. 

380. lIIr. O&ya Prasad Singh: (a) With reference to my starred 
question No. 708 of the 31st ~ ~  1927, regarding h~ de8irabilit! of 
removing the office of the COrnmll!8lOner of Income-tax, Blhar and Onssa, 
from Ranchi to Patna, have the Government received any representation 
from the Bihar and OriltHa Chamber of Comwerce on the subject, in which 
t11e Committee point out that Ranchi is an out of the way, inaccessible place, 
while Patna is the most suitable centre, and the offices dealing with the 
heaYier 8I!8e8lm1ent/, as also the largest in number are situated in Bihar, 
and proper legal help is not available at Ranchi ? 

( b) Is not the main function of the Commissioner of Income-tax the 
supervision of di8trict offices, and the hearing of appeals and is it a fact 
that it can be more efficiently perfomled 8t Patna , 

(c 2 Do Government propose, both from the point of view of admini".. 
trlltive efficiency, and public convenience, to remove the office of the Com-
missioner of Income-tax from Ranchi to Patna T 

The Honourable Sir Bhupendra N .. th Mitra: (a) Yes. 

(b) 1'he ~ i i  of district offices and the hearing of appeals are 
among the main functions of the Commissioner of Income-tax. As to the 
headquarters of the officer who has to perform these functions in Bihar and 

i ~  the Go"crnment arc not satisfied that the selecti()n of Patna instead 
01' Ranchi would make any appreciable di1ference in efficiency for reasons 
~  in my predecessor's reply to the Honourable Member's previous 
qUf'stion Xo. 708 of 31st August, 1927. 

(el No. 

TOTAL QUANTITY OF CoAL PROVIDED FOR HOT WATER POR BATBB IN TR. 
CUT RoAD QUUTEBS, SIKLA., LABT YEAR. 

381. Mr. Ga.ya Pru&cl Singh : Will Government kindly state the 
total quantity of coal with its actual price, provided for hot water for baths 
in the Cart Road quarters last year , 

The lloDoura.ble lIIr. A. O. IIcW .. ttera: A total quantity of 180 
maunds of charcoal at an actual pric" of B.s. 461 was provided for hot 
'Water for baths in the Cart Road quarters last year. 

DESPATCH RELATING TO THE CONSTITUTtON OF A SEPARATB 
OFFICE FOR THE LEGISLATIVE ASSEMBLY. 

The llonoura.ble 1Ir. J. Orer&r (Home Member) : Sir, I lay OD the 
table the m ~  of India's despatch of the 26th July, 1928, to the 
Secretary of State, relating to tht' constitution of a separate self-contained 
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[Mr. J. Crerar.] 
office of the Legislative Assembly. Copies will be circulated to Honourable 
M m1)~  this afternoon. 

~  2 OF 1928. 
GOYEIL.'l"MENT OF INDIA. 

LEGISLATIVE DEPARTMENT. 

ASSEllIlL Yo 

To 
THE RIGHT HONOURABLE THE EARL OJ' BIRKENHEAD, 

His Majesty', Secretary of State lor Indio. 
Simla, the i6th July 1918. 

Sl'BJECT.-C-olh'ltitlltioli 01 a separate 8elf·contained office of the Legislative Auembly. 
My LORD • 

. WE have the honouf to address you on the subjeet of tbe separation of the 
Legislative Assembly staff' from the Legislative Department. Your Lordship is 
doubtless aware that, under the sysh'm which has been in force from tbe introduc· 
tion of the Montagu·Chelmsford Reforms tbe administrative and clerical work of 
botb Chambers of the Indian Legislature has been carried on by tbe Legislative 
Department. The Secretary to tbe Government of India in tbe Legislative Depart· 
nlent is, by order of the Governor General pll8lled under rule 5 of the Indian Legisla· 
tive Rules, 8eert'tary of both Chambers; Joint and Deputy Secretaries in the 
Legislative Department are by a similar order A88istants to the Seuetary of the 
A_mbly and of the Council of State and the clerks at the table for both Chambers 
are supplied from among tbeir numbt'r, while the whole of the clerical establishment 
is provided from the ministerial staff' of tbeLegislatiVl! Departmellt. From time to 
time tbt' question of having a separate establiahmf'nt for the ABsembly has been 
raiaed in that Chamber and in Appendix A a detailed index of these refereneea prior 
to the last session has been compiled. QuestiGM were asked again in the last 
.easion and notiee was given of a resolution ill. the following terms : 

•• This Assembly reeommends to the Governor General in Council that he be 
plea8t'd to take immediate steps to giye ~  to the propoeals II11bmit· 
ted by the Honourable the President for the creation ota MparAte 
8l'Cretariat tor the LegiaJative Asselllbly with such modifications 88 
l1I ~  be deemed necessary having due rtgard to the dignity and importanre 
of the House." 

Tbe notice was given by fifteen members of tbe AlI8eDlbly, among whom were memo 
bers of the CongreBll, Nationalist snd Independent Partiee. The resolution was not 
entered in the ballot and neither of the relevant gmnta was reached in the voting of 
demandll- In taet no deeision has ever been reached in the A_mbly, but this may be 
attributed to tbe faet that the vote tor the Legislative bodiea is generally not reaehed 
ill the discu88ion stage ot the voting of demanlla. The view of Government W88 definitely 
IItated on the 1st February 1924, in reply to a question by Mr. K. C. Neogy, in the 
following terms: 

•• The question W88 exhaustively examined after the InelIeape ColDDJittee IlUb· 
luitted its Report ; and it bas been dcdded that for tlle present in the 
interests both of ee.onomy and eftleient".y it is deeirable that the buainelll 
of the Legislature sbould eontiuDe to be eondueted by t.be Legislative 
Department of the Government of India." 

That answer W88 giVeli with the eoDeurnmee of Sir Frederick Whyte, the first Pre-
aielent of the Legislative ABaembly ; but since it was given the position bas to a certain 
extent bee ehanged by the appointJDlllt of an eleeted President. 

l!. It appears to he held in certain Beetions of the House that the independence 
of the eleeted Preaident is thrcatenedby the close contact into which he is brought 
with the ofieiaJ view owing to the fact that the 8eeret-ary ot the A_mbly il also Bee· 
retsry of the Legislative Department, and, 88 nch, a member of tbe LeaUJative 
AsIIemblv. This ,,1ew is not shared by ua but we do not willh to appear to be 
n'8isting' the wisbea of the ~  supported by any Mction of the AlIMmbly in this 
matter. It i8 our ",18h not only that the President should be independent but allo 
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tnat there should be no room for the suggestion that the prelent eonftitution of the 
Assembly establishment is maintained with a view to curbing his iDdept'ndeDt'c. When, 
therefore the President presented to Government in August 1927 a lI(.ht'me 
for the ~ i  of the Assembly establishment, ~hi h is attached to this dcsJlltteh 
as Appendix B, we felt ourselves obliged, in examining it, to take into ucount the 
8uggestion that the prelK'nt system affected prejlldicially the indepeudenec of the 
President and we have reached the conclusion that thc. time has come for separatin.lC 
the ~ bly estublishment from t!he Legislative Department. In reuhing thy 
conclusion we have bl'(>n infiuen"ed not only by the feeling that Uovernment should 
not be subjet't to the charge however false of exerdsing an improper inlluence over 
the President but by other and more cogent reasonll. In the first place, we may 
be said to have aee.epted publicly the principle of a separate establishment in the 
debates on the motions of Rao Bahadur Subrahmanayam in September 1922, and 
Mr. GinIVala on 15th Mareh 1923, and though we might with reason continue to 
postpone the application of the principle ior 8 m~ time yet, we should ~ly  be 
met with a strong demand for a separate establishment when the new e,onftltutiOn 
eomes into operation. It i& in our view preferable to have the change made DOW at a 
time of c.omparative admiuistrative ease than to await the introdnetion of the ltlform-
. ed constitution with all the administrative turmoil which must eome with it. 
lt is possible that the establishment now proposed by U8 will require enlargement 
to nleet the needs of the new constitution but the addition to the cxi8ting organisa· 
tion will be an easier matter than the setting up of a Ilew organisaiton. 

3. We have considered as IIU nltemntive the poIIIIibility of having an offict'r· of 
tbe Legislative Departml'nt of lower rank than Secretary of the Department appointed 
to be Secretary of the Assembly by tbe Governor General This would 
practieally mean the separation within the Department for the period of the l1688ion 
of au establishment for the conduet of the busineSB of the All8embly. We are 
satisfied, however, that lueh a proeedure would not lUeet the wiabeIJ of the Preaident 
and the A_mbly and we think that it would be said, not without some juatifieation, 
that a Secretary of the Assembly who was subordinate to the Seeretary of the 
Legislative Departmellt would be in a somewhat iuvidious position. So long .. t.IIe 
Seeretaries of the Departments of the Government of India are required to &erve as 
members of either Chamber, the exercise by the 8ecretary of the Legia1ative Depart-
Dl8nt of control over a Secretary of the All8embly who was in fact aD officer subordi-
nate to him in the Department would be apprehended and the ery would eontinue that 
the independt>.nee of the Chair Wall in danger_ 

4. Before 'We enter into tbe detailed examination of the scheme propoeed by the 
President, we think it right to explain why wc are not at the eame time proposing 
to eet up a separate eetabliahment for the Couueil of State, or an eatablialuaeat jeiat 
with that of the Legislative .Auembly. In tbe 1irst place, there baa beeR no 
demand either from the President or from the memhers of the Oouneil of State and lID 
long as the President is appointed by the Governor General it ia not expected that 
~ will be any sueb demaad. In the _ond plaee, owing to the feetiag of 
Jealousy which the Assembly entertains towards the Ommcil of State, it weald Dot he 
possible to have a joint establishment for the two Chambers. Lastly, the vohUlle of 
work transactNi. by the Count'il of State is so much lese thaD that trauaeted by t&e 
ASlK'mbly that it would in our opinion be >Ul improper ~ i  of the pqb& 
funds to set np a aeparate establishment for the ('()uueil of State. With t.IIe 
eeparation of the Assembly staff aeeording to our uropoaala it is ~bl  to II8t apiInt 
the new appointment of a 8eeretary to the LegisJiative Assembly the abolition of the 
appointment of Additional Joint Secretary in the LegialatiTe Deparimeat, but it 
would not be possible to make any fnrth .. r ~i  in the stat' of the Legislative 
Department even though II. aeparate Secretarv were to bE> (,ODstituted for the Ooaneil 
of State. . 

5. We have ae('ortlingly reached thl' ('ondusioll tlmt tor the preaeut we should 
lIe,*rate the staff of the LegiKJati\"c ASBcmblv oulv. The 8IIoIletiea .f Your Lord-
ahlp is required to the crelltion on a m m~ b:isis of the new app<>intments of 
Seeretary, ~ Se.·retnry and AlI8.iatant Secretary of the Legislative Aasembly 
~  to the abolition of the appointment of Additioual Joint Secretary in the Legia.la-

~ Depa!tment. As tbe last· mentioned post is bonte on the ('adre of the Indian 
CiVil Service, its abolition will involve the redQ('tion otthe endre of that Service DJ 
onc SUperior and one inf-enoJ' post. . 

6. ,!he establillhment whi .. h ''"l J'l"OpGIIe for tht' IIf'W 88 mbl~  oftit.e ill !let ~  in 
AppendiX C. It ,,;J] be obll!'rved thftt tlif' Presldflllt in his st'ht'JIH' Prep0se8 lL Set--
rl!tary ou Rs. 3,000 per month Rnd a Deputy ~ on Rs. 1,750 per mouth. We 
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propose that the pay. of the Secretary should be RII. ~  rising to Re. 3,250 by annual 
increments of Be. 75, and that the pay of the Deputy Secretary should be Rs. 1,500 
rising to Be. 2,000 by annual increments of Be. fiO. The reason for putting these two 
liOSU on an incremental pay is that the i ~ mb  C:lllnot look to any promotion out-
..ide the Assembly Office and that each will in the ordinary course hold his appointment 
for a long term of years. 

i. The Secretary, and his Assistants under tue titles of Deputy Secretary and 
Assi8tant Secretary, will be appointed by the Governor Geneml under Rule 5 of the 
Indian Legislative Rules. The appointment of &ll'n1tary should be ineIuded in 
tht' 'list of posts in the upper grade qualifying fer superior pension under Article 
';'75-A. of the Civil Service Regulations. We also propose that the appointment should 
lw IIdd!'<l to those specified in Rule 9!1 of th(' Fundamental Rules. The 
in('ulllbent of the appointment will ordinarily be dOlUiciled in Asia, and in the ab-
!;t'n('e of speeial provision he would be governed by the ordinary leave rules eOB-
tuin!'<l in the Fundamental Rules_ As he will usually not obtain leave eave during. 
inten-als between sessions of' tile Assembly, he ~h 1l  we think, reeeive the more 
favourable treatment in the matter of taking short leave on full pay whieh is accord-
ed to the officers to whom Rule 98 applies. An additional reason for this proposal 
is that in future the appointment is likely to be 1ilJ(,(\ either direct from the Bar or 
by the 8 ~ i  of the Deputy Secretary who will probably himself have been 
r('(:ruited from the-Bar, so that in either case t1.e holder of the appointment of 8eere-
b ~ will have entered service at a comparatively advanced age. Acceptance of 
this proposal would automati('ally attract the provisions of Rule 56 (c) (iii) of the 
Funaamental Rult's; but whilt' we are of opinion that the office is pre-emint'ntly 
Clne in which long service will conduce to efficien"y, we are not prepared to give the 
incumbt'nt tht' right of StorYing till he reach(,s the age of sixty. In the event, there-
fur .. , of 10ur Lordship approving the inclu!lion of the appointment in Rule 98, we 
re']nest ~  to ududt' it expressly from Rule 56 (c) (iii). 

S_ In view of the rates of pay suggested, the proposed appointmeuts of Deputy 
S<'I·retary and Assistant Secretary also require Your Lordship's sanction_ The 
prinl'ipal duties of tht' Deputy Secretary will be to dispose of such work I1Il the 
8t'crt'tary delegates to him and to be available to assist the President when the 
St'cretary is engaged at the tablt' or otherwise prl'Ot:cupied, and ll18tly to take the' 
place of tht' Secretary when tht' Secretary is {·ngaged on work on behalf of the' 
President or for any other reason is not in a position to sit at the table. Either 
the SI'Crt'tary or the Deputy Secretary will be continuously at the table while the 
House is in ll{'88ion. We are not proposing that the post of Deputy Secretary should 
be ('realed on a temporary basis because we are {.f opinion that in the earlier yean 
at any ratt' the necl'88ity for the post is clear, and if it is created on a temporary 
basis it will be difficult to obtain a suitable person to fill it. When, however, .' 
'vacancy arises by reason of the resignation of the first Secretary appointed, we shall 
eonsider whether it is nece88ary to eontinue tht' appointment of Deputly Secretary. 
The principal duties of the Assistant Secretary will be to Ilollpervise the office estab-
lishment outsidt' the House, and in the Houae to keep a cheek on the course of amend-
menta to legislation in order to ensure that Bills pussed by the Assembly are printed 
np in the form in which they are pasaed. 

9. On the question 'of the status of the new office we are not in agreement with, 
the President or, 80 far as we understand, with the members of the Assembly who 
are asking for a separate establishment. The demand of the members of the 
Assembly bas generally been eIpressed in the fornl of a demand for an establishment 
of tht'ir own independent of Government eontrol and respon8ible only to the 
Assembly. This dl'mand is refiected in the scheme of the President in the followiDg 
IIt'I1tence : 

" Moreover the members of the Aucmbly hesitate at present to uk the Legisla-
tive Department to get their own work done but with II separate oftlce 
the position will be quite different Rnd it i. apprehended that there wiD 
be a good deal of extra work ~  on the new oftlee ". 

In other worda, _ it ill anticipated by the President that the .lI8l'riees of the .apl.l'ate 
ll b~bm  will be at the disposal ~ members for the preparation of qU88tiOlLl,' 

rt'tOlutioDe, billa, qd lUly other work whICh tlaemembera may rwqulre of them. Again, 
- ,the Prelident deBCribell h_ demand as • demand for q oftlee of hiI OW1l. 

Our -new ill that the establishment ill to serYe tbeA.-embly ill it. eol1eetive oapMitT, 
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and not the indhidunl memberll of thl' ASlK'mbly. Equally, U/I Government fur-
nishes a portion of the members of the Assembly and does its work through the 
Assembly, it is entitled to demand that the i ~  of the Legislative Assembly 
.hall not be the office of ~  P.reaident at the Lcgilliative Al8embly. Our propoaal 
is that the office of the LegislatIve AIIembly should, to an intents and purposes, be 
an independent office. Thl' requirements of the ~ i i  demand that it should 
be linked with the Imperial Secretariat nncl the natural BtatUI! for it is that of an 
nttaehed office, that is to soy, an office attached to one of the Departments of the 
Governml'nt of India, at the head ot which will be the Secretary of the Legislative 
Assembly. In reaehing our eonclusions 118 to the relations between tbe President 
and the Secretary of the A_mbly we have been guidl'd by what we understand to 
be tbe constitution of tbe establishment of the HouK of Commons. The 8eere-
tnry of tbe Legi81ative 88 mbl~ will ('orre8pond to the Clerk of tbe House anti tbe 
Deputy Secrl'tary and the A88istant Seeretary will wrrespond to the Clerks Assistant. 
The remaining membere of the establishment will be appointed by the Seeretary', 
10 the first instance from the members of the Legislath't! Department who 
will he placed at hill disposal for tIint purpose. Thereafter the establishment 
will be recruited b~  tbe Secrl'tary' of thl' Legisbltive Assembly in the manner in 
whicb the ministerial establishments of tbe Government of India &-eretariat are 
reeruitecl nnd will sell'e under i l~  the same .. onditions in respect of pay, dis· 
dpline und tbe like 88 those establishments. The l:Iecretary of the Legislative 
Assembly will have the ordinary powere of the head of an attaebed ollee and the Pre· 
sident of tbe Legislative A_mbly will not have anything to do witb the details 
of tbe administration of this o.lIiee. The SeemaTV will be in clOSe relatioDs on 
the one hand with the Presin£'nt of tbe Legislative • A88eDlbly and on the other hand 
with the Leaner of the House, but bt> will be subordirmte to neither. 

10. Our conclusion then· i. that the Ollil'e of tbe LegISlative A.88embly shoold 
be an Attneht'd ()ffiee working nnder its owu he:o.n, tbe Seeretary, and administering 
itself. Tbe Aasembly Offiee wi1l be attachE'll to wbiehever J>ewtment of thl' 
Government of India it may be found most eonvenient to attach it, but in 7espec't 
of mattere involving expenditure and of all finanl'ial matterll generally it will maintain 
direet relations with tbe Finanee Department. It will be observed h ~ in the Presi-
d£'nt's scheme it is propOBl'd that the PJ'C'rident sllould frame the budget of tbe 
A 88embly offiee and thnt the budget so fmmen should be accepted witbout 
question by th£' Department whil'h presents it, IWtl the position ot the Chartered 
High Courts in this resp{'et is cited as l ~  We are unable to 8C('ept this 
('laim of the President I'itllf!r 011 b£'lialf of himself or on behalf of the Higb Courtll. 
A referellf'e to paragraph S of the Letters Pat(,lIt of the Calcutta Higb Court is 
sufficiellt for this purpose. The bu(ll:'ets of thl' High Courts are ineluded under 
the pruvincinl hellll "Admillistrntiou of .1ul<ti«·e" ann in their preparation 
ar£' liable to control ill the ('ase of "th£' Calcutta Higb Court by the Gov£'ruor 
General ill Council 1I11t1 ill tIlt' "as(' of othl'r Higl. Courts by the Governor in Couneil 
::\aturally the views of the President of the Legishitivl' A_robly on the financial 
provisioll required for the ollice as 011 all other illlllOrtant mattere connected witb 
thl' olli('e will reeeive the clos('St attentioll hut it would, in onr opinion, be 
altogether inappropriate thnt the Presi4£'nt of the Legislative Aaserobly, who is 
)10t an offieial, should be put in tb£' position of oO\l'inl bead of the ABBembly ~  
huagraph 8 of thE' PrellidE'nt's IJ('h£'mE' sets out to oloo I with the position and Btatus of 
the lIew i~  but it iloeR not make it ,'lear wlJat dl'gt'e,' of ('antral over the office should 
be v{'sted in the President. Tn ('on\'('rsat\ol1, howeYer. it has been brought out that 
the intention of th,' Prf'Bideut was that h£' should have ('ontrol of the oftiee, in fact that 
it should b£' his offi"e ami not the offief' of the Seeretary. Failing that position being 
allottl'd to him he bas f'laim£'d tbat hl' should have thl' MIDe power of disrni8llal of memo 
bere of the 88 mbl~  Offiee other than the 8ecretary, tbe Deputy Secretary and the 
A88istant Secretary, as is vested in th£' Rpeakf'r of the HOUBe of CommOll8 over the stail' 
of th£' Clerk of the Houll(' by Statute (!'i2 Geo. lIT ('.p. XI, ~ i  16\. The view 
whit'h tbe GovcrnmeJlt ot India take ill th9t tbe Rlf'llibere of the Asaemblv oftil"f', botb 
tl108e now to be transferred from the Le-gislath'" Dt>partment and nlso' those to be I 
appointed later on to 1111 vaeaneiea, muat all be Government lII!""nts so long as there 
is a majority in the A_bly wbieb may at any time be advel'lle to Government and, 
on tbf' support of whi('h the President must deJK'nd for m. eoatinuanee in ofBee. In 
tbe event at some future date of the Otmtral ~  bel.g made YeIIpOnaible 
to thl' Legislature it may be pOll8ible. if the Aewmblv (If that time tIliab it desilable. 
eitber to exelude tll£' nil'mbere of the A_mbh- otlM' from tile cinI llel'Viee of the 
Orown lubjeet, of 1'0UI1le, to the mainteD!U\ee of (!>xisting rights, 07 willie l"etaining 
tbf'm in the civil lIf'me£' of th£' Crown, to lIubj('('t tbt'1J) t.o .UI'f>rent aothoritt" for 
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thtl purpoaes of disciplinary control. Over the Secretary, the Deputy and 
A88istant Seem'taries of the new office the Presidt'nt has not proposed that he 
should peJ'llODally exercise disciplinary control but he WIIS of opinion that those 
three officers should be liat>Je to lx' removed by the Governor General on an address 
voted by the Legislative A88embly. When informed that the Government of India 
<'onld not agree in existing circumstances to expose the servants of the Crown to 
such a contingen('y, he modified his demand to the extent of proposing that the 
.I\.ssembh' should btl enabled to "ote 1111 addre88 to the Gov<'rnor General, and the 
President, independently of the Assembly, should also be enabled to pre.sent a reqnest 
to the Governor General, and that the result of eithN of those proceedings should be 
-that the Governor General would hold or cause t.o be held an inquiry into the (',onduct 
of the offi(,er eoneerned. We have not found ourselves able to accept either of these 
proposals for two reasons. In the first place the salaries of these officers will, unlellS 
they should happen, and this is not to be expected, to be persons appointed by, or 
with the approval of His Majesty, or of Your Lordship in Council, be votable and conse· 
quently the Assembly will haye such control all is reasonable over them. In the 
l!t'eond plaee, we consider that the President hll8 lin adequate remedy in his right 
of dil'e('t aC'CeB8 to the Govt'fUor Gt'neral, in cxclrise of which he will always be in 
II position to make representations to him against the C'onduet o( the St'cretary or 
the Deputy or Aliiiistant SeC'retary. 

11. We have stated above that we art' !Isking Your Lordship's sanction to the 
abolition of tht· post of Additional Joint 8t'ert'tary in the Lt'gislative Department on 
the ereatioJl of the post of Seeretary of thl' ~ ll l i  A88embly, onr intention 
being that Mr. S. C. Gupta, thl' present incumbent of the post of Additional Joint 
Seoeretary in the Legislative Department, shoulll be appointed to the post of Sec· 
retary of the Legislatin Aasembly-hia initial ~  in the post being bed by the 
operation of rule 22 of the FundamentalRnlea nt B.s . .3,025 per mensem. We trust 
that the abolition of the appointment of Additional Joint Secretary will be perma· 
m'nt, but we eaanot, of course, anticipat(' what will be the requirements of the De· 
partment undt'r the new eonstitution and we mllst utter the' warning that it is not 
nnlikely that an additional temporary appointnlt'nt <If Additional Joint 8ecreta.ry will 
be neeesaary for some time when the Government of India are conaidering the Report 
of the Statutory Commiaaion and thert'after when they are putting into operation the 
IIf'heme of the reformed constitution. 

12. It will be observoo that the flC.'heme, both 118 submitted by the President and 
as revised by us, does Dot provide sepST!ltely and (xpre88ly for tht' personal staff of 
the President. In drt'Ct the Marshal, II retired India!! Armv oftieer, is of that staff 
ns also is one stenographer who has the title of 1"'r.;onal Assistant to the President 
and is really the private aeeretary of the Presideut. There are also certain ohapraBis 
Will' are attached to the President. We propodt', and the President agrees, that bo 
should seleC't his PCfIIOnll1 ~ i8  fron, the stenographers in the 88 lllbl~  Office 
and that the Assembly Offi('-l' ehonld plaC'e at his disposal chaprtutis in enitable 
numbers. The Marshal will ('ontinut' to be appeinted by the Governor Gt'neral 
in Couneil Neither our flC.'ht'me nor that of the Presirlent provides for the appoint· 
ment of a separate Legal Advist'r for the ·President. The question of obtaining 
independent legal adviee for the President is likely to I'ome up, bnt the President 
hall 80 far made no proposal, and as he has I'xI)rclIscd a desire that the Assembly 
Office scheme should be settled without delay, WI' have not thought fl.t to await 
his proposals for the appointment of a Legal Advieer. At present it seems unlikely 
that the President would be in a 'Position to _ure the wholt'·time ICrviees of Counsel, 
and it is more probable that he will ask for a mDl to be provided in the budget to 
mE"et the expenses of CODBtllting Counael (rom time to time. 

'Ve huvp thl' honour to be, 

My Loan. 
Your Lordship '8 moat obedient, humble> sl'rvall.u. 

(Signlod) B. X. MITRA. 

. , 
,> 

" 
" 

MD. HABIBFLLAH . 

G. BAIXY. 

J. CRERAR. 
D. F. Ml"LLA. 
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APPENDIX A TO THE I)fSI'ATCH. 

Statelllwl 8Mwj"g OCUUi01l8 whe" tM quution of a 8eparate office u:ablis"ment for I're6idPrd, 

LegUlatif1e A&8embl,l, IIHUI di8CUIIsed. 

~ ~ HEul' By h ~ IW........ 1 
. I ______ r _______________________ ~ ~

-1 . 5th Mar. 1921 I ~mbly 
I 
/ 

2 22nd Sep. 19211 Do. .. 

I 
3 16th Mar. 1922/ Do. 

4, Do. Do. 

II' Do. Do. 

8 22nd Seop. 1922 Do. 

7; 15th Mar. 1923 Do. 

I 

8' Do. Do. 

9; 1st Fl-b. 1924 Do. 

lo! 18th Feb. 1924 Do • .. 

I 
II ) 19th Sep. 1924 Do. '. 

i 
I 
I 
I 

12 I 23M Feb. I Do.. . 

13/16th Mar. 1811 Do. •• 

I 

Mr. E. L. Prioe I Asat>mbly Debates, Vol./ 
(ReeoIution). ; I, Part I, page 695. , 

i ~ 

Dr. (now Sir) Bari ! Aaaembly Debates, Vol: 
Singh Gour. . n, page 829 (Un-' 

; starred queetion No.2). 
/ 

Mr. P. P. Ginwala •.. AMembly Debates, Vol. ; n. Part lll, page, 
: 3166. 

Dr. (now Sir) Hari )' .Auembly Debates, Vol.' 
Singh Gour. n. Part m, page . 

L.i 3167. • Mr. President (T'"'j Alaembly Debates. V0I.1 
Bon'bIe Sir F. Why-; n, Part ill, page' 
tel. ; 3169. 

Rao Bahadur C. S. : Aseembly Debates, Vol! 
Snbrahmanyam . nT, Part!, page 772. ' 
(Resolution). . . 

Mr. P. P. Ginwala .. I Aasembly Debates, Vol.. 
, ill, Part V, page' 
; 3461. . 

Mr. President (The: Assembly Debates, VoL. 
Bon'ble Sir F. Why-; In, Part V, page 34M. 
tel· . 

Mr. K. C. Neogy •. Aseembly Debates, Vol., 
. IV, Part I, page 28 (St-; 

arred question No.9). , 

Khan Bahadur Sar-: Asaemblv Debates. Vol. 
faraz HIlI8&in Khan.i IV, pait I, Jl&Ie' 186 

: (Starred question No. I 3(1). . 
Diwan Bahadur T. I Aseembly Debates, Vol 
Rangaohariar. I IV, Part VI, page i 3766 (Starred question 

: No. 2212). 

Diwan Bahadur T.j AMembly Debates, Vol. 
Rangachariar. VII, Part n, ~ 1MB 

(Starred question No. 

Sir Hari Singh Gour 
(For Sardar Gulab 
Sinch). 

968). 
Aeeembly De ..... Ne 
iI38 (8tMred ~ 
No. (71). 
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No. Date. 

LEGISLATIVE A.SSEMBLY. 

i 

i Where . 
I b' t I iBU ~ ~ was, 

i raised. • 
By who:u. 

[17TH SEPT. 1928. 

Referenoee. 

~ I I 1I

l' 16th Mar. 1927\ Assembly! Mr. President (The 
I i Hon'ble Mr. V. J. 

Assembly Debates, page 
2334. ' 

1 . Patel). 

15 21st Mar. 19271 Do. I Sir Han Singh Gour Assembly Debates, page 
2439 (Starred ques-
tion No. 1075). I 

I 

! 

16 18th Aug. 1927; Do. 

FOO'rlIOTJL-

:Mr. Gaya Prasad Singh Assembly Debates, page 
i 2996 (Starred ques-

tion No. 37). 

During the disoullBion of the demands for grants in March 1925 Sardar Gulab Singh 
gave notice of a_." cut" under the head " Legislative Bodies" (Demand ~  29) in 
erder to raise the subject of a separate office establishment for P. L. A. Again m Maroh 
1926 Diwan Bahadur T. Rangachariar gave notice of a "cut" under the head .. Legis-
lative Department" (Demand No. 33) with the same object in view. These motions 
were not, however, reached. 

In Maroh 1928 Mr. S. N. Haji gave notice of a "cut" under (Demand No. 2D) 
"Legislative Bodies "-to discUIB the provision of a separate Secretariat for the 
Legislative Assembly, and in connection with (Demand No. 33) "Legislative Depart-
ment " notices of motions for reduction with a view to raising the lame matter were 
received from Mr. N. C. Kelkar, Mr. M. S. Aney, Mr. Gaya Prasad Singh. and Khan 
Bahadnr Sarfaraz Hussain Khan. These motions also were not reacherl . 

. \PPEXDIX B TO THE DEf.;PATCH. 

Extrac1; from the LegiAlative Assembly Debatea, Volume I. No. 12. 

ThE' AS8E'mbly mE't in the Assembh' Chaml){'r of tIll' Council HousE', XE'W Dl'lhi, on 
11 ~  thE' 2tlth F"hrnary, 192Ft 

* • 
Q'CESTIOX AXD AXSWER. 

CONSTITUTION' OF A SEPARATE SELF-('ONTAIXED OF-FIeF. OF THE LEGISLATIVE ASSEMBLY. 

254. ·Mr. B. Das: (II) With l"eff'rencc to ",tarrl'd questiolJ No. 37 of! the 
1Sth August, 192i, by I~  Gaya Praaad Singh, on the separation of the establishment 
of the ugislative A88l'lllbly. will GoYemmf'nt be plellSl'd to state if they have come 
to any oE'l'ision on the scheme rf'('eivE'o b,'-thl'm from thl' Honourable the President of 
this Hoase last August' 

. (b) Will Government be pleased to state the dE'cision arrived at on t1mt .proposi-
tion! 

(c) Will Government be pleSAM to lavon till' table a eopv of the IK'heme of the 
HonourablE' thE' Pl'e8ident , • . 

Mr. L. GnllaiD: (1) A ('opY of thE' 8eh"ml' ~1 ll  up by tlll' Honourable th. 
President ill laid on thE' table. . 

(2) Government have examini'd the IK'heme but have not yet reached a flual eonelg-
triOR. 

• 
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PropoMslB 8ubmitted to 1M Government 0/ India on 1M 17th Augrut, 1927, by 1M Honowro.ble 
. Mr. V. J. Patel, Pruident of ~ Ugi8lative A88embly, regardi1l9 the C07UItitution of II 

separate ,el/-containd oJliu of the LegiBlative Auembly, in fuljiJ,men, of a promiBe made 
in the House. (Vide page 23.34 of ~  Legialative Assembly Dehatu of 1M 16th March. 
1927.) 

F .. 43-IX/27-A. 
D .. 2668. 

17th Augu,.n, 1927. 
Dear Mr. Wright, 

I am now ready with my proposals for the conBtitution of a Ileparat6 Belf-cont&iDed 
dice of the Legislative .Aaaembly, which I promised in reply to a question ulred by SU 
Hari Singh Gour in the Legislative ABBembly on the 16th MarCh, 1927. 

I forward the scheme for the colUlideration of Government, and I hope you will take 
immediate stepe to have it considered. As you 1m! aware, Members of the Legislative 
Assembly are in earnest about the matter. and the question, therefore, needs immedie.t;e 
attention. 

.... T. M. Wright, Esq., C.I.E., I.C.S. 

Yours sincerely. 
~) V. J. PATEL 

I submit the following propOll&ls forthecoD8titutionof a Beparate self-contained oflioe 
of the Ll-gialative Assembly in pursuanoe of a promise made by me on the 16th March, 1m. 
in reply to a question asked by Sir Hari Singh Gaur. 

2. I ha Vl' obaerved that the opinions ~ in the Assembly on variOUJI occasionl' 
are distinctly in favour of the proposal and unmistakea bly show a keen desire on the pari 
of the Mem bers to have a Beparate office. In fact it baa been alJllerted that the independeuee 
of the President and thl' HOUBe will not be complete until they are provided with separaie 
stalJ for the due performance of their high office and duties. Mr. E. L. Price (Bombay: 
European) first raiBl'd the question in the A8I!Cmbly on the 5th March, 1921, when he 
movf'd his IWsolution on the 8U bject of the holding of sessions and more frequent meetiDp 
of the Assembly. Inter alia he pleaded for a double staff or an independent staff for the 
Assembly on the ground of efficiency. Then on the 16th March. 1922, in the COUrBl' of the 
Budget discull8ion an opportunity wu taken by Mr. P. P. Ginwala (Burma: General), then 
the chief Whip of the Democratic Party, to bring the matter before the HouSt'. It was 
urged that the staff of the Assembly should be Belf-contained and under the direet rontrol 
of the President. So far t.he question was treated more or less as a sidt' issue. and it was not 
till the 22nd September, 1922, when Mr. C. S. Subrahmanvam (Madras) moved his }k@()lu-
tion, that the Bubject W&8 debated fuDy and at greatlenith. It was agreed in principw-
and in theory that it was the right thing to do but that the time had not arrived when the 
Assembly should bring intO existence a Beparate staff. The question wu also i ~ 
more than once at the Presidents' Conference and Sir A. F_ Whytt' colUlidered that it was 
most desirable that the LegiaJature should have its 01l'D body ~I officers to l)Arry out its 
functions, and eventually in accordance with the decision arrived at the Conf( rer:ce held in 
January, 1926, the Legislative Department W&8 addressed on the subject of the Beparation 
of the office of the Assembly from the Legislative Department of the ~mm  of India. 

3. Before dealing with the -.tnal staff that will be required for tJw. Beparate of6eE, 
I shall colUlider the duties and functions that will devolve on it. It is necessary in thia 
connection to refer to the existing machiDery for oarrying out the work oounected with the 
Alaembly. Apart from the superior staff, the Legis1ative Department, which at prellODt 
oonducts the business of the Legis1ature, consists of the following ~h88 apd off : 

1. Registrar. 
2. A.embly Branch (one Superintendent, 8 Alaiatants aDd. oierb). 
3. Printing Branch (one Aaaiatant and 6olerks). 
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4. Esta,hliBhment Branch (one Cashier aud 3olerks). 
5. Issue Branch (one Assistant and 11 olerks). . 
6. Librarians (one Assistant and one clerk). 
7. Reporters (13). 
8. ~  (one clerk). 
9. Translation Branoh (Head Translat.or and his Assistant). 

10. Stenographers (3). 
II. Publication Branch (one Superintendent, 5 AssistantB and 501ero). 
12. General Branch (one Superintendent, 5 Assistanta and 301erks). 
13. Council Branch (one Superintendent, 5 AssistantB and lolerk). 
14. i ~  t{) Registrar (one AssiRtant). 
15. P. A. to P. C. S. (one Assistant). 

4. During the session and also at least a month before and after it the business of the 
ABBembly, as will be seen from the cJassification of duties detailed in Appendix A, allecta 
~  every one in the Department, and I understand the Publication, General and Coun-
-oil Branches are also more or less allected. The Registrar is the normal head of the otliee 
and is directly responsible for the superintendence, control, discipline and managemeni 
of the office. He is in charge of all work counected with the establishment of the Depart-
ment, accommodation for Members of the Legislature, sitting arrangempnt in the Cham-
bers, issue of ticketB to the visitors' galleries, and various other odd jobs. 

5. The duties performed by the present stall cover practically the whole field of purely 
.Assembly work as well as those pertaining to the Department as an integral unit of the 
Government of India (Appendix A). Broadly speaking, there are two Bllparate matters, 
lIiz., (1) the duties of the Secretary, which are thOile laid down in the Rules and Standing 
Orders-Rules 5 and 41, S. O. 3, 7, 8, II, 12, 22, 43, 46, 52, 65, 75, and Rule 2 of 
Schedule I of S. 0., and (2) the duties performed by the Legislative Department as an 
~ mi i i  department of the Government of India. The Assembly Branch performs 
dual functions at present in certain respectB while the work of the Publication and General 
Branches faUs under the latter category. It is not at present possible, owing to the over-
lapping of duties in certain cases, to .suggest any clear-cut division of functions between 
the Assembly office and the Legislative Department which can only be built up in process 
of development of the new scheme, but from the duties enumerated abovo a fairly acourate 
idea can be formed. It is therefore clear that almost the whole of the work with only a 
few exceptions will have to go over to the new office. The following i ems must necessarily 
"main with the Legislative Depa.rtment : 

]. The drafting of official Bills and unofficial references from Departmenta OODlt 
nected therewith. 

2. Allotment of non-official days. 
3. Programme of official businells_ 
4. Memorandum of Legislative business in prospect., 
5. AmendmentB to Indian Legislative Rules. 
6. Nomination of Members and election petitions. 
7 .. AmendmentB to Electoral Rules and RegulatioJIII. 
8. Maintenance of the records of election expenses. 
9. Dissolution of Assembly and el'!Ctions. • 

6. The two strongest pointB of attack on the question of separation are, firstly, on th 
1IOOre of economy, and secondly, that the Assembly office, '\II"hile not being entirely witholl' 
wor\ during the recess, would not have enough work to keep it fully oocupied throughout 
the year. As to the first, cODBlderation of economy must make way bef()re so import.aJlt 
and well-intentioned a step which the Assembly as. body is undoubtedly desirous of taking 
in furtherance of the cODBtitutionwhioh has brought it into beiDg. The demand for an office 
of his own by .ae first f'1t'Cted PrNident of the Legislative Aaaembly was made oftioiaUy ia 
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February 1926, as already stated, and bearing in mind the recognition accurded to ",imilar 
-demands in some provinces, I expect the Government of India in fairness to aoced(· to that 
demand which I now repeat. Against the 8eCond point of attack, I would point out that 
the preBBure of work when the AMembly is in se88ion &ll8erta it4lcH fully a month or more 
before the seBBion oommences, that is to say, notices of Bills, ReeolutioDII and Questiona 
(each of which has to be examined and submitted at once aeparately for my orders) pour 
in. This pre88Dre gradually reduces after the close of a session but a considerable amount; 
of work still remains in the shape of the preparation not only of a /!ummary of the proceed-
ings of the whole 8ession but of each resolution debated in the House and the indexing of the 
debates whioh require8 great acl'uracy and care and the expenditure of a great deal of time 

-and labour, while the Conf erence of Presidents is usually held at a convenient date during 
the recess, throwing upon the Aesembly office the entire work connected therewith from 
1he start to the finish. In the caae of Bills which are circulated to Local Governments for 
opinion by the direction of the Assembly the opinions are received during the rece88, printed 
and_ their precis is prepared by the offioe as 800n as they are complete. Moreover Com 
mittees, such a8 the Joint Committee on the Gold Standard and RftJerve Bank of India' 
Bill, invariably hold their sittings during the off _son and throw a considerable amount of 
work on the A!laembly Branch. Other miscellaneoU8 files which are not of an urgent 
nature are held over during the 8e118ion and are disposed of when the session is over. The 
manuscript papers of Acts passed by the Indian Legislature are arranged for binding when 
the pressure of work decrea8etl and also the recording of ea8etl, which has to be kept asidtt 
during the _ion, is, I understand, undertaken at this time. Admitting that the work 
out of 8C88ion is oonsiderably lighter than that in the session, it would only be fair to allow 
the staff the well-earned respite after the strain of a full_ion's work (wnf'n they are not 
merely over·worked but grossly over-worked) as is the case witi-. the House of Common. 
staff. I would here i.lvite attention to the minutes of thf' Presidents' Conference held in 
January, 1926-pages 6 and 7.· 

7. Having thus cleared the ground about the scope and functions of the new office 
I shall now proceed to consider the question of the actual staff. It has t-O be borne in mind 
that for the new office, as in the case of the present Legislative Department. the numerical 
strength of the staff mU8t be baaed on the actual requirements wht-n thf' Assembly i, in 
8t'88ion. With this in view I propose the following acheme : 

Apart from the appointment ·of a Secretary thf' .-\8semhly ~ i  would require on-c· 
Dt-puty Secretary-and one Assistant Secretary. Thf' appointment of an Assistant Secre-
tary is I oonsider eSllential iu the ben interests of the office. The Deputy Secretary will re 
required to [.ssist the Secretary in such duties as he is required to perform under the Rulos 
&lld Standing Orders, e.g., dealing with notices of B;I1s, Resolutions and Questiollll and 
?ther departmental files. He will also have to attend the meetings of the ABsemhly and to 
mterview Members and other persons. It will be almost impossible for him to superintend 
and supervise the work of the office and to attend to numerous and varied du I ies which 
should be done by the Assistant Secretary as at present done by the Registrar. The 
Deputy Secretary should not be burdened with anv work in connection with the establish-
ment. discipline, management, etc., whioh I am convinced is too heavy for one officer. 

In addition to these officers the Assembly office would require at least: 
I. One Marshal; 
II. One Editor and eight Reporters ; 
Ill. The present Assembly Branch en blnc ; 
IV. Four men from the Printing Branch to dcal with the d£'batf'S and any other 

printing work there may be: as heretofore the Editor would be aBIIistt-d by 
the men of this Branch in the preparation of the index to the b ~  etc. ; 

v. ~ Cashiel'l: theBe would deal with the preparation of Members' T. -A. Bills, 
etc., and all correepondenoe arising therefrom and also with all estabIishment 
questions ; 

VL .'or its Issue Branoh, 10 men as detailed below: 
(i) an Examiner, who would be in charge of the Branch: 
(ii) a ~  who would dO tJ1ling in his spare time ; 
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(iii) two despatchers, and 
(iv) six typists, two of whom would work the multigraph; 

VII. Two Librarians ; 
VIII. On!' Record Keeper; 
IX. Two Xotice Office Clerks; 
X. P. A. to P. L. A. ; and 
XI. One Stenographer. 

[17TH SEPT. 19'28. 

In t,he case of the Assembly &-anoh at all events the staff will require to be l ~  
It will require another Recorder, an Assistant to deal with miscellaneous receipts and 
especially with t.he sale and distribution of debates, the Manual and the oorrections 
thereto, an Assistant for issuing admission tickets to the galleries, a second expert 

. typist and one other Duftry. The Ileed for the last three particularly has been very 
keenly felt and in fact the poore were sanctioned for the last Delhi session as an experi-
mental measure and are likely to be sanctioned on a permanent footing. It would be a mis-
take to launch the new office under· staffed in any respect. Two Assistants will also be 
required to keep the officers' sets of books up-to-date, and at least two Assistants or olerks 
will be required to assist the Police during the session. This work at present is done 
with the help of other Branches of the Department. Past experience has shown the need 
of an Enquiry Office to be attached to the Notice Office. Members frequently make all 
sorts of inquiries every now and then and make requests to the Notice Office clerks to 
supply them with information on various matters. The Notice Office clerks have found 
it extremely difficult to cope with all this work in addition to their own duties, hence the 
need for an Assistant in an Enquiry Offioo is badly felt. . 

In basing these requirements I have assumed that the staff will ordinarily be granted 
le&Te only when the Assembly is not sitting and that no substitutes will be entert&ined 
in place of absentees, except in long leave vacancies whioh are likely to go into a session. 
This arrangement would, however, throw an undue strain on those remaining on duty 
a.fter a session more especially if it becomes the practice in the future, as it very probably 
will, to hold three sessions (using the wOJ-d in its non-technical sense) or three terms in the 
-mU'. TherefC're J feel very strongly that a leave reserve should be maintained which will 
be the best means to obtaining the maximum of efficiency. As far aR I kllow there is a.t 
present in the Legislative Department no leave reserve, the Department containing its 
own leave reserve. This system, as past experience I believe has shown, hr.s not worked 
Tery satisfactorily but somehow or other the Assembly side of the Department has been 
able to pull on. But this will not. work in a Reparate office. In the Legislative Depart-
ment at the time of a great rush of work during the session or owing to leave vacancies 
in the off Beason, permanent men are invariably requisitioned from other Branches but in 
the new office there will not be any staff of trained men to draw on and it must there· 
fore ha.ve its own trained men for leave vacancies. There is no way of getting over this 
difficulty other than by a leave reserve. It may be argued in this connection that as Bome of 
the work now performed by the Assembly Branch will remain over with the Legislative De-
partment the staff detailed above should be able to find its own leave reserve .• The argu-
ment no doubt appears to have some force but the fact'lIlUst be borne in mind that during 
the session or out of the session whenever the Assembly Branch is rushed with heavy work 
or understaffed owing to leave absentees the General and the Publioation Branches of 
the Department wh.ich are least affected by the Assembly work always come to its rescue, 
while in the new office there will be no other source to draw on. Moreover the Members 
of the Assembly hesitate at present to ask the Legislative Department to get their 
GWll work done, but with a separate office the position will be quite different and it ill 
a.pprehended that there will be a good deal of extra work thrown on the new office. 

S. Then there is the import&nt question of the position and status of the new olice. 
Ii would oert&inly not satisfy the Assembly if the new offioe were attached to any Depart. 
ment. It will have to be determined a.t the outset what its position and status will be. 
Who will be responsible for the .preparation and preaentation of its Budget to the Legis-
lative Assembly and who will deal with questions raised in the HOUBe affecting the effiee ! 
What will be the status of this office in relation to other Departmentsoi the Government 
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Df India' will the office be treated on an equal footing with those Departments or will it 
be regarded as one of the attached offices? I may say at once that I am definitely opposed 
to any a.ttempt to tre?'t it 808 an atta..ched office. The Secretary of the. ~mbly is under 
Rule 5 of the Legislative Rules appomted by the Governor General and It J.81mportant that 
the sta.ff should be similarly appointed. I alao feel very strongly that the staff should not 
be denied the privileges in the matter of leave enjoyed by the I-iecretariat staff; nor should 
the present Rtaff, which forms part of a Department of the Government of India, in any 
way suffer, by separation from the Legislativl' Department, in the matter of their pay and 
prospects. Any question of depriving them of the status, pay and privileges they enjoy 
now 808 members of the I. S. S. would certainly operate harshly against them. I must makt, 
this quite clear at the outset in order to avoid complications and difficulties later. 

At the Presidents' Conference held in September 1921, under the Presidency of 
Sir A. F. Whyte it was agreed that, although constitutionally funds for Council work 
must be sanctioned and provided by the Government, the Presidents should be placed 
in the same position as High Courts, i.e., that they should be the sole judges as to whether 
the expenditure was necessary, the only power of criticism by the Government being on 
the point as to whether funds were available. 

9. The following is the summary of the requirements referred to in the precedini 
paragraph: 

1. Secretary. 
2. Deputy Secretary. 
3. Assistant Secretary. 
4. One Marshall. 
5. Eight Reporters. 
6. A8sembly Branch.-One Superintendent, 13 Assistants and clerks (including 2 

Notice Office clerks). 
7. General Branch (includini establishment).-One Superintendent, 3 Cashiers. 

one record keeper, one recorder, 2 clerks for publications, one for issuing 
tickets, one general Assistant, two clerks fo\- general management ans 
assistant to Police and for enquiry office. 

8. Printing Branch.-One Editor, one Assistant.in.eharge, 3 Assistants and 
clerks. 

9. I8sue Branch.-One Assistant.in.eharge, one Reader, 2 Despatehers, 4 typista, 
two multigraphists. 

lO. P. A. to P. L. A. 
II. One Stenographer. 
12. Two Librarians. 
13. Fourteen per cent. of the permanent establishment as leave. reserve. 

10. In addition to the above translator will also be required to undertake trans· 
la.tions referred to in Standing Orders 43 (2) and 46 (3) and also to translate. if any. the 
speeches delivered by members of the Assembly in vernacular. 

n. These requirements are based on the actual existing state of work ~  'I am 
not in a position at present to give the ~ det&ils of the work which each assistant and 
·clerk will be required to do. It will appear from Appendix B that in all 43 ;a.ssista.nts 
a.nd clerks are at present employed on the Assembly work during a Session and the lI&Dle 
number is also proposed for the new office. 

12. In basing these requirements the varying and peculiar natlJle 01.. the work has 
been borne in mind. AD work connected with the .Assembly has to be sublJlitted and 
got out against time. Provision must therefore be made to oope with the volume of 
york which pours in and which has to be dealt with ;,mm«lilJlelg and passed out without 
-delay. At present a.aaistance is often sought from other Branches· at the time ,of a very 

~ ruah, while the new office would have to be seIf-dependeut.. It would therefore be 
·a lIli8take;to BtArt the new office under-ataffed and the above establishment iI the 
absolute JDinimum with yhich it could stan. 
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13. The above requirementa relatt' only to the superior and derieal .daff. The new 
office will also require BOml' duftries and a la.rgp number of peons. The actual numher 
of these can beet be Bettled after the total strength of th(' offict' establishment is decided 
upon, but at a conservative estimlltt' the n{'w office will requin> 9 Duftries,2 .Tamadars, I 
Dafadar and 40 peons. 

14. The above is a full and eomplete soheme for a separate and self-contained office 
which the Members of the Assembly demand and whieh I support with all the power 
at my control, and nothing abort of this is likely to satisfy them. But if it is urged by 
Government that the staff will have a very 1'8.8\- time for some' lIIonths in the vcar. I 
would suggest that the Pnosidcnt abould b; emPowt'red in consultation with the 'Leader 
of the house to place on deputation under the Legislatiw Departmcnt such memoors of 
the staff as he thinks he can without. prejudice to the ASIK'mbly work, spare for th08&-
months. 

15. I append two statements· showing the approximate C08t of the present Le)!isla· 
• Statements I &nd 2. tive Department and of tht' new office. It is not JlOIIIIi.ble to 

show the C08t of the Legislative Department &8 - it will be 
afte,r the separation-unless it is known what staff will be required for carrying on the 
duties of the Department. Therefore it is d-fficult for me to estimate the extra coat 
which will be incurred COnsequent on the creation of the new office. There will cflJ'tainly 

be BOme additional cost but it could be met from thelsavin!! 
t Statement 3. under the head Le ~ l i  Bodies whioh, &8 will be seen 

011 the statementt at$a"iled, amounts to an average-
Rs. 1,33,809 per annum. 

APPENDIX A. 

A&8eflIbly BraflCll. 

1. All work connected with the meetingB of the Aseemltly. ",., 188Ue of summons 
circulars regarding offioial and non·officiaI days, Select and DtJpartmental Committee-
meetings, Programme of Busineas and Announcements for the Leader of the Roue. 

2. All work ooonected with official and non·official Bills, Ballots and ballot circulars, 
for non-official Bills and Notices of Amendments to Bills. 

3. Preparation. printing, and circulation of Lists of BusinellB, Questions, Reaolutiuna. 
)fotice Lists, Admitted Lists, Amendments to Resolutions, Ballot and ballot circulara 
for Resolutions. . 

•. Preparation and printing of a note or programme of legislative work in proepect 
twice a year. The note inc1ndes as far &8 poeaible all BUggestionsfor legislation. 

5. Prep&ra.tion c:A. the IIUIIlDl&rY of the Bel8ion including the disct18llion on Re&olutiona. 
8. All work connected with the Electoral Rules and Regulations, Indian Legialativ .. 

Rules, and Standing Orden and amendmente and iB8Ue of addenda and corrigenda thereto. 

7. Printing and distribution of the Assembly Manual and addeuda and oorrigenda 
thereto. 

8. All work connected with election. nomination, reeignatioo of memben and electio. 
pet;.itiona, etc. 

9. Dealing with motions for reduction of budget demands, supplementary demanda. ex_ gmnt.e, etc., and printing work coonected therewith. 

10. All work connected with the election of the President and ~ y President_ 

11. Circulation of Bills to Local Governments for opinions, collection and i i ~ 
of. those opinions and the prepe.n&tion of a pr&lis of the opinions received. 

12 . .Arrangement a.nd bindjng of the manuacri.pt papers of all Acts ~ by tJ:ae 
Iadian Legislature. 
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13. Preparation of weekly statements showing all deciaiOllll taken in the AuembJr 
for submission to Hia Eseellency the Viceroy. 

14. Collection of replie8 to questiOlUl from the Departments aDd the arraDgeDIeDt of 
leta. 

15. Maintenance of and keeping up to date the registers of amendments to Ads. 
Amendmcnts to the Indian Legislative Rules and Standing Orders, register of n&IDe6 
of the memlK'rs of the Legi8lative Assembly and the Bill register. 

16. Recording and editing of .. A " proceedings of the Assembly and Council BrancheL 
17. Collection of minutes of the Honourable the Law Member. 
18. AU work connected with the Indian Branch of the Empire Parliamentary Aasocia.-

tion. 
19. All work connected with the receipts relating to election e1:peD8et! and the maiB-

ieoance of records of the same. 

20. Compiian('.e with requ18itiolll from Membera. 
21. Ta.king down Division'J ,n the (''hamber and other work in the Notice Office. 

22. Dsling departmentally with questions and reaolutions relating to the abo ... 
lubjects. • 

23. All the typing and routine work of the Branch. 
24. Misoe1laneou8 and general correspondence. 

PriM1t{/ BrancA. 
1. Printing of Debates of Council of State and Legislative Aaaembly aDd all work 

oonnected therewith. 

2. Printing of Acta, Bills, Regulations, Ordinances, Opiniol1l, Precil and 0piDiea .. 
Reports of Select CommitU!es. . 

3. Preparation and printing of IndeJ: to Debates. 
4. Publication of Bills and Acts in the Gazette. 
6. Other mi8oellaneons printing. 

E.-bliMmenl Bmttcla. 

1. Preparation of daily and travelling aIloWlUlCle billa of Memben. 
2. Preparation of offioen' and establishment salary bills. 
3. Arrangement of residential and ofIice accommodation. 
4. Distribution and custody of stationery of the Department and of the l ill ~  

5. Dealing with rent oa.. of oftioers and estahlisbment. 
6. Preparation of Budget estimates for the Department and Legialative ~ 
7. Maintenance of Register of elI:peDditure. 
8. Maintenanoe of Servioe Book8 of establilbmeat. 
9. Dealing with all ~bli bm  OUN. 

1 ... BnIIIcA. 
1. AU typing and despatch work. 
2. Lamination of aU fair copies of letters, officers' notel, etc., that iMue from t ... 

Department. 
3. Issue of letters, etc. 
4. Circulation of Despatches. 
5. Di8tribution of aU papers to Members. 
6. Typing and multigrapbing of pSper!l. 
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7. Maintenance of the following registe1'8 (1) Deepatclles to Seoretary of state for 
India. (2) Governor General's letters to Seoretary of State for India. (3) letters to the 
Permanent Under Secretary of State for India. (4) Circular Register. (5) Stamp Register. 
and (6) Da.k Book. 

"8. Correction of copies of Bills, precis of opinions and Debates. 

PtAblicalion BmftCA. 
Correction of officers' sets of publications. 

1. Police a.rrangements in the Chamber . 

.2. Telephonic arrangements. 

3. Other miBcellaneous work. 

1. Accommodation of Membel'B. 

2. Recording of cases. 

3. Sale of Assembly Manual and stationery. 

4. Issue of tickets for visitors' galleries. 

APPENDIX B. 

~88i  aM Okf-kB employed on ~ mbly work . 

.Assembly Branch 

Printing Branch .. 

Establishment Branch 

Library 
Record 
Translation Branch 
Stenographer 
P. A. to President. Legislative Assembly 
Publication Branch 

. . II0 (permltoDent) • 

L 3 (temporary). 
4 

( 3 (permanent). .. ~ L 1 (temporary). ' _ 

2 
1 
2 
1 
1 

... 2 
General Branch 2 
Council BrItoDch .. 2 
t.ue Branch 8 

• ..... ent to Resistnr 1 

l'otAI " ", 
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1.-81/J18f1W1t' ,lwtItl", 1M Gp1Woztmole COl' oJ lAc LegiMllUw ~ 

Elltablithment. AftIaP pa1. 
Ra. .. ,. B.. a. p. 

I Marshal at R.I. 2lK) 2lK) 0 0 
1 Secretary at R.I. 4,000 4,000 0 0 
1 Joint Secretary aDd DraftaIllaD at R.I. 3,000-100--4,000 3,000 0 0 
1 Joint Secretary at Re. 3,000 3,000 0 0 
1 Deputy Secretary at Re. 2,250 2,2liO 0 0 
1 Solicitor at RB. 3,000 3,000 0 0 
1 Assistant Solicitor at RB. 1,200--60-1,800 1,000 0 0 
1 Assistant Solicitor at Re. 1,000-60-1,200 1,100 0 0 
1 P. O. S. 4,2lSO 0 0 
1 P. L. A. 4,000 0 0 
1 RegiBtrar at RB. 900--00-1,000 950 0 0 
, SuperintendentB at Re. ~ 2,800 0 0 

13 Council Reporters at Re. 450-25-750 7,800 0 0 
27 Assistants at Re. 200-16-liOO 9,.00 0 0 
M Clerks at RB. lOO-8--3liO 7,700 0 0 
1 Clerk at Re. 90---4-170 130 0 0 
II Stenographers at Re. 176-121-376-16-450-25- 1,212 0 0 

500. 
16,892 0 0 1MI,892 0 e 

PermGntfU fllmiGl ulGbli,AtMJIL 

5 Record Sorters at RB. 20-1---40 150 0 0 
11 Daftries at RB. 16-1-35 275 0 0 
• Jemadars at Re. 26-1-30 llO 0 0 
a Daffadars at RB. 17-1-22 58 8 0 

'1 PeoM at Re. 1~1 1  (quinquennial) or Ra. 15-9-0 638 0 0 
each. 

1,231 8 0 1,131 • • 
TemportJ'7I fMftiGl ~ 

35 Peons at Re. l' each '90 0 0 
! Faraahes at Re. 14 each .• 28 0 0 
3 Sweepers at RB. 10 each " 30 0 0 
1 Bhistee at Ra. 6 and I at RB. , 10 0 0 

658 0 0 liM 0 • 
GUIlD TOTAL PO ...... .. 58,6&1 i 0 

Re. 58,681·8.0X 12-7,05,178-0-0 approzimate annual ooet. 
N.B.-There is DO lean relern in the LegialatiV8 Department. 
L128LA • 
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2.-Staetrnent 8/wW.ng 1M approximaet coat of 1M new OJliu. 
Establishment. Average pay. 

&!. a. p. Ra. 
P. L. A. 4,000 0 0 
1 Secretary 3,000 0 0 
1 Deputy Secretary 1,750 0 0 
1 Assistant Secretary 1,125 0 o (1,000-50-1,250) 
1 Marsha 250 0 0 
9 Reporters 5,400 0 o (450-25-750) 
2 Superintendents 1,400 0 o (6Q0..-..40--800) 

13 Assistants 4,550 0 o (200-15-500) 
%8 Clerks 6,300 0 o (100-8---300) 

1 P. A. to P. L. A. 437 8 o ') 
1 1 ~ 1

1 Stenographer 337 8 o 450-25-500} 
Lean Reserve-2 Assistants and 4 Clerks 1,600 0 0 

30,150 0 Ox 12=3,61,800 (Annual 
approximate coat). 

M mial E8IabliaAmenl. 
3 Record Sorters at Ra. 20-1-40 90 0 o (20-1-40) 
6 Daftries at Ra. 15-1-35 150 0 0(15-1-35) 
2 Jemadars at Ra. 25-1--30 55 0 o (25-1-30) 
1 Daffadar 19 8 o (17-1-22) 

.0 peons at Ra. 15-9-0 each 622 8 o (14--1-16) 

937 0 Ox 12=ll,244 (Annual 
cost of menial establish-
ment). 

2 Farashes at Ra. 14 each 28 0 0 
2 Sweepers at Ra. 10 each 20 0 0 
1 Bhistee at Ra. 6 6 0 0 

54 0 Ox 12=648 (Annual cost). 

GRAND TOTAL •• 3,73,692 (Approximate annual cost). 

a.-BtaferMnt 8~  1M Budget im ~  annual expenditure and saving under 1M head 
Legislatiu Bodies. 

Budget Actnals Annual ~ 
Year. estimate. for the saving. saviDgfor 

year. one year. 

Ra. Re. Re. Re. 
1922-23 8,28,300 7,56,079 72,221 
IM3-24 9,22,000 6,{'9,798 2,72,202 1,33,809 
ltu-25 . . 7,92,300 7.22.852 69.448 
1926-26 . . 7,45,992 6,U,a27 1,21,365 

-- -
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APPF,NDlX C TO THE DESPATCH. 
81a1emenl .. A .. ,howling the comptU'lIlitJe .lrength of tM OIfiU1'B o/IM pruem LegiBlatille Depan. 

",ent and 0/ the pt"OPfJIed A"embly Office and 1M additional ~M inllolwd. 

Designation of FOlta. 

! .9 , /:51 ~~  I&E; I ~ I ! "'a. os ilDJ 

~ 2 1 i~ '3 J : i ~ I i ~ t j 1 1 ~ I" ~ -", '3 ~ .. ~  !.!oo 

! o 

i~ .rij ,:1 .1 ~l~ jl ~ ! ~ Jj I~~i i;!ls 1~~ .. lll 
.. ______ 1_1: __ 2 __ 1-__ 3_, 4: 5 ;,_6 __ :i-__ 7_-1, __ 8 __ 

I I 
(LBOI8L.lTlVB i IRs. 

DUAll'I'JIDT.) 'I 

~i ~~ y ~  ~ : : " .:.: ,ii ~ : : ! Draftsman, : I 
Additional Joint I. • I I" -I I lI6,QO/\ 

Seoretary. ' 
Deputy Secretary 1. . I . , : 1 
Aaeistant Secretaries 2 ' . I . . I 2 
(ASSJDOlLY OJneE,) I I 
Secretary ~  1 1; , 

3,250). I I" I 
Deputy Secretary . • 1 I 1 1 I + 1 

+1 

I ., 

+U,4OI" 

+21,000 

+13,Il00 ~ ~)  1 1 I ,. I + 1 
(1,()()().-M.-I,2iio). ~i 

Netinoreaae 1,1--.-. -I .. I .. j .. j--,-.-'f--33-.000--l 

Statement .. B" ,hnwing lhe ernnparalivt 1I,'re1lgth of lhe ",i,.i8terifll,taD 01 0" Lt.giBla/ive Depar 
fM1It and of the propolled AlI8(mbly Office and 1M lIIldiliDMl cOlIC mvolwd. 

I SS .a, 1~  ~ 

~  :11 1>-
O,Q 

J ... ~  
os i= 

01:1 11 '3J ~  :500 o. 
~  ..s ~  r! "'l 'iI -5 , DasignaRon of poatll. i21ti I.e J 1 ~ , a.S I CI i 
~ l ~i  a-;; I ~ ; Itt ... ....:,. ~  

__ arb. 

I ~  ~ ; 11 Ii '" CI ., .ago 
,.olD ' ;l::s S ID tli I:I:S l a . I ~  -Ill! . ~ ~l l Il.! .... o. 00 

~I  ~  M-Q 
!Xl i r.<l ~ 

I 
1 ; Ra. 

Superintendent. " 3 2 J J I 1 8,400 
Counoil Reportera 13 9 9 I ! 1 7,200 
AII8iBtantB and Clerke ·81 I '8 41 38 , 18 MoM I 
8tenographera .. 3 

, t J II .i 1 4,010 
l'ranslatont .. 2 ! 1 j 1 1 1 .. .,'-

Total 82 , 80 I 56 4B I 21 11,660 I 
• Exc1udllll One Auistant'. post held in abeyanoe. , 
t I! the traualaton of the LetJieIativeDeputment inItead of staying thro1J8l!oat the ~ 

fat Deihl ~ takea ~ Sim1a there will be no need of a l8p&rate eetablillhm.lt of TlaMlaton 
Or l ~ 8h  

L128LA • 
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~ 
II> • 

~~ 
II> ..!! 

9 ... 
~ ~ ~ 1 1 oS it ~ - i 1:1 'j; Remaru. 

~ .c:I ~ r r l 1d .s J .. fG tlI ~ i c>.Q 

! l~ 
~ -

Dtr.ftrieeandReoord 
(1) 

16 9 
80rterL 

..Jamadan .. 4 2 

1'eoll8, Da1fadan and 
(3) (4) 

81 43 
Paruhes.. 

i_pera 
(7) .. 4 2 

.BlUatiee 
('3) .. 2 1 

l'otal " .. 
~ --

(1) Of theae 3 will be Record 8ortera. 
(2) One of th_ will be a Record Sorter. 

~ 
., II> 

:aSS 11:1 ! ~i~ .s 'i • ., 
~ II I~  J J 
~ 

.s ~ 14 H 
tlI I'ol I'ol 

Ra. 

(1) (1) (2) 
9 9 2 660 

2 3 1 330 

(4) (5) (6) 
43 55 17 3,018 

2 3 1 120 

(8) 
1 2 1 72 

.. .. " 4,200 

(3) Of theae « are permallent iJ!cluding three D&fadan alld 37 temporary. Except 
during _ion ~8 about 32 temporary peona only are employed. 

(4) Including 2 d&fadant--out of th_ 23 will be permanent Uld 20 temporary. 
(/I) Including 2 daf&d&n--out of these 30 will be permanent alld 25 temporary. 
(Ii) Including 1 dafada.r.-out of thelll! 9 will be permAllent and 8 temporary. 
(7) Three 011 Rs. 10 and one 011 Rs. 4 (for Delhi). 
(8) One 011 Rs. 6 and On801l Ra. 4 (for Delhi). The latter ia ouly for summer m Il~  

. 

THE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL. 

The Honourable Mr. A. C. McWatters (Member for Industries and 
Labour) : Sir, I beg to move for leave to introduce a Bill further to amend 
the Indian Patents and Designs Act, 1911, for certain purposes. 

This Bill, Sir, is an attempt at a comprehensive revision of our patents 
. law. The Indian P.atents .Act of 1911 is based substantially on the corres-
. pondlng British Act of 19QLThe British .A.c"twas. ~ i l in 19i9,and 
since then a British Empire Patents Confe.rence was held in 1922.W e ha.Te 
brought both these into considetatian in framing our present i ~ . 
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The Bill is naturally one which is of considerable importaDCe to the 
public and the commercial community, and if my motion is accepted, I 
rropose to move on a later date for its circulation. The Bill oontains a 
large number of details and I have added a very full statement of Objects 
and Reasons to make it clear to the House. 
Sir, I move. 
The motion was adopted. 
The Honourable Mr. A. O. McWatters :  I introduce the Bill. 

THE INDIAN TRADE UNIONS (AMENDMENT) BILL. 

The Honourable Mr. A. O. McWatters (Member for Industries and 
Labour) : Sir, I beg to move that the Bill to amend the Indian Trade Unions 
Act, 1926, for a certain purpose, be taken into consideration. 

Sir, as I explained at an earlier stage, the object of this Bill is merely 
to remove certain obscurities which have crept into section 11 of the Indian 
Trade Unions Act, 1926. The two lSubstantive alterations which we pro-
pose to make are first to make it clear that the court of appeal from thJl 
order of the Registrar shall be the court situated at the place where h~ 

headquarters of the trade union is situated, and secondly we propose to 
make it clear that there shall in all cases be one appeal to the High Court. 
From the original debate on the Trade Unions Act, it was perfectly evident 
that those were the two propositions which the House desired to have in 
the Act, but owing to slight defects in drafting and owing to the aCceptance 
of an amendment while the Bill was under discussion the. intention of the 
House was not made absolutely clear. The Bombay High Court have ~ 

gested to us that we should make these amendments. 

Sir, I move. 

Mr. N. M. Joshi (Nominated: Labour Interests) : Sir, while we ~ 
sider the motion made by the Honourable Member, I want to make a few 
remarks as to the position of the Registrars of Trade Unions. From the 
Trade Unions Act, it is quite clear and from the present Bill also it is quite 
clear that the Registrars of Trade Unions are judicial officers. But, Sir, 
on account of certain things which have come to my notice a doubt has been 
created in my mind whether the Registrars are treated by Government ~ 
judicial officers and whether the Regietrars consider themgelvesjudiciSl 
officers. I want, Sir, the Government of India to make this roint quite 
~l  when we are discussing this Bill. The instances which led me to be-
lieve that the ~ i  are not judicial officers and h~  they do not reg¥d 
themselves as judicial officers are these. I find tliat the Registrars are ~ 
willing to register trade unions of Government employees.· According to 
the Trade Union Act, I think there cannot be any b ~i Ii to the registra-
tion of associations of Government employees. I also learn that the Gov-
ernment of India is putting pressure either upon the Registrars or upon 
their employees or their organisations that these organisations should not be 
registered. I want to ha,'e some definite information from the Government 
of ,India on i:Pis point, namely, whether they have issu,d 3DI' illStnaetions 
to the Registrars that these trade unions of GovernQ1ent eoiployees sho\Ud 
»ot ,be registered, or whether they are putting any .pressure upon their ~ 
ploye,es themselve8.Dot to register their unions. If tb.iI;' is so, it ,is. in con-
travent. i ~  of the provisions of $e Trade Unions Act. .If ~ ~i ll 1l 

~ judicialofticers, I feel that either of these courses is a had one. 'If 
t,b,eRegistra.rs·are judicial oftleers and the Gov.enunentQ,f lndla.bave J,ssuta 

, ':-'- -' ". . -' ., . -,. ~ ~  . '. '. 
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instructions tot hem uot 10 i~  l'l' t rude llll ions, then c(>rtainly the Gov-
erUlllent of India h l~ done a \\Tlllil-! lhillg' ill issllillg insl rue! ion ... to .judieial 
oftieers. 8econdly while I he l ~ t 'nion Act proy ide:" fur regist ration 
and also for an aPJll'ai. if tilt' ~ l lllll IlI oj' India Pllts l ~ lIl  llpUIl the 
organisations of its cmployees, this also, 1 feel. is a wI'ong thing 
done by the GoYt'rnlllent. l\lol'l'oYt'r 8ir, another instance which 
has ~l  to mr notice IS this. Recently the Rq:ristrar of Trade 
Unions in Bombay called an oftieer of tlll' Bombay Textile 
Labour Cnion and ~  to discuss with him certHin lll ~ regarding 
the position of the l'nion forllll'd at ~ll l  If the Hegistrar of the 
Trade t'nioHt; is a judieial oftieeJ'. I fccl. ~il  Ihat Ill' has no right informally 
to call any officer of a tradl' ullioll and dl"eu,;s with hilll l'l'J'tain matters 
regarding' a trade union. l'nfortunately. seYt'ral Local UOYel'JllJlents haye 
appointed persons who art' doing' ,-OUll' l'xl'euriw \\"(lrk ~ Rl'g'istrars of Trade 
Unions. For instance. the Bomhay Rt'gistrar of Trad(> l"nionr; is the 
Director of the Labour Bureau. If \\'t' complain that the lh'gistrar of Trade 
{'nions had no business to call an officer of a trade union to have a talk 
with him, it is possible for him to say that he called him Ilot in the 
capacity of a Registrar of Trade Cnions, but ill the i ~  of 
Director of the Labour Bureau. I therefore want to draw the 
attention of the Governmcnt of India to this fact that it is a per-
nicious practice that they should appoint officers who have got some 
other work to do of an executive kind as Registrar of Trade Unions. The 
Registril.t of Trade UnioIll; is a judicial offict'r and if you appoint the 
Director of Industries OJ' the Director of the Labour Bureau as the Re-
gistrar of Trade unions, then the Registrar of Trade lTnions is likely to 
perform his duty in a partial manner. I have just narrated an incident 
which has ereated a doubt in our mind as to the impartiality of the officer. 
You know, Sir, in one of my jo;peeches in this House, I mentioned that there 
is some trouble about the union at 8nolapur. The employers of the workers 
in the textile industry at Sholapur raised an objection that they would not 
recognise the h l ~  Union inasmuch as it was a branch of tht' Bombay 
Textile Labour {'nion. \Vhether it was a pure accident or not, I find that 
the District Magistrate takes the same objection. Well, Sir, the District 
Magistrate may not have an)ihing to do judicially about the registration 
of the trade union, but perhaps he may also be Registrar of Trade Union!> in 
Sbolapur. But I do not know whether this is a fact or not. Tht're is 
.,oother accident, it is not only the District :\Iagistrate of Sholapur who 
takas this objection to the SholapUl' 1 -nion being a branch of the Bombay 
Textile Labour Union, but the Registrar of Trade Fnions in Bombay called, 
as I have already stated, an officer of the Bombay Textile Labour (Tnion and 
discussed the matter with him. I feel in my mind that there is a conspiracy 
between the employers in Sholapur and the District Magistrate. 

Sir Victor Sassoon (Bombay Millowners' ASSDciation : Indian Com-
merce) : Me . 

•. B .•. Joshi : You are not an employer there. I feel, Sir, that 
there is a conspiracy between the employers of Sholapur on the one han4 
and the District Magistrate of Sholapur and the Reciltrar of Trade Unions 
in Bombay on the other to see that the Sholapur lJaion doeR not form a 
~~ h of the Bombay Textile. Union. Otherwise, certainly it cannot be a 
) ~ ~  that the employers, the District Magistrate and the Registrar 
Df"TBde Uniou should all say one and the same thing regarding the union 
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at Sholapur. All the three raise tbe same difficulty in the matter of regis· 
\ration of the union. I am raising this quelition becauHe I feel that the 
Registrars of Trade Unions do not yet realise that they are judicial officcl'fJ. 
If they do not realise that they are judicial officers, they will prove to be a 
source of danger to the trade union movement in India. I want therefore 
a clear statement from the Government of India as to whether thelie ~ 
gistrars of Trade Unions are considered to be judicial officel'li and if they 
are judicial officers whether it is right for a department of the Gonrnmeni 
of India to issue instructions to them and' whether in fact any instructions 
were issued to them or not. Thirdly, whether it is a right policy for the 
Government of India or J.Jocal Goverumentt; to ap·point such persons as Jte. 
gistrars as they do some other executive work as regards industries or 88 
regards labour welfare work. I hope, 8ir, the Government of India Will 
give me information on these points before I agree to vote for the considera-
tion of this Bill. 

Mr. O. Dura.iswamy Aiyangar (Madras ceded districts and Chittoor : 
Non-Muhammadan Rural) : Sir, I do not rise to oppose the motion, but 
I wish to have certain doubts cleared. I do not pretend for a moment that 
I am in touch with the activities of these trade unions or with the grievances 
against Trade Union Registrars and do not know whether they get justice 
or not. But I do want to point out to this House that while this Bill'pro-
fesses to clarify the doubts that at present exist in section 11 of the Act 
of 1926, this Bill, on the other hand, promotes some more doubts. It seems 
to me that so far as the fixing of the forum is concerned, the object is well 
achieved by makillg it clear :_1 the jurisdiction is of the Judge within h~ 
local area the ·liN&iuarteli ill. the trade union is located. Bat so far as 
No.2 is ~ the i~  of Objects and Reasons.408I not indiOlte 
clearly what Judge may be appointed to hear appeals in ~ y TO-. 
and in Rangoon: The amentlment is designed to make it ~  that ia MeIl 
areas the appeal lies to the High ~  and there is DO second appeal. In 
a so-called innocuous motion Iilte UliII I really believe the trade unions are 
being del-"rived of a certain right which they at present enjoy. In Presi-
dency Towns and in Rangoon under the old section 11 it was competent for 
the Local Government to appoint a JudgE' of the grade of a City Civil 
Court Judge as the officer who must first entertain the appeal,' and On any 
decision passed by him there would be a sE'cond appeal to the High Court. 
But now, as it is, the trade union is deprived of the right of two appeals 
and given one appeal under the provisions' of this· BilL It may So hap-
pen under this provision it may really be entrusted toa single Judge of the 
High Court sitting on the Original Side to dispose of the appeal of a trade 
union whose registration has been refused. But we find under the exiSting 
provision that .a. Judge of the grade of City Court may be appoillted 
as the court to hear the first appeaL The party will have not only tile 
benefit of a first appeal but, in the event of his not having his grievance 
redressed by the first ~  he will have the opportunity of having the 
matter judged by two other Judges on the Appellate Side .. Therefore· while 
this Bill pretends to be very innocuous, it really deprives the party of a 
substantial right which at present exists under section 11 of the old Act of 
1926.. .' . 

Now I may also point out another doubt which I feel with reference 
to,ae drafting oftfte present Bill. 11l8Ub-elaa&e (&) of clause 11 what you 
l ~ 1  ri_1i of:iiIlf1iJllllllll __ .... .-ion (1) an appellate 
eourt1i1liU.., __ ... · ... ~ ~l  .. iaI'e-aa4 have the same 
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powers as it follows and has when trying a l!uit under the Code of Civil 
Procedure, 1908. I take it by ,. for t.he purpose of an appeal under sub-
section (1) " is b bl~  meant " In the disp0lial of any appeal enter-
tained under clause (1)". But what follows! The court has all the-
powers which an original court ~ i  an original suit is entrusted with. 
That is, I take it, it has all the powers of getting an answer, framing issues" 
receiving evidence, and then dispasing of it. I dare say, that is a valuable 
provision, but when we come to sub-clause (4) of cIa nse 11 we find : 

" In the ",cnt of the dismissal of an appeal by any court appointed nnder ela1l8e (b) 
of sllb-8et'tion (1), the person aggrieved shall have 11 right of appeal to the High Court, 
and the High Court shall, for the purpose of such all appeal, have all the powers of 
an appellah' Court under sections (2) and (3) ", 

which means that even in the second appeal provided for in the High Court, 
the High Court shalL receive all cyidence and shall adopt the same proce-
dure as is followed in the trial of suits, so that both in the first apreal 
as well as in the second appeal the proceedings will be in the nature of a 
trial by the original side_ If that is the meaning  intended, I do not for 
one moment doubt that trade unions are given a substantial advantage under 
sub-clause (4) of both courts hearing the evidence-that is what it means 
~  it says" shall have all the powers" given under sub-clause (3) also. 
But if it is Ilot intended by the Government and still the clause is left like 
that, I am afraid the High Court to which the party goes will say " It is 
in the nature of a second appeal and we will eOllsider only a question of law 
and nothing else_ " That is why I wish the Goyernment would make it per-
fectly clear whether in the second appeal provided for under sub-clause (4) 
the High Court will adopt the procedure followed in the trial of a suit, or 
that they will only hear the matter on the evidenee ~  by the first 
appellate court. Their Lordships of the High Court are shy of going into 
even important questions of fact and confine themselves to mere questions 
of law. It used to be hum()rously said that when a lawyer said, " In fact 
the law is SO and so "  a Judge said " This is a second appeal ; don't use 
the word fact!" In face of such a construction by the High Court Judges 
the parties would again have to co.me to this Assembly for clarifying these 
doubts also. Therefore I do wish that the Government will make it perfect-
ly clear what powers in the second appeal are given to the appellate court. 
In the Statement of Objects and Reasons it is said that ~ i y has been 
taken to define clearly the powers of the High Court in the second appeal, 
but as I read sub-clause (4) I do not find it like that. Therefore it is I wish 
to ask the Honourable Member as to what exactly he means by saying that 
the appellate court, the High Court in the second appeal. shall have the-
same powers as under sub-clauses (2) and (3) of this Bill. I may also 
suggest to the H{)nourable Member that in providing for costs under sub-
clause (4) he may provide that the costs of both the first and second appeals 
may be granted by the second apopellate court. 

With these observations, Sir, I leave it to the House to say, or such 
Honourable Members as are interested in trade unions to say, whether it 
should be passed as it is on the floor of the House or that it should go through 
a Select Committee. 

(At this stage Mr. 'Presideilt v.aeated·the Chair hi h~  l ~  
JJaIa Lajpat Rai, one-of the Panel of Chairmen-.),;",-;,.:. ._'_:> •. ~ ) 
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Tile Honourable Mr. A. a, McWatters: Sir, with regard to the re-
marks made by my Honourable friend, :Mr. Joshi, about the position of the 
Registrar, I am not a legal Pandit myself, but the duties of the Registrar 
are those laid down in the Indinn Trade l:nions Act and I leave it to the 
legal members of the House to decide whether it makes him a judicial officer 
or an executive officer. The main point which Mr. Joshi det;ired to make 
was that Government were b i i ~ undue infiuence to bl!Uf on Registran, 
particularly with regard to registration of unions of Government servants. 
If the Honourable Membel' had wished for information on that point, I 
think he might very well have put down 11 ,-!uestion for answer by my 
Honourable colleague the Home Member allli he would have got a complete 
answer to it. The exact facts are not within my knowledge but I know 
there are certain difficulties in bringing the registration of Government ser-
vants of different clalilSes within 1 he 'b'nde Unions ..:\.et in consequence of 
their positio!l as Government servants under the Government Servants Con-
duct Rule!';, and those questions are being explored at the present moment. 
As the Honourable Member knows, there are unions of Government setvants 
of all classes, some clerical and other workers ; and the whole question wants 
thrashing out. I may inform the Honourable Member that the question is 
under consideration at the present moment. I do not think he was at all 
fair in bringing accusatIOns of partiality against Registrars, and I think 
that they are, so far as I know, acting extremely fairly in their relations 
towards trades unions. 

Now, Sir, with regard to the legal roint raised by my Honourable 
friend, Mr. Duraiswamy Aiyangar, there again I think it would have helped. 
us if the Honourable Member had been kind enough to put down some 
amendments on the paper and we could then have considered the points 
carefully. The first point was that there should be a second appeal within 
the Presidency Towns. All I can say to that is that during the original 
debate it was made perfectly clear by my HonourabM friend, Mr. Jinnah, 
that he did not want a second appeal iu the Presidency Towns. What he 
did want was that the High Court should at least once be able to take cog-
nisance of these cases, and it was in order to give effect to what we believed 
to be the desire of the House that we drafted the Bill in this way. With re-
gard t() the second point.I am afraid I do not see the Honourable Member's 
difficulty. As the Bill is drafted, it seems to me that full powers are given 
to the High Court in appeal just as much as to the original appellate colll't, 
and I see no reason to suppose that the High Court Judges will take a more 
limited view of their rowers in appeal, but if the Honourable Member wishes 
to move an amenqment we shall consider it. 

Mr. O. Duraiswamy Aiyangar : I am satisfied, Sir, with the anawer 
given by the Honourable Member. That is really what I want, that tht! 
power of the High Court should not be limited even in seeond appeal bni 
should be extensive. . 

Mr. Chairman (Lala Lajpat Rai) : The question is : 
" That the Bill to amend the Indian Trade Unions Act, 1926, for a certain purpose, 

toe taken into consideration." 

The motion was adopted. 

Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble ~ added to.the I;Jip. 
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The Honourable Mr. A. C. McWatters: Sir, I move that the Bill be 
passes. 

Mr. S. Sriniv&sa Iyengar (Madras City : Non-Muhammadan Urban) : 
Sir, I only want to remove a misconception which has arisen in the course 
of the debate. A second appeal will depend upon the Letters Patent as 
now amended and the rules framed by the High Court. If the appeal 
is made to a single Judge of the High Court from the Registrar's order, 
then there may be an appeal under the Letters Patent to two Judges, 
whatever the Assembly may have said or whatever is supposed to be 
implied in this Bill. There will be a second appeal to two Judges if the 
first appeal is made to a single Judge of the High Court. But if under 
the rules of the High Court the appeal from the Registrar's decision is 
heard by two Judges of the High Court, why, then, there will not be any 
further appeal. 

Mr. N.lI!. Joshi: May I also say a few words, Sir' The Honourable 
Mr. McWatters stated that it was not of importance to decide whether 
the Registrar is a judicial officer or an executive officer. I feel, Sir, that 
it is necessary to decide it because I think it is on account of misunder-
standing in the minds of the Registrars that they are judicial officers and 
not executive officers. that incidents . likE' those which I have mentioned 
just nOlW, occurred. The Registrar. if he realises that he is a ,judieial 
officer, will call a man judicially if he wants to give certain decisions. 
But at present I find that the Registrar sends for him as if he was the 
Collector or IIOme kind of executive officer, and it is not ri,ht that a 
judicial officer h~  act in such an unjudicial manner. The dimculty is 
this, Sir ..• The Registrars not realising that they are judicial officers take 
upon themselves the dutieS of' Inspectors of trade unions. As a matter 
of fact there is no- provision for Inspectors of trade' unions in our legis-
lation at all. Registrars are merely Registrars and their duty is to receive 
certain returDs '; if they find that the returns are. not written in the 
proper manner they may send them back and get them made in a proper 
manner ; but beyond that the Registrar of Trade Unions has no power 
or authority. Unfortunately these Registrars consider that they have 
got large powers. I therefore want the Government of India to let the 
Registrars know clearly that they are merely Registrars and not Inspec-
tors ; it is necessary that they should know that they are judicial officers 
and not executive officers. 

The Honourable Mr. A.. O. KcWaUers : Sir, I do not propose at thiI 
stage of the Bill to enter into any disquisition as to the characteristics 
and qualities of Registrars. As I have said I am not a legal Pandit and 
the matter must be decided by the Courts which have to interpret the 
Act. With regard to the point made by Mr. Srinivasa Iyengar, I gather 
from him-and I have no doubt whatever that he is right--that if the High 
Court so decides by its rules a second appeal will lie in the Presidency 
Towns. All I can say is that I have no objection and I am sure that 
Mr. Duraiswamy Aiyangar will be extremely pleased. 

Mr. Oha.irmaa (LaI, Lajpat Rai) : The question ia: 
H 1f1mt the Bill to _d theladiu Tmde lhdaa..u:t,ueGs-- .. ..t&ia pulp9lll, 

be paIIIMld. •• . - , 

The motion WAUl· .Mopted. 
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Mr. J. A. Shillidy (Home Department: Nominated Official) : Sir, I 
move that the Bill further to amend the Indian Succession Act, 1925, 
for a certllin purpose, be taken into consideration. 

When I moved for leave to introduce the Bill, I think I said all that 
was to be said on this very short Bill, and it will be found fully explained 
in the Statement of Objects and Reasons. The intention of the Bill is 
to give sure effect to what was the intention of the Government and of 
the Legislature at the time ()f amending the Indian SuccellSion Act in 
1926. I do not think there is anything more to say and I hope the House 
will accept the Bill. 

The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was aded to the Bill. 
Tho 'fitle and Preamble were added to the Bill. 
Mr. J. A. Sbillidy : Sir, I move that. the Bill be passed. 
The motion was adopted. 

THE REPEALING AND AMENDING BILL. 
Mr. L. Graham (Secretary. Legislative Department) : Sir, I ~ 

that the Bill to amend certain enactments and to repeal certain other 
enlUltmenta, be taken into consideration. 

(At this stage l4la Lajpat Rai vacated the Chair which was resnmed 
by Mr. Pre$ident . .) 

1 do not prc1pou to' weary the House with ani attempt to enter into 
the details of thialerJ-Jl.tiQn. I must ~ Sir, that there is no principle 
in this Bill at all. It is merely an attempt to bring our Statute-book 
up to date by m,kiq certain alterations of 'a formal nature. The ~ 
ment of Objects $lldReasons sets out more clearly than I can the actual 
reasons for the amendments, 80 I propose to trouble the House no further 
and I move. 

The motion was adopted. 
Clauses 2, 3 and 4 were added to the Bill. 
ClaU!iMl 1 wu added to h~ Bill. 
The Title and Preamble were added to the Bill. 
The Schedule was added to the Bill. 
111'. L. QrUaa : Sir, I move that the Bill be passed. 
The motion was adopted. 

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

. The ~ ~ ~  B.thMiva .(Finu,ceXeJll"ber) : 
SIr, I -move that the Bill' ~ ·to .aaeDd • ladiu. ·11aoeme-tax Act, 
-. for " ~  purpose, be tak .. inte eoaaideration. 

'f N7 ) 
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Sir, sub-seetion (3) of section 5 of the Indian Income-tax Act runs 

as follows : 
•• There shall be a Commissioner of In,'ome-tax for ,'nch Province who shall be 

8ppointl't1 b,· the Governor Gt>neral in Council aftt'r ~ ll i i  of any recom-
JIlel!dntion ni:ule by the Loco.l Goyernmpnt in this behalf." 

Sir, this short and simple Bill before the ~  proposes to omit 
the words" after consideration of any recommendation made by the Local 
Government in this behalf " from this particular sub-section. The reason 
for this omission arises from the fact that the administration of the Act 
has been taken over now by the Governmerit of India. 

:Mr. B. Das (Orissa Division: Non-Muhammadan) : Sir, in a way I 
welcome this small measure which the Honourable the Finance Member 
has just moved. But it is not a small measure. As the matter stands 
at present, there is a great amount of scandal, and one has to see whether 
the standard of morality thllt at present prevails in the Income-tax 
Department when these li i m ~ are made through the recommenda-
tions of the Local Governments, will not be improved when the adminis-
tration of the Income-tax Act is taken over entirely by the Government 
of India. We have also to consider another point, and that is, whether 
the standard of manners of I m 8 ~ Officers will not be improved by 
ll ~  .iteJ> that ~i  taken under this head. 

~ i  the standard of morality of Income-tax Officers in my 
Province, Sir, there have been grave scandals and they are the subjeet 
of agitation in the Press both in my province as well as in Bengal. It 
has been the practice with the Government of India to recruit offi._cel'S 
from the Local Goyernment who at times know too much and who at 
times try to take measures tl;1at are not conuucive to the good adminis-
tration of the Income-tax Department, and that often. haras.'!es the 
people of the province. I will just refer to one . case, the well-known 
Darbhanga case, which was the subject o.f a judicial inquiry before the 
courts. I do not know what happened to it later. But I will readtQ 
the House a short extract about this case from the Searchlight, the ~ 
vincial paper of Bihar and Orissa. This is h~  that paper wrote in 
their issue of 10th April, 1927 : -

" On SlItnrday the 2nd instant, before the Subordinate Judge at Darbhnnga, a 
lIliit, on beh:llf of Maharajadhiraj of Darbh'lnga, was filed by }Jr_ Pugh, appearing with 
Mr. Jayswal and Mr. Manoharlal, against (1) Mr. W. Johnston, I.C.S., Commill8ioner of 
Ineome-tax, (2) Mr. Haridas Chatterjee, Aas.istllnt Commissioner of InlIOme-ta. and 
(3) Babu Molt:tn Prasad Chaudhry, Income-tax Qftieer, Darbhanga, ·to restrain the de-
fendants from realising an alleged illegal levy of 8 lakbs said to ~ income-tax and 
super-tax and 4 lakhe penalty for non-payment of the abo.\' taXM within the .3Oth }dareh 
1927. The plaint alleges that ~i  tM of 8 1G1!1u UJM tMlied ~ ._d 40itlwuf 
;vri.dictiQn i1l rupeet of fhe income for 19Z5-l6.'· 

Then, Sir, I find in the 8earc1tlight of the 2nd December, 1927, & 
reference has again been made totnis case : 

•• Sir Sultan Ahmed, 'appearing for the defendants, urged that be limited hi. 
petiticlll to.-.the trial of h ~~ 8rllY •• I ~  ,fit cQJ1Jt fees !lUd l ~ l ~  the 
IncompeteJit>y of the .nit lor want of notiee6deti 1IectiGft· 1JtI· of ~ ~l 1>rocedure Code. .' ." • . . . ,...... 

lb. Jaywwal oppoBed the pieeeineal mal of &fiy ~ iUne exeipt that ~  
ft'el. He ureed that the maiD defendani<J$be .... istant CollUl1isBioner of Income-tax} 
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was tryiJlg to u.void an inquiry about the allegatiolls fit his endea,'onrl to enet money. 
He on "ehalf of the Maharaja made a written olla in eourt that it the GovernDlllet 
would proet't'd under the PubUe Servants Conduct .Act with a trial in the eoart on the 
said iSll\c the ealle would be given up. The Subordinate Judge, Mr. J. N. Ghoee, hu 
now given his judgment declining to hear any prdiJllinary iuue except that of 800rt 
fef'l;, ,. 

Now, ~i  the Maharaja of Darbbanga is a well-known man in financial 
circles, and if he likes he can upset the Calcutta and Bombay share 
markets at any time. I find that the Maharaja Sahib was assessed to 
income-ta·x IU> follows : 

In 1920-21, he W88 assessed under 4 lakbs. 
In 1921-22, he W88 assessed under 4 lakbs. 
In 1922-23, he was assessed about 13 lakbs. 
In 1923-24, he was assessed about 11 lakhs. 
In 1924-25, he W88 assessed about 18 lakbs. 

But somehow in 1925-26 the Maharaja of Darbhanga's income was 
reduced to nil and no income-tax was assessed in his case! There 
was a huge uproar. Thereafter, the next year, there was a levy of 8 
lakhs iMome-tax with four lakhK of rupees as penalty for the year 
1925-26 and this asse88ment was done by the same Assistant Commis-
sioner of Income-tax who had assessed nil a year ago. This is scandalous ! 

Sir, last session, I think, in Delhi I raised a point of information in 
this conneetion with another Bill to amend the Income-tax Act, and I 
believe my friend Mr. Gaya Pr8B&d Singh also wanted to refer to it, but 
the Government of India then told us that the case was sub-judit:e and 
that we could not gOo into the matter. But I think that the case is not 
sub judice and the case has been circulated privatelY'_ But I am referring 
to this particular in!.tance to show that officers of the provincial service 
and even of the Indian Civil SeM'ice, who know too well the people, go 
out of their way to maliciously hara88 the people. 

My !.I'cond point is that the standard of good manners will have to 
be improved by officers thus recruited. Everybody here who has know-
ledge of collection of income-tax will admit that there are at times grave 
harassment to the asse&<;ees : at times the Income-tax Officers deal with 
them very unfairly and "ery rudely and almost imitate tht' habits and 
customs of police officers. I do hopt' therefore that when the centralisa-
tion is complete and in the departmental ('xaminations after the reeruit-
ment of these officers, the tt'St of good manners will be ODt' of the most 
important test by which officers are to be promoted to a higher gradE'. 

Sir, with your permission I will read one or two lines from the same 
paper, the Scarcltligltt, once again-from an issue dated Sunday, the 14th 
August, 1927. It happened that our old friend Mr. 1'Ottenham visited 
my province. His attention was particularly drawn to the r.candalous 
bad treatment that the Income-tax officials mete out to the .gentry in my 
province : 

"Not unoft;en lOme IntlOlDe-w offieers in thll prol'inee have been aCGUed of 
·weeting out dill'OUrteoUII treatment to the CP-p&yetW; .•...• ·• ~ 
. and so on, and the paper complains that they are net reeeived with 
ordinary counrtesy but are treated very' b ly~ The 'paper further· men-
tions here that the Commissioner of -Inemnewtlli:fhejt h'ri4f tlFBHtar' and 
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Orissa likes to stay in the comparatively hilly dimate of Ranchi rather 
than at Patna which is the capital of the province, and the people who 
wish to appeal to him have to speno a lot of money to go out of their way 
to Ranchi. I do not know if Mr. Tottenham inquired into this when he 
was in Bihar and Orissa. I will just refer to another passage written 
specially for Mr. Tottenham's benefit : 

•• Kot l ~  complaints of ill-treatment by iJldh'idllal officers and consequent 
he,,,-y ~ ll  come to our not le£'. ' , 

Sir, it is not the complaint of the prm'ince of Bihar and Orissa 
alone. This is the complaint of every province in India. If the junior 
Income-tax officer finds that any assessee takes it into his head to complain 
against him he harasses him by increasing his as8t"ssment. ThiH kind of 
vindictive spirit ought not to be practised b:r the Income-tax Officers. 
They should be of a judicial frame of mind and not like the harassing 
police officers or C. 1. Ds. Sir, I do not know whether Mr. Tottenham 
inquired about it when he visited my province last year and whether he 
tried to better the condition there so that the people are not being 
harassed there any longer perhaps. I have talked with my friends and 
I am sorry to find that in Bombay and Calcutta-and at one time I 
spent a good deal of my life in Bombay City and I know a good deal of 
Calcutta-in Bombay and Calcutta I know there exist certain rings and 
combines who think that thcv can control the Income-tax Commissionen 
and Officers in the different 'provinces and that they can regulate the 
assessment of big capitalists. 1 know this is the practice. Of course 
poor people cannot get the help of thf>':Ie gilded combines in which I hear 
some Yf>ry high retired Government officials are concerned who by their 
influence in the clubs where they socially associate with the Income-tax 
Commissioners and other European Income-tax officers can induce them, 
or profess to be in a position to induce them, to reduce the income-tax 
assessment. This is common knowledge. I think it may be in the know-
ledge of the Finance Member and when the Honourable the Finance 
Member centralises completely the recruitment of Income-tax Office)'S 
I hope he will see that the recruitment is done in such a way that people 
of the inferior mentality or people of a vindictive tUnl of mind are not 
taken into the Income-tax Department. That is my firHt point. My 
second point is that income-tax officers should be above a certain standard 
of life and certain stand of morality so that they cannot be induced by 
a glass of whisky and sodd or other inducements. I do not aCClL'lC them 
of any bribery, but I have before me this particular instance in Bihar 
and Orissa whfch is of common knowledge to every body. There is an 
impression in the minds of people--there is a guess of bribery-that these 
golden gangs of influential rings in Bombay and Calcutta influence 
high Income-tax officials and income-tax is thereby reduced. Thill needs 
close investigation. I desire to see Government collecting their full 
dues. At the same time, I do not like that the Income-tax Department 
should be worse than the C. 1. D. or the Police Department and be a 
source of oontinnous harassment. to the people, and I do hope theee 
observations of mine will he taken into consideration by the Honourable-
the Finance l l~mb  and that he will watch the Income-tax Department 
arJd free it froal allliuch scandals. 
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Mr. Vidya Sagar Pandya (Madras: Indian Commerce) : Sir, I rise 
simply to obtain a piece of information from the Honourable Member. 
In the Statement of Ohjecb; and Reasons the last sentence runs : 

" This proposal hilS rt'c('ived the assent of all Loeal Go\'ernments except one. " 
one .. , 

I should like to know ,vhich is the Local Government that had the moral 
courage to differ from the Government of India. 

The Honoura.ble Sir Bhapendra Nath Mitra: Sir, I much regret that 
my friend, Mr. B. DIlS, should have tried to discUlls on the floor of this 
House a particular case which I understand is still s1tb judice. 

Mr. President: If the Honourable Member had said so at the time, 
I should have stopped Mr. Das. 

The Honourable Sir Bhupendra. Nath Mitra. : I did not know at the 
moment that the matter was sub judi.!c. I thought he said definitely that 
it was not. But immediately thereafter, I made inquiries and I under-
stand that it is sub jwiice. When that ease is finished, I shall be glad to 
answer in this House any questions which my Honourable friend may 
desire to make in that connection. 

I am l>orry also that my Honourable friend has taken advantage of 
the present occasion to cast aspersions, and unmerited aspersions, on a 
body of public servants. It must be, Sir, the unfort".:mate lot of every 
collector of revenue to find himself at some· stage or other in disfavour 
with the people who have to pay the tax. and I submit that my Honour-
able friend would have followed the more desirable course if he had 
brought to my notice any specific eases of haras.'Iment or ill-treatment or 
actions like that. As a matter of fact, he mentioned that certain ~ 

were brought to the notice of Mr. Loftus Tottenham, the senior Member 
of the Central Board of Revenue when the latter visited his province 
quite recently. If my Honourable friend had waited until )Ir. Loftus 
Tottenham had returned to headquarters, and put qu('stions to him or to 
me, we might have probably settled most of his doubts about grievances, 
genuine or im~i y  But I submit, Sir, that it is hardly fair for him 
to east 8.'>peTl>ions on a body of public servants on an occasion like thi'>. 
I shall not add anything more on that subject at the-present moment. I 
have not the slightest doubt that my Honourable friend, when he re-
considers the matter, will admit that my remarks are justified_ 

Mr. i ~ : The ll ~ i  is : 
,. Thnt the Bill further to amend the Indian I ~ m ll  Ad, 1922, for a l'ertain 

purp08t', be taken into eon!lideration.·' 

The motion was adopted. 
Clauf!e ~ 8~ added to the Bill. 
Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

The Honourable Sir Bhupendra Nath Mitra : Sir, I move that the 
Bill be paM.<;ed. 

Mr. CJaya Pruad Singh (Muzaffarpur C"tn Champaran: Non-
Muhammadan) : Sir, just now my Honourable friend Sir Bhupendra 
N!lth Mitra said that if any irregularity with reference to the ~ m  
WIth which this Bill is concerned iii brought to his notice, he will be 
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pleased to make inquiry and to find out the truth. Last year I brought 
one objectionable circular, which was issued by the Commissioner of 
Income-tax of Bihar and Orissa before this House, and Sir Basil Blackett, 
instead of meeting my point, tried to evade replying to my question (An 
H0710ltrable Member: "And to defend "), and to defend the particular 
circular "hich was issued by the Income-tax Commissioner of Bihar and 
Orissa. In course of that circular, which was alleged to be a confidential 
one and not meant for publication,-in the course of that circular, whieh 
was issued by the Income-tax Commissioner to all his subordinate officers, 
it was stated in so many words that in auy particular case they must 
take a view which is favourable to the department, and leave the 
assessee to press for a decision in the High Court if he is so advised. I 
am quoting exactly "hat that circular stated. I asked on what principles 
of justice, equity and good conscience can a circular like that be defended. 
and my Honourable friend, the then Finance Member, did not reply to 
that question. Then this matter was taken up by the Chamber of 
Commerce of Bihar and Orissa, and a representation from that Chamber 
was addressed to the Central Board of Revenue. In reply the Cf'ntral 
Board of Revenue merely referred to the statement made by Sir Basil 
Blackett in this House. I want to know, Sir, specifically the circumstances 
under which that objectionablf' and obnoxiou):; circular was issued, the 
justification for issuing it, and whether the Honourable Member, since 
he is in a communicative mood, will be pleased to say if the circular has 
been withdrawn or not. 

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muham-
madan) : Sir, my Honourable friend the Finance Member took strong 
objection to the remarks of my Honourable friend Mr. B. Das. He sug-
gested that if any incident like the one he referred to was brought to 
his notice he would take all possible measures to stop it. At the same 
time he regretted that mY' Honoura ble friend utilised the opportunity 
to pass strong remarks against a b ~  of public servants. My Honour-
able friend Mr. Gaya Prasad Singh has just quoted an instance in which 
the Honourable the ~i  Memoer hopelessly failed to take any notice. 

Mr. President: Not this Finance Member. 
An Honourable Member: The .Finanee Df'partment. 
Mr. Ram. Narayan Singh: It may be the present temporary Finance 

Member or the permanent Finance !llember, but on the whole it is the 
Finance Member. I may say in this respect, Sir, that this Government 
is so hopelessly rotten ..... . 

Mr. President: Order, order. 
Mr. Ram Narayan Singh: Sir, I am prepared to say that we should 

take every possible opportunity to say anything and everything about 
this Government in this House. 

Mr. President: Order, order. 
. ~  Ram. Narayan ~i h :. However, Sir, I say that whenever any-

thmg IS brought to theIr notIce, they should take eveTV possible cal'e 
to i~  us that the grievance i~ .r:moved. But they do ~  When they 
are crItICIsed, they regret the critICIsm and take strong objection. I think 
this is due to their inability, and this they should regret .. 



TRJ: INDIAN INCOME-TAX (AllENDlilENT) BILL. 

Mr. B. P. Raidu (Guntur cum Nellore: Non-Muhammadan Rural) : 
Sir, I hope I may be permitted to Hay a few words with reference to the 
remarks made by my Honourable friend Mr. B. Das. The complaint made 
by him with regard to bad manners is not confined only to his province 
but extends even to my province. There was recently a conference of 
income-tax assessees and they have made a list of their grievances. I 
regret that I have not got the list with me now, but one of the grievances 
is this lack of good manners on the part of income-tax officials. I should 
like to know under what circumstances the Government of India are 
attempting to make this change now. The Statement of Objects and 
Reasons says : 

., The taking over by the Governmt'nt IIi Inrliu of the administration of the Ad; 
is fa r advanced. I , 

I do not understand what that means. It may be that they want to have 
a comprehensive and centralised service, but I do not think that that 
necessity would justify the taking of the whole of the service out. of the 
purview of Local Governments altogether. With these remarks, Sir, I 
should likE'! to suggest that the change is Dot altogether well-advised. 

Mr. Amar Hath Dutt (Burdwan Division: Non-Muhammadan Rural): 
Sir, I have no intention of taking part in this debate ..... . 

Mr. C. DlU'aiswamy Aiyangar (Madras ceded District and Chittoor ~ 
Non-l\Iuhammadan Rural) : Then keep quiet. 

Mr. Amar. Hath Dutt : I whole-heartedly approve of. the principle of 
this Bill and I would have been glad if the Finance Member had gone 
furth .. r than the formation of an all-India 'cadre of Commissioners of 
Income-tax and created an all-India service of Income-tax Officers. Be 
that as it may, my reason for rising on this occasion is the chastisement 
'which has becn dealt to my Honourable friend Mr. B. Das for his protest 
about the honesty of the Income-tax Officers. Sir, my Honourable friend 
Mr. Gaya Prasad Singh has already pointed out the existence of mischievous 
circulars and we do not know whether they have been withdrawn yet or 
not. I may point out to the Honourable the Finance Member that about 
four or five yearll ago I introduced a Bill in order to give some relief to 
the holders of Government promissory notes, some relief in the shape of 
incoml>.-tax not being deducted at the maximum rate but at the rate at 
which the w;sessee is ordinarily assessed, and though that Bill is being 
brought in year after year, as is the fate of all non-official Bills, we hardly 
get any chance. At one time I remember that the Honourable Mr. Lloyd 
was pleased to have a conference with me and he requested me to with. 
draw that Bill in view of a certain circular which he said was promulgated 
and which enabled Income-tax Officers to grant anticipatory certificates. 
Sir, I shall only place before this House an instance how his circular is 
acted upon. I myself asked for an anticipatory certificate. It was said 
that my income was liable to fiuctuation and I must· be asse.<';sed at the 
maximum rate althollgh my income is certainly not Rs. 50,000 a year. 
This is the way in which anticipatory certificates are refused. 

There is one othcr fact which I wish to bring to the notice of the 
Honourable Member--probably he is not aWare of it, having been the 
whole of his life in Government service-that at times &ven poor men 
whose income is not even Rs. 1,000 a year are assessed to income-tax in 
.erder to ~ll the i:Q.Came·tu returns. Yon· will find th4t every year the 
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income-tax that is realised from a particular province is increasing. 
This is certainly not due to the prosperity of the country. All these 
facts I bring to the notice of the Honourable the Finance Member in 
order that he may take the necessary steps to constitute an all-India 
service where there would be, I say advisedly, less corruption and less 
harassment. 

Pandit Thakur Das Bhargava. (Ambala Division: Non-Muham-
madan) : I also did not wish to take part in this debate so far as this 
particular Bill was concerned, but seeing that the debate has become rather 
broad-bottomed, I also wish to say something on the subject. Last Session 
I brought to the notice of the Honourable the Finance Member that his 
Income-tax Officers are always obsessed with the desire of increasing in-
come-tax returns. I also brought to his notice that they exercise the 
discretion vested in them under section 23 of the Act arbitrarily. The 
burden of proof of the fact that a person has got a particular income is, 
according to law, on the Income-tax Officer, but in practice you will find that 
those persons who do not file any returns are penalised arbitrarily. In my 
own province I have known of cases where the Income-tax Officers have 
without rhyme or reason doubled the amount of the income-tax on account 
of the assessee not furnishing the return. Moreover, there are various other 
ways by which the Income-tax Officers harass the public. The Income-tax 
Department, as is well known, is very unsympathetic towards the people, 
and if any complaint is made the same stereotyped reply is given by every 
Finance Member, be he EUEopean or Indian, that as a tax collector he is 
bound to be unsympathetic. If that is the reply to every sort of criticism, 
whether well-grounded or not, I think there is an end of the matter. So 
far as the uniformity of taxation is concerned, I brought to the notice o{ 
the Honourable the Finance Member that the administration of the income- . 
tax is very harsh towards undivided Hindu families. It was admitted by 
the Finance Member at the time, that as a matter of fact the provisions 
of the Income-tax Act were harsh on undivided Hindu families and the 
uniformity of taxation was not to be found there. Rs. 20 to 25 lakhs more 
are brought to the Exchequer by this harshness and by this inequity 
towards undivided Hindu families, and as a consequence the Income-tax 
Department has not seen its way to secure uniformity of treatment for 
undivided Hindu families. It is very unfortunate that a non-official Rill 
cannot be piloted through this House very easily. I had a mind to bring 
up a non-official Bill in this connection, but in the life of this Assembly I 
cannot be successful in getting it passed. May I hope that Government will 
take up the matter and bring in a Bill to meet the difficulty of the un-
divided Hindu family , 

lIIr. B. Daa : Sir, the Honourable the Finance Member will see what 
support I have in this House and I need not refute the insinuation which 
he suggested at the end of his speech. If I cited the Darbhanga case, I 
thought the case was settled. 

Mr. Gaya. Prasa.d Singh : My information is that the Darbhanga case 
has been settled. 

The Hononra.bIe Sir Bhupendra Hath Mitra: My information is that 
it is still before the courts. 

IIr. Gaya Prasad Singh: Then your information may be more aecu-
rate. 
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Mr. B. Du : It may have gone back to the courts again. 

Mr. President: In any case it is doubtful. 
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Mr. B. Du : In any ease I did it in good faith and with the good inten-
tion of helping the Government in the proper collection of income-tax 
revenue and incidentally raising the department to a standard of high 
efficiency. I did not charge the income-tax officials with that amount of 
depravity which the Honourable the Finance Member has read into my 
speech. To support my point, I have in hand another cutting from the 
same paper, the Searchlight, which shows how Income-Tax Officers un-
necessarily harass the ordinary income-tax payers. It was a case from 
Sambalpur which is in Orissa. The report says : 

" In the .application of Ram Pratap Than/Iu Mull the CommiBBioner of Income-
tax refused to refer hiB cnse to tLe High Court on the ground that the application W88 
onl' day too 1ate, being beyond one month and oue day after the judgment of the 
A8sistant Commissioner of Purulia.· Mr. Jayaswal, aI'pearing for the petitioner, eom-
plainI'd that there was a tt'noency on the part of the CommiBBioner to plead limitation 
where no limitation arose. The view of the Commib,uoner offended against the General 
Clauses Act and against ('ommon s.ense and practice that time must be eounted from the 
day when the order is passed that ill eommunieated to the ABBeBsor and not from the day 
when an order is merely signed. The eounsel for the CommiBBioner admitted that 
in view of the General Clanses Act he could not support the deeisiou of the Commissioner 
on the point. Their Lordships (that is, Mr. Justi!'e Ro88 and Mr. Justice Knlwant 
Sabay) decided the point against the Commissioner." 

Their Lordships also wanted the Commissioner to submit certain further 
information in connection with the ease. These things are happening 
every day, and my duty towards the people of this country impels me to 
ventilate the grievances of the public on the floor of this House. 

The Honourable the Finance Member suggested that there should be a 
certain amount of cordiality between him and this aide of the House and 
we should talk over thi..- t.u privately. There cannot be any cordiality 
between the Treasury B.the Ss and this side of the House. If the Finanee 
Member uses his influence" Jth the Treasury Benches and they show on 
all occasions that spirit of ~ i li y which he wants us to shew on this 
occasion, then many of the things which we say on the floor of the House 
will be said· in the-ir chambers or we may speak to them in the lobbies, but 
we find that that atmosphere is entirely lacking in the Government at 
present. 

The Honourable Sir Bhupendra Bath Mitra : If the remarks of my 
Honourable friend, Mr. Das, like those of my Honourable friend, Mr_ Ram 
Narayan Singh, were actuated by a general distrust of every :Member on 
the Treasury Benches, then I have nothing more to say. But I can tell 
both of my Honourable friends that when thev oust us from these Bffllches 
they will be up against the same difficulty. To carry on the GoYernment 
they will have to obtain a certain amount of monev bv taxation. As I 
have already said, no tax-payer is in love with h~ ~ colleetor. I do 
not think I ever used the word " unsympathetic" which was mentioned by 
my Honourable friend, Mr. Bhargava. We, as the Government. un-
doubtedly desire that there should be the fullest sympathy between the tax 
collec.tor and the tax-payer. But, Sir, it is obviously an unnatural state 
of thlDgs. For when the operation of the former touch the pocket of the 
tax-payer, the latter will say that the tax collector is unsympathetic. I 
have no personal knowledge of the particular incident to whieh my friend, 
Mr. Gaya Prasad Singh, referred, but jUdging from his remarks it seelDlJ 
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to ~  to bea 'somewhat similar ,CftSB. ,The Jneome--tax ,Collecto,l', being a 
servant of ·the ,Sta.te, w.ants '.tocollect what according to ,his tights he is 
required to collect under the Act. If the tax-payer thinks h ~ ~  amount 
collected trom him is not payable under the provisions of the Act, he has 
his right of appeal under tne Act. All the 'same I shall again repeat to 
my friend, Mr. B. Das, that if he will give up his distrust of the Members 
of these Benches and will bring before us specific grievances, I for one-
and I am pretty sure that my friends Sir George Rainy and Mr. McWatters 
-will always be glad to give him a patient hearing. (An Honourable 
Member: " What about the other Members f") Mr. Crerar is not here 
and I cannot refer to him at the moment. (An Hon01lrahle Member: 
" Will you give us an assurancc about your successor T") I caDDot 
commit my successor. (An HOMura.ble Member: "You are not sure 
of Mr. Crerar T") I cannot refer to him because he is -not here at 
the present moment; but I am sure he will be glad to follow the same pro-
cedure. 

lIIIr. O8ya Prasad Singh : But you have not answered my quef.;tion. 
The Honour&ble Sir Bhupendra N&th lWitra. : I am not aware of the 

specific grievances of Mr. Gaya Prasad Singh. As I understand the posi-
tion, there was some circular which instructed the Income Tax Officers, 
that in making assessments they should pay more regard to the interests 
~  the deJ'8rtment which, as I understand it, are the same as the interests of 
the State, than to those of the assessee. If that is so, if my presumption is 
correct, I think that should be the natural tendency of thc department. 
The Income-tax Collectors are there to collect as much money as they can 
for the State, comiistently with the provisions of the Income-tax Act. 
1£ there is any assessee who feels himself aggrieved by that assessment, 
the Act itself provides him with the machinery for contesting the assess-
ment of the Income-tax Officer. 

:Mr. Gay& PraS&d SiDgb.: Sir Basil Blackett disapproved of this 
notification on the floor of this House. In yie',,:iof his disapproval, has that 
circular been withdrawn ? 

The Honou.ra.b1e Sir Bhupendra N&th llitra.: I don't know. If 
Mr. Gaya Prasad Singh had spoken to me about the matter before this 
debate, or asked a question, I would certainly have been able to give him 
an answer. I submit, further, that these are questions which might more 
appropriately be discussed when this House is voting the money for the 
Income-tax Department, and not on a small Bill like this. 

If I understood my friends Mr. B. Das and Mr. Amar Nath Dutt cor-
rectly, they all welcome the Bill as it will have the effect of improving the 
efficiency of the Income-tax administration. Apparently my ~ i  
Mr. Naidu, on the other hand, holds a somewhat different view. So far as 
we are concerned. the action we are taking is not being taken with refer-
ence to the particular point raised by Mr. B. Das, though I should be vf!rY 
bappy if it has that effect ; but we are taking it for quite a different re8.s0D 
which is clearly brought out in the Statement of Objects and Reasons. 

Mr. President : The question is : . , 
.. ~ iIl further ~ allU.'l1d. the Indian Ineome-tax ~ 1922, fora eertain 88 ~ 
'be p. '. ..' . 

'The motion was adopted. • 



THE MADRAS SALT (AMENDMBNT) BILL. 

The BoDO'lll'&ble lir B1mpeDdra .ada IIHra (FmaDee Jlend,er) : Sit. 
I move that the Bill further to amend the Madras Salt Act, 1889, for a 
certain purpose, be taken into consideration. . 

This again, Sir, is a simple Bill and the object is. fully explained in 
the Statement of Objects and ReasOJllj, and I have not blDg to add to what 
is stated therein. . 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and· Preamble were added to the Bill. 
'!'he Honourable Sir Bhupendra Bath Mitra':' rmove that theBm be 

passed. 
The motion was adopted. 

TIlE INDIAN INSURANCE COMPANIES BILL. 

"!'he Honourable Sir George Bailly (Member for Commerce and Rail-
ways) : Sir, I move that the Bill further to amend the Indian Life Assur-
ance CompaniCl> Act, 1912, for certain purposes, and to provide for the 
collection of statistical information in respect of insurance business other 
than life assurance business, as reported by the Select Committee, be taken 
into com;ideration. 

It will not be necessary that I should say more than a very few words 
in support of this motion. It will be seen from the Report of the Select 
Committee that the Bill as a whole commended itself to that body, and 
that they thought it was a useful measure in substance. Only one amend-
ment ha..o.; been made by the Select Committee, namely, the omission of the 
words " British" before " India ", I think in eight places in all. In 
case Member!> on the Benches besides me should apprehend that the omis-
ilion of the word" British" has been made under any sinister inspiration, 
I hasten to add that the object of the omission is to meet the convenience 
of insurance companies, and also the convenience of the public, of Govern-
ment and of the Lcgislature, all of whom will have to consider the 
statistics which will be prepared under this Bill. As the Bill was originally 
drafted, the insurance companies would have been required to submit 
figures as to the business transacted by them, arranged under two heads, 
one for British India and the other for business transacted in other parts 
of the world. As the Bill now stands after amendment, any business 
transacted in the Indian States or in the foreign settlements in India will 
be classed with Indian business, and not with the business transacted in 
other places. Since the Committee reported, Sir, I have had the matter 
carefully examined by the Insurance Branch of my office, and I have no 
~b  that the amendment m ~ is an improveJDent, a.nd I BOpe will be 

~ y to all eoneerned. . 
'11Iat, Sir, is all I need say in explanation of the Select CGImnittee '. 

Report. As for the Bill as a whole, I explained the idea wideriying it in t. Statement of {)bjects and Reasons, and in the speech I made . li~~ 1 
~ that the Bill:ahould be refe!Ted· to Seleet Committee.' I do Jl'Of thiilk· 
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it necessary on 'this oC<lasion that I 
tIlen. 

should -add ~y hi  t<? ~~ I _ said 

Sir, I move. 
The motion was adopted. 
Clauses 2 to 20 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
The Bonoura.ble Sir George Rainy: Sir, I beg to move that the Bill, 

as amended, be passed. 
Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: Indian 

Commerce) : Sir, I rise to say II few words on this, the third reading of 
the Bill. While we welcome this Bill to amend the Life Assurance Act, I 
am sure the Honourable the Commerce Member is fully aware that the 
public in general and the Indian public in particular, are very anxious 
that the Government should now hasten the preparation of the measure 
which is to affect not only life assurance, but insurance gC'Ilerally in India. 
This was promised to us more than two years back. But the Government 
of India is in this connection being held up owing to the inordinate delay 
which has taken place regarding a similar measure in Great Britain. Sir, 
the interest in India in insurance business has been increasing at a vf!iry 
considerable pace and I have not the slightest doubt that, not only in life 
insurance but also in insurance generally, there is a wide scope in India. 
I am therefore very anxious that the regulation of this business should be 
taken in hand as early as possible by Government. I am anxious that no 
set back should be given in India to Indian enterprise in this direction by 
acts of omission and commission on the part of those who are getting on 
with work in connection with insurance companies. Barring the fact that 
-the Government of India are awaiting the insurance legislation in Great 
Britain to give thell). a lead-a fact the necessity of which I appreciate to a 
certain extent although I myself think that if this legislation in Great 
Britain is put off sine die, the Government of India will not be justified in 
delaying any further-thi!' fact "honld not be lost sight of, namely, that 
while we welcome this interim legislation, we hope the Government of 
India would be able to introduce their full Bill before another year expires. 
With these few words, I have very great pleasure in giving my support to 
this Bill which is now before the House for its final approval. 

Mr. President: The question is : 
" That the Bill, as amended, be passed." 
The motion was adopted. 

THE MATCH INDUSTRY (PROTECTION) BILL. 

The Honourable Sir George Rainy (Member for Commerce and Rail-
~y8) : Sir, I beg to move that the Bill to provide for the protection of 

the match industry, be taken into i ~ i  

Sir, 88 I explained at the time of its introduction,-this Billu& OOJll--
-paratively simple meIlSll1'e1ffid",H tllat_ it dees j'f; to transfer the ~  
duty .on matelres, anoon venee1'S and splints from the re'Vetne -pil.r'tof·the 
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Tkriff Schedule to t.he protective part. I do not think, Sir, it will at all be 
neCf'H!!8.ry that I should speak at great length on this measure, although it is 
very far from being an unimportant one. When th0 Legislature ifol asked 
to pronounce that a certain induBtry Hhali be trcated at; a protected indUBtry, 
that it; a matter which cannot be lightly treated and de..erves full con-· 
sideration. I think, Sir, that the 'fariff Board, in the Report which has 
been in the hands of Members for some little time now, have given UB a 
very valuable and interesting document. They have examined the question 
referred to them with great care and thoroughness, and in the opinion 
of the Government of India they have amply justified their conclUBions. It 
has been of course my duty to study the Report very closely, and 
not by any means an unpleru;ant duty. Whether all the Members of this 
House Hhare what is perhaps my morbid taste for tariff literature I am 
not prepared.to say, but of course having been responsible for a great deal 
of literature of that kind myself, it is at any rate my duty to give due 
attention to the reports which are provided for my reading by other people. 
What interested me most in the Report of the Tariff Board on the match 
industry was this, that in the case of this industry we are presented with 
a series of features which have not presented themselves in any of the 
earlier enquiries, and which mark off this case as being rather a special 
one. The ordinary case of an industry demanding protection occurrs when 
it can be treated as an infant industry supplying only a fraction of 
the country's demand for the commodity concernerl, whereas in this ca<;e, 
as the Tariff Board have reported. the industry is already able to m ~  
the whole of the country's demand for matches. That is an unusua ~ 
feature. Again in ordinary CaRes the price of the article manufactured 
in India is regulated by the cost of importation. Thus, to-day, the co'\t 
of the steel manufactured by the Tata Iron and Steel Company is in the 
main regulated by the price at which steel can be imported from Europe 
or America. But in the case of the match industry, this is not so at all. 
The price of Indian matches is at present determined solely by internal 
competition, and the price of imported matches has ceased to affect the 
price of Indiun matches directly. Now, one consequence of that. is this, 
that it is not much use considering what would be a fair selling price for 
Indian matches h ~m  eYen if we prohibited the import of foreign 
matches, the Indian manufacturer would get no more for his matches than 
he can obtain in competition with other manufacturers. That again dis-
tinguishes this e.ase from the common ~  A third difference is this. 
In the previous ~  the protective duties have been imposed as new 
duties, and we had to consider what the effect of that duty was likelv to 
be both on the industry and on the ~ m  But in thi's case the pro-
tecth'e duty has already been in force for six years and has ceased to impose 
any burden on the consumer, the reason beinl! of course that the Indian 
industry has developed behind the tariff wall, and. as I have already said, 
the price of Indian matches is determinerl bv internal comnetition. The 
c?nsumer. as far as the GO\'ernment of I i~ can judge. already obtains 
hIS matches as cheaply as he is ever likely to :ret them .. The fourth differ-
ence is this. that in no previous case has it been a vital faetor in the whole 
enquiry that there is a very powerful and ably orgRriised international 
trust in existence in a great many countries of the world. which controls 
the manufacture of the commodity proposed to·· be protet'ted. That is a 
~  factl)r· in this en(juiry B.nd it 'bas had to be given . special weight. 
Fmally, :tbere is this 'rery interesting feature, h ~ have to take into 
account the, lowest unit}n ()Ur ~ ~ i  8~ m 8sa'fact6r·wltieh dil'l'Ctiy 
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deets the price that the manufacturer can charge and . inditectly the 
amount of protection to he given. The Tariff Board have pointed otlt that 
matches ate at present sold in India for one pice a box and if the malm.-
facturer wishes to raise his price he will have to double it because th,· next 
ttnit is two pice a box. 

Well, Sir, all these are to my mind Yery interesting points in tht, case 
and they have been given due weight by the Government of Indta in 
their Ilonsideration of the matter. The Tariir BOAI'd have found, Sir, that 
the match industry satisfies the three conditions laid down by the l'iscal 
Commission. The Government of India fully accept that view. I UIJ not 
proprn;e to trouble the House by going in detail into the reasons which led 
the Board, and have led the Government of India, to that conclusion, 
because I think after the yery clear and lucid statemC'llt given by the 
Tariir Board it is not necessary that I should do so. I will refer there-
fore only to one point in that connection, namely, this, that there may 
be room for doubt as to whether at present matches can be made in India 
from Indian wood, equal in quality to the imported match. Now it might 
be ~  on that ground that the industry does not possess a natural 

~  which ordinarily protected industries ought to pOilsess, I 
believe myself, Sir, that there is room for hope that the position in that 
matter will improve as time goes on, and I believe we can reasonably 
expect that a larger and larger proportion of Indian matches will br made 
from Indian WQod. But what I think the Board haw established is this, 
that pyen with the handicap of using imported wood, it can still he shown 
that the industry will eventually be able to resist world competition un-
aided and without assistance from Gowrnment, To my mind two of the 
conditions laid down by the Fiscal Commission hang closely together. 
These al"l', fir",t, that the industry !'hC'uld POSSI'S8 natural ad\"antag'es, and 
r.econclly, that ewntually the industry should be able to resist competition 
unaided. Ordinarily we haw no data from which we can certainly dt'ter-
minI' whether eventually the industry will be able to resist competition 
unaided or not, and we haw therefore to be guided by the probabilitiel'J 
of the case and the best evidence we can get. Usually the best e\"idl"nee 
is suppEed by the natural advantages of the industry whatcwr they may 
happen to be ; but in this ca!<e the position is different. From the very 
careful analysis of the cost of production given by the Board I think we 
ar£' clearly entitled to draw the inference that eventually the industry 
will be able to dispense with protection when the preference for the im-
ported match has gradually been dissipated, and when we can be certain 
that the industry will not b~ exposed to attack by a very powerful inter-
national trust. 

Now, when these circumstances exist, when we have independent 
evidence showing that the industry will eventually be able to dispense with 
protection, then we are. fairly entitled toas&ume the existence of natural 
advantages, because, unless the industry had such advantJiges, it could, 
not infaet i ~  with protection, I do not for a moment say that 
the industrY bas nOt natural advantages. for I think it has. Two of them 
I might mention., It ~ quite clear from the Taritt Board'8 i~  that 
the imported matekhas to be8l'very heavy, charges between the factory in 
tile i~ l  wPie;\l. it coQte8and,its arriv.al. at the . POrt of destiJ)/ltifJll. 
... 'JearlylJ,S, ~ ~ l  pui,. thelifJ. clW-ges ipIlQuntto50meth.tagli ...... 2a 
))er" cent. "or whaew-oulel' be '8 fair '8enmi price' for theimPorieef ni;tCh. 
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Clearly this gives a great natural advantage to the loeally made match. 
There was a second point to which the Tari1r BOard drew special atten-
tion, namely, this. So rar 88 the match indtJ8try is toneerned, I ~i  
labour is cheap labout. That does not necessarily mean low-paid labour, 
hut it does mean that with the aid of the automatic machinery now in use 
in the match industry you can get a very effective return from Indian 
labour. 

The next point I want to deal with, Sir, for a brief space u. the 
qaestion of the amount of the duty. There is no doubt of course that the 
rate of duty proposed is very high compared to the rates of duty we have 
appliNl in other cases. It is 80 high indeed that it approachfl'l the point 
where it would become prohibitive. Now, I think the House are entitled 
to some explanation of why the Government of India consider a very high 
rate of duty justified. In the first place, there is the existence of this 
world-wide combine with immense financial ~ which has obtained 
control of the industry in a great many countries of the world. Clearly, 
if the manufacture of matches in India is to be protected against that we 
must be quite sure that the duty is high enough to be effective. In the 
second place. the manufacture in India has grown up behind the shelter 
of the high revenue duty imposed in 1922. The Government of India fecI 
that the industry has special claims upon Government am} upon the 
Legislature and that its interests ought to be fully safeguarded. But final1y, 
and this is really the vital point, although the duty is high yet we can 
be certain that it will not impose any burden or any appreciable burden 
upon the consumer, the reason of course being the one I ha,-e already giwn 
that the price of matches in India to-day is determined by the internal 
competition of the Indian match manufacturers. But at this point some-
one may raise the question : Suppose behind the shelter of your protective 
duty there were to be a combination of match IDftnufacturers, Or ~ 
that the Swedish Match Company were ~ il ll~  to oust all its competitors 
so that in their case something in the nature of a monopoly should come 
into existence, is it not possible that then the con.cmmer might be exploited T 
To thNt q'lestion. Sir, I think there are several answers. In the first place, 
it has been shown very clearly by the history of the last six years that it 
is not a difficult thing to start new match factories and that the amount 
of capital required is not yery large. Now let us suppose the monopoly 
has come into existence and is going to try and exploit the consumer. 'Vhat 
must its first step be' If it raises the price of matches to the consumer, 
it has (!ot to raise the price to two pice a box. that is to sa)" it has got 
to double the price, and the moment it did that the profits to be made in 
match manufacture would be so large, that almost at once new factories 
would begin to compe'te, and the re.<;ult wouM be that before Yery long 
h~ trust would have to bring down its price again. That is m~ natural 

way in which the consumer would be protected. But there are other ~ 1 
on account of which we are entitled, I think, to regard any attempt to 
~ l i  the consumer by doubling the price of matches as most improbable. 
From wbat I have been able to learn of the management of the Swedish 
Match Trust., it seem.'t to me that the management has diJplayed in many 
ways Ilreat wisdom Bnd great sagacity ; and as it would obviously be unwise 
from the point of view of that company to render itself very unpopular 
with the consumer in India, I think it is most unlikely tltat 1aey. would 
adopt the h ~ h  poliey of doubling the priet!. Pirultty, BUi»iosing 
b~ .dld so, the resourees··(jf civilisation are not yet exhaUPted.. FI)Z .. if any 

attemptweremacie ttl raise the price ofmatebe$ to two pice a'box."tftere 
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wouJd be a very strong temptation to the Finance Department of the 
Government of India to step in and to impose an excise duty. It was 
clearly stated in the Government Resolution that the Government of India 
had n1> present intention of imposing an excise duty, but quite clearly ~ 
the Trust were to set to work to act without re17ard to the interests of Indla 
or of Indian consumers, then the Goyernment·;f India would certainly take 
the matter into consideration. 

Before I sit down, Sir, I think there are only two other points to which 
I wish to refer. 

Mr. President: If the Honourable Member is going to talk much 
longer I should like to adjourn. 

The Honourable Sir George Rainy: I think about three minutes will 
suffice, Sir. One of them is that the Government of India, as has been 
said in the Resolution, do not contemplate that the duty should remain -at 
this vel)' high figure for any long period. We hope that the preference 
for the imported match will gradually pass away and abo we hope that in 
other respects the necessity will disappear. 

Finally, Sir, there is one particular point on which I know some 
Members of the House are anxious. It is this. What would the attitude 
of Government be if the Swedish Match Company proceeded on its present 
lines and by a policy of cutting prices and trying to freeze out all the other 
Indian factories, endeavoured to obtain something approaching a monopoly 
of the manufacture of matches in India T We have stated very clearly 
in the Resolution that if that were to happen a new situation would arise, 
which Goyernment would consider it necessary to examine very carefully. 
But my own hope is that that situation will not arise ; my own hope is 
that the Swedish Match Company will give great weight to the very 
sagacious advice, the very wise and sensible advice given by the Tariff 
Board in paragraph 161 of their Report at pages 94 and 95. I will not 
read the whole of the passage, Sir, becau"e Members can read it for them-
selves. I will only read the last sentence: 

" If then it is definitelv deeIared that match mnnufat"turl' in India is to be pro· 
teetI'd we believe that the' Swedish Match Compan', would be short·sighted indeed 
if it did not bring its activities into closer contact wiih public opinion in the country." 
The suggestion underlying that sentence is that the Swedish Match Com-
pany might give its enterprise an Indian character by transferring the 

. manufacture to a company established and registered in India with rupee 
capital and with a proportion of Indian Directors and with a definite 
reservation of a certain amount of capital for Indians. That is the 
substance of it. I think, Sir, I have said what is necessary to explain to 
the House. the object and scope of this Bill and therefore I sit down after 
moving it. . 

The Assembly then adjourned fo}' Lunch till Ten Minutes to Three of 
the Clock. 

The Assemblv re-assembled after Lunch at Ten Minutes to Three of 
the Cloek, MI". i~  in the Chair. 

. . -. 

Mr. President :lIotion m ~  : .. . .' . 
~  That the Bill to provide for the proteeticn of the ~ ~h industry, be ~i ~ 

eens}deration. ' , . 
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lIIr. JIlL 8. Sesha Ayyaugar (Madura and Ramnad cum Tinnevelly : 
Non-MuhamInadan Rural) : ~  the Indian match 'indll8try "will really 
feel ,grateful for the promptne1:18 with which the Government have brought 
forward this Bill. They will ahlo feel' thankful to the 1l0noura.Dle the 
Commerce Member for the rather candid speech that he made this morning 
on this Bill. He certainly took note of the fact that there is really a great 
combine as the Swedish Match Company ; but he said towards the con-
cluding portion of his speech that the company will take into account the 
salutary advice given to them by the Tariff Board at the end of paragraph 
161 of their Report as to how they must behave if they wanted to be 
popular in this country with their manufactures. But there are certain 
well-grounded fears entertained by those who are interested in the manu-
facture of matches in this country, that, after all, this combine may not 
accept the salutary advice I'!:iven to them by 'cllC Tariff Board; oeeause. 
from what we see of their object as detailed in the Report itself, they will 
have their own way in regard to their methods of operation in this country 
and elsewhere. Our fears are really well-founded when we happen to 
think that they may not after all pay heed to the advice given to them by 
the Tariff Board. I will just refer to paragraph 149 of the Tariff Board 
Report. This is what is stated there : 

" The obje(·t of the ('ompany i~ to secure a position in every possible market of 
the world which ,vould enable it eventually to regulat£, prices. The acquisition even 
ot the major part of the businet18 in a market will not enable it to aehieve thia object. 
Ehhl'r a complete monopoly must be obtained or a DU.jOrity interest in I'very important 
unit constituting the industry." 

Then as regards the company's methods, details are given in para-
graph 150 of the Tariff Board Report. It is not very refreshing to go 
through them : 

"Where circumstanees are favourable, the company obtaiD3 a direct monopoly 
trom the State. In some eases the monopoly is grante«l because the particular ~ y 
conceivl's that to be in the best econonW.c interests of their eountry. Where this is 
not p08sible, and especially where the industry ill tthelterl'd by a high tariff" 
-that is the prospect (If ,,-hat the company might eventually do in this 

~
" the ('ompony acquires in the (·ountry by negotiation the exiating factories or builds 
new ones' '. 
Both of these they have done in the pa"t in this country. 

" An attempt is thl'n made to obtain c(mtrol of tht' industry amicably." 
That is the first method. 

" If this proves uD8ueeessful, an intensi"e price wllr is initiated until the Jocal 
ind uetry surrenders. ' , 
This is what they have been doing all this time, because the Tariff Board 
Report itself in another part says that the prices at which they have been 
selling imported matches were certainly uneconomical. For example. in 
Belgium very severe competition prevailed before the company obtained 
virtual control over the industry. And lower down, the Tariff Board 
quotes the statement made by the President of the Belgium Match Manu-
facturers: 

" The cartel (meaning the Swedish Mateh Company) makes more money by the 
matehes manufaetured in Sweden and in other eountries by it than on those manutae-
tul'ed in Belgium. It is therefltre to its interest tudose down in Belgium &8 many 
tactories &8 pos8ible. The price war which the !\Brtlll ia eapable. ~  tlafmntr·. dur-

l~ ~ in ~II l il ~ ~ "hic-b Belgilll!l ~  lIope i9. ~ m l ~h 8 is veryformi-
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Eaetly the same thing might happen in India. They might import matchelf 
:from elsewhere, sell them at uneconomieal prices here and thus ruin the 
iRdigenous match industry in this country us they did in Belgium. 

The Report then goes on to say : 

~  It is a matter Of public notoriety that last year a Belgian factory was compelled. 
to go into liquidation on ael'ount of this price war: the 8S8ets realised in the liquidation 
were not enough to pay 10 pl'r ernt. to the shareholdcrP. " 

These ~~ h~  insidious methods, Sir, which the Swedish Company adopted 
in Belgium and elsewhere. The same insidious methods, we are afraid, 
they will put into operation in this country as well. The question will then 
be whether the Bill that is now before the House will be enough to protect 
the indigenous match industry in India. The Honourable the Commerce 
Member was particularly alive to the existence of this company and also 
of their operations in India, but he thought that the present Bill would 
suffice for at least some time to come to protect the indigenous match 
industry. No doubt, the Bill seeks to protect the industry from matches 
imported from elsewhere, but what about the dangers within! Unless 
some effective steps are adopted to protect the indigenous industry from 
tne danger of the Swedish Company existing and operating from within, 
this Bill by itse:f cannot go very far towards really encouraging the 
indigenous match industry. 

As I said. Sir. there are well-grounded fears that the present Bill 
would protect more· the Swedish Match Company in India rather than the 
indigenous match industry. In this connection, I would rf'fer to the 
opinions of two or three journals. First, I would read a short extract 
from the Bombay Chrof,icie : 

" It is necessary, therefore, to 8e{' that the Company does not b~  using the very 
advantages afforded by protection in In<lia or oth!'rwise threaten the e:tist!'nce and 
progress of the indigenous industry." 

There is another passage in the Itldiul1 D(lily Mail, and this is what that 
paper says: 

., As it is, how('wT, the ben£'fits of the proteetioll granted will go to the Swedish 
oompany more than to thl' Indian eompanies," 

Then I will renu to the House anothp.r short extract from the Bombay 
Samachar: 

" The Import in 1926·27 in comparison with 1!1}]·12 hus been TednC'ed to ~lm  

one·half, but w£' should not err into believing that thp leduetion in import means that 
eo much quantity was ruanufaetnTed in India and B" these ,foreign faetories are eon-
.elueted on an extensive blUJis their manufaeturl's also llIust have. exerted more or lese in-
:IIuenee on the import of foreign malehes, The Ju(liall match industry requires protee· 
tion against these foreign manuf;lcturen and ~Il thnt is not granted Indian owned fae· 
wries will not prosper." ' 

Now, I would ask the Honourable the Commerce Member to try and 
allay the fears which, I submit, ape really well-founded. In this conDee-
tion I would ask the Honourable the Commerce Member frankly to answel' 
Obe ,!r two points that I raise ;n this debate. .It is said-an open ~
tion is·maae:'-by the weekly Praia Mitrllthatwhen'this new Swediah, 
Company first came into existence in India, the Bengal Government 



openly encouraged this company by certai,n methods w4ic4 aroe detailed 
in this weekly. This is what it says: " ." 

",As 'regaN' themateh industry Svredilh' I!lIl'ita1iat8 ,uader h~ patronage of 
the ~ lll GovctJllUent prospeltd in India ,MAd atabliahed riul mateh laetoriee in 
Amarnath and other plaeell ............ b i ~ l i  strong prot.eets from the 
Indians, GovernnllJnt 8upplied tnl.'1'tl furl'ign ~ i i b with land, foresta, ete., 110 that. 
tht')' werc placed ill a fa\'onml,ll' position to compete with Indian factories." 

Now I would ask the Honourable the Commerce Member to say whether 
there is any foundation for this open accWl8.tion that is made. If really 
the Bengal Government have moved in the matter on the lines indicated 
in this passage, it becomes a qnestion of expatriation, so to say .• We the 
Indian people of this soil stand expatriated by the Bengal Government. 
adopting this method and planting securely this foreign enterprise in our 
soil and giving them land, forests, etc., 80 that their industry might pros-
per to the detriment of Indian interests. And in addition to this I would 
ask the Government also to say whether or not there is foundation for the 
suspicion that in this Swedish Company in India some rich merchants in 
England have got interests, and whether or not it is a fact, as it is said, 
that the merchants of England have some interests in this Swedish .Match 
Company in India. And the second thing I woulll ask the Honourable 
Member to clear up is whether the British Government have any interests 
in this Swedish concern. Now if these things are eleaed up by the lionour-
able the Commerce Member-and I dare say he w]l clear them up-then 
most of the fears entertained against the move of the Government by this 
side of the House would be removed. Some of us think that the protec-
tion given to the Indian match inclustry is half"hearted and halting; 
because, in addition to the provisions made in the Bill. certain other lines 
of relief were asked for specifically by the indigenous match industry, such 
as Government levying an excise duty on these fnreign made products and 
also Indianising these foreign companies: unless these measures also are 
given a provision in the Statute-book, this ~m y by itself of simply ~ 
verting a revenue duty into a protective duty at the rate provided in the 
Bill will not go far to really encoura!!'e the growth of Indian match manu-
factures, especially when that industry has to fight a!!ain.'it very great odds' 
in the shape of the Swedish c{)mpanies exist in!!, in India. No doubt the 
Honourable the Commerce Member, in detailing the existence of the Swedish 
combine, has given a clear assurance to the House that, even though no doubt 
the Government does not choose at the present moment to make any pro. 
vision in the Bill to operate against the Swedish combine, they may, if cir-
cumstances should Hhow that this is taken advantalZ'e of by the Swedish 
combine to run down the indigenous match industry, take every step to 
see that something is done to relief the match industry against such methods. 
Certainly the House would thank him for the assurance ; but I really ask 
him whether it would be advisable to wait till the danger is completely 
demonstrated; whether it is not necessary, regard being b8d to the insi-
dious methods of the Swedish combine of securing the entire monopoly of" 
the industry all over the world, and regard being had also to the unscru-
pulous methods they have adopted in the past, whether the Government 
should not see that some safe,:uards are provided even now to protect the 
Indian match industry against the operations of this combine. One other 
IftCt which the Honourable the Commerce Member did not mention iJi his-
opening speech which I would like to bring to ,his i~  strongly is thia, ~ 
that, since the Report of the TarilY Roard, }lrices nave gone down by 20 per 
cent. I· am told.'" ~  that is-avery seriotisfactoT whiclt tIte Ronourable-
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the Commerce :Member mWit take note of. That would also indicate the 
line of action which the Government should feel constrained to adopt to 
protect the indigenous match industry against the Swedish combine. No 
doubt the Tariff Board made some recommendations after an exham;tive 
survey of the whole thing and I would repeat that h ~  ~ mm i  
were really halting. They were alive to the fact of the existence of this 
powerful combine with 'very large resources and to the methods they had 
been adopting in this country, but that they would not go to the length of 
recommending at once any prompt measures to be taken by the Government 
to encourage the Indian match industry. .After all, Sir, I seriously ask : 
whom are you protecting! Is it not the indigenous match industry which 
Government seeks to protect' They are not really out to protect the 
Swedish combine. Their purpose is the protection of the Indian match 
industry not only against competition from the Swedish match combine 
outside but also against competition from within. What is it they have 
done to protect it Y That is why I say the recommendations made by the 
Report are halting. They say in paragraph 31 of " Finding!! and Pro-
P'lsals " : 

"We do not think that in thf' present cirl:umstances any action is called for 
against the Swooish Match Company on the ground of unfair competition." 

In another paragraph they admit that they have been systematically selling 
their products from abroad at uneconomical prices ; I really fail to see 
what else the Tariff Board would take to be unfair competition. They also 
endorse the opinion in paragraph 143 of the Report as to the unfair pro-
paganda that they have been doing : 

" It has been alleged that by means of eireularb, cartoons and other forms of pro· 
paganda earried on by the Company to devehp thc sale of its imported matches, it has 
made comparisons to the disadvantage of Indilm matches and thus spoilt their reputa-
tion. There is evidence that such propaganda has been carried on by the Company or 
its agents and some harm must have resulted." 

And then the Tariff Board go on to, say : 
" Where trade rivalry exists and competition is intense, it cannot be expected that 

manufaeturers will be over· scrupulous in pushing the sal£ of their goods." 

Not that the methods were not unscrupulous but they wantcd to eondone 
it by saying that where trade rivalry exists these things must also exist. 
They may exist, but we want protection against such hard methods. Then 
they go on : 

" At the same time, we have seen advertisements of the Swedish Match Company 
which in some cases explieity, in others by implic:.tion, condemn the products of all 
Indian match ~ i  without reserve. We must confess that it strikes us as curious 
that a foreign firm should repay the hospitality offered to it by India by belittling the 
quality of Indian manufaetures as a class or indeed that the Swedish Match Company 
considered that its interests were best serveu by methods of advertisement which 
could not but stir up animosity." . 

Now, these are the methods adopted by this company_ And in spite of the 
evidence of their frightful methods which was plaeed before the Tariff 
Board, the Tarift' Board in the summar? of their conclusions, do not re-
commend anything against this company. They say : 

" We do not thiDk that in the pre!IeUt i m ~ any action is called for against 
them." 
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But they go to the length of saying (paragraph 31) : 
" But taking into account the VRst resllurces of the Company and the! policy pur· 

sued by them ill other countries, it is necestillry that future developments of the Vom· 
p:1lly in India should be watched. Should Kuch developments indieate tllat the Company 
is acquiring undue control to the detriment of the Indian industry, we recommend that 
Government should take steps to safeguard tae Ind;an industry." 
The only point of difference between the Government view and mine is that 
I submit that such action as is desirable to protect the Indian industries 
against foreign competition from within must be taken at once and ihat 
the Government should not in pursuance of the recommendations of the 
Tariff Board wait a little longer to see if matte1'li are pushed to more IICrious 
length!!. In paragraph 32 the Tariff Board say : 

" We consider thnt, if the industry is declared protected, the Swedish Match Com· 
pnI.y "bouM hike steps at the earliest opportunity, to organise its buawess in India 
on the basis of IW Indian company under the control of a loeal directorate with suitable 
Indian representation on it." 

At least this could have been adopted by the Government in this BilL If 
you Indianise the Swedish combine you make their operation less insidious ; 
and greater protection would be given thereby to the Indian match industry. 
Even that the Government have not chosen to adopt. And then, in para-
graph 34, they say : . 

" In tbese circnmstances, un excise duty may, if necessary, be imposed upon match 
tU(,tories in India. But we refrain from recommending any definite rate of duty 311 
thia must depend on Government's financial requiremenb.'· 

I quite admit that. They certainly allude to the fact that an excise duty is 
necessary to protect the Indian match industry. They only refrain from 
giving us the rate of duty, which tht'y ha\'e ~  to the Government to adopt 
according to their financial requirements. So that, even this quel·;tion of 
levying an excise duty upon these foreign manufactures in India has not 
been considered by the Government. I submit ~  unless these two safe-
guards are provided, namely, that there must be a method of Indianising 
this combine, so to say, to make it less operative against the Indian indige-
nous manufacture and there should be an excise duty upon the manufac-
tures made by this foreign combine in India-unless these two safeguards 
are provided for in the Bill, the protection that is given in the Bill would 
operate more towards the encouragement of the Swedish combine than 
towards the encouragement of Indian manufactures for whose protection 
solely the Bill is apparently intended.' I would submit that with these 
reservations I am certainly in support of the Bill so far as it goes. 

Mr. Gbanaby&1D Das Birla (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural) : Sir, I offer my hearty congratulations to Sir 
Pestonji Ginwala for placing a very valuable document before the country 
in the shape of this report for the protection of the match industry and 
I also congratulate the Government of India for accepting its recommenda-
tions in toto. Sir, when the policy of protection was inaugurated in this 
country about five years ago, there were critics who were not slow to criti-
(lise the action of the Government in accepting that policy. They main-
tained that the policy of protection calculated to increase the burden on the 
consumer for the benefit of the capitalist. But it has been proved by the 
Report of the Tariff Board, so far as the match industry is concerned, that 
if proper protection is given, the indigenous industry in course of time can 
not only compete with foreign imports but can also produce goods much 
cheaper for the consumer of its own country. As. could be seen from the 
Report, Sir, in 1927, the price at which imported Swedish'matches were 
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~~  '2-3.0 per ,g.-QSs while. the lowel>-t price· at' which the Indiu 
m ~ ~ l~ ~  hi l ~  was,:R.s.. 1 ~h ~ is, aboutRa. 1-0-6. 
~~ t.ban that of h ) ~ h  : ~ hil ll i ~ly ~ i  
thq ;efficacy of ~ 1 8 i  ~  that l ~ l help8 ·.lIot ouly:. ~ indige-
nouli.produeer but e\:entually t!heeont>U!Der bimself. ~ ~i ll ~ 

impose b ~ ~ the consumer, we should do so with.only b ~  and 
l ~  is, to,belp<theinwgenous industry. If it is, found that. by im~ 
a,fresh burden ,on the consumer we are not aelping our .ol}'n industries but 
8«;.helpiDg. tne-.f9reign industries, I think it would be (,Iuite &})propriate 
fOf. this legislatUl"e to say that we should nQt and WQuid nQt help anyfQreigD 
producer at the cost of the Indian CQnsumer. As could be seen frQm the 
&port of the Tariff Board, the capital invested by the Swedish Match Com-
pany in India amounts to nearly .one-third .of the total capital invested in 
the industry. But at the same time it will be seen that the prices are deter-
mined by inte-rnal competitiQn in the cQuntry, and therefQre, even the im-
positiQn of this duty has nQt been a burden on the consumer and if the 
Swedish manufacturers are also making profit, it is nQt at the CQst of the 
Indian consumer at present. It has been estimated by the Tariff Board 
that the fair selling. price .of half size matches ought to be about R ... 1-3-0 
per gross and the price at which the Indian manufacturer has bt'cn selling 
is about the same. Therefore it could nQt be said that the Swedish manu-
facturer here is being protected in any way at the cost of the Indian con-
sumer. I hope the advice given by the Tariff BQard to the Swedish interests 
tllat th(>: should conyert their conc(>rn into a rupee company, with a fair 
proportion .of Indian directors WQuid be duly taken up by them. At the 
same time I would ask the Government of India to have inquiries instituted 
departmentally every year to find out whether the Swedish company were 
carrying on any unfair competition to cut down the profit of the Indian 
manufacturers.. If at any time it is found that the Swedish interests are 
abusing the hospitality extended to them b~  this country, I hope the Gov-
ernment of India would nQt be slQW to take such actions as the circum-
stances might justify. 

About the maintenance of the present ~  I have onc suggestion t!) 
make. I think in thr present i m~  it is essential that the present 
rjlte of duty $DuJd be maintained for an indefinite period. As could be 
seen·frQm the."Repo.rt,the Swedish Company is a very powerful concern. 
Ifihe ~~  Cluty }Vere abolished, the consequence might be that the 
Swedish im ~ l  again start dumping, and thus ruin the Indian 
iUduStry .. I ani quite' sure that if such an occasion arose, the Government 
W9uldnot b~ ,slow to take action. But I think that prevention is better than 
cuJ.e, and therefore, I,think that for the time being, the GQvernment should 
~i i  the I) ~  "iate of duty without fixing any limit to the period of 
prOtection until jt :appeared that all danger from foreign ,import.ets .was 

~l  elimi1¥lted. '. Wit,h these wor:ds I /iUpport' the motil).ll b ~ . the' 
I~  . .' ·' .. ol 

. Sir ~ h I I i8IiM h ~  l i~ ~ ll i  
OommeJ.'lee) :·Sir, r give m~ support to this· Bill, but as h~ lIooo.\I1lRb16 the 
COmll1et'oo' "Member ,knom, my constituency are )l~  ~ i i  h ~  ~ 

·as ~i 8 m y :satisfaclory measure,' ,:Aa tJle,Yjl8id ill. h i l l~ m 

to. the' i ~  ~l lm  they' ~ '-:are BOJTYt{) ~  ~1i h  h~ . ~ 1  
o'tbet"ariff' 'B0ard'ftnd ·,the ResQlurum·:6i. i h ~ m ~ ~ l ~  Nye. 
lett iIinftft'ectpd 11l l ~  of ~ Swedisbl,Matp ,l'lI'BfJi ~i~ i  I ~ ~  
:::. . :' _1 .. ~ 'I".· 
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the indigenous indUBtry". The Committee of my Chamber urge that Gov-
ernment be pleased .• to require the Swedish Match TruHt to be under 
Indian control as required by paragraph 32 of the Tariff Board Report ". 
Sir, I have not given an amendment to this Bill necessitated by this opinion 
of my Chamber for reasons which I will explain in a very few words. The 
Tariff Board-and Sir Pestonji Ginwala, President of the Tariff Board, 
has the completest confidence of this A88embly, and if I may say 80, of the 
Indian commercial comruunity (Hear, hear )-have gone into this &Sped 
and this danger which my Chamber have referred to. They rely on the 
hope that this Swedish Trust, which is one of the most powerful combines 
that we know of in the world, and which has extended its activities to many 
rIch countries---richer than India-will learn by its experience till now and 
will try and follow on lines which will meet with the approval of the Indian 
pUblic generally.  The Government, I understand by inference, are diRposed 
to endorse this hope of the Tariff Board. I however "felt, 1 have taken that 
responsibility upon myself that when legislation suggested with the best of 
intentions is likely to be misunderstood as legislation on racial lines, I may 
not be justified in adding one more to the ::leveral which are before the 
House this Session. I have therefore preferred to rely upon the hope 
expressed by the Tariff Board and let the Government of India find out 
by experience whether the Swedish 'frust are likely to earry on on the lint'S 
which they expect that they will. The Honourable the Commerce Member 
said that he is prepared to rely upon the wisdom and the sagacity of those 
who are in charge of this combine. I have a very high opinion of the com-
mercial sagacity and of the business like acumen of the persons in charge 
of this combine. If they had not that, they could not have made inroads 
into the various countrie.'i referred to in the Tariff Board. But I take it 
that the Government of India are not likely to overlook the fact that even 
though the Indian match industry has come up to a certain point, it 
may have to pass through critical !>-tages still before it is established firmly· 
on the Indian soil. I only hope that the Commerce Department will watch 
the developments in this direction, and as far ~ the Indian public opinion 
is cone1!med, if the Tariff Board's hopes of the behaviour of the Swedish 
Trust are ful1l11ed, none else will be the Jirst to acknowledge it than the 
representatives of the Indian trade and Indian industry. 

There is one very significant lessoD which the match industry in India 
1I.as for us to note. I am sure my Honourable friend in charge of the Com-
merce Department will agree that his Department cannot take credit for 
the establishment of the match industry in IndiL If the credit can go to 
anybody either consciously or unconsciously for their action, it can only go 
to hiB colleague, the Honourable Member in charge of the Finance Depart-
ment. (Laughter). The exigencies of finance in 1921 and later made the 
matcb industry a real industry worth speaking of to-day. An ill wind as 
a rule blows nobody any good; but this ill wind of defieits in the Govern-
ment of India ftnances did blow good to one and that was, Sir, to the ·con-
Rumer of matches in India. 100 and 200 per cent. duty ad l m~m 

thing which would 'have horrified the Honollrable th£' Commerce Member 
and his Department if even ment.O!ldU for anything else-was imposed 
i ~ i  of the considerations of the cODSumer,-the consumer who is 
trottlll'rt out with such !,:reat solicitude by my Honourable friend there and 
ill v,dtny a time made a hardy exeuse of-by my Honourable friends on my 
".A '. -(referring to th. e European group). ; hut when the F. insnoo Member .. 
fcrund that he wanted money and offered to put a.duty of. 100 and 200 I ~ 
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t.-ent., and at times it was a little higher too, the " poor " consumer' was 
overlQoked. But where the Treasury Benches and my Honourable friends 
on my left forgot the consumer, the lllws of nature and of economy vindi-
cated the best interests of the consumer. We haye it in the Tariff Board's 
Rf-port that during the last 7 years the price of matches has ~ down, 
ancd India to-day produces two-thirds of her requirements. I am sure that 
although the Commerce Member and his Department played no part in 
this; he is proud of thl' achievement of those who trusted their enterprise 
in the match industry. I feel that the warning sounded by my Chamber is 
net purely imaginary. We have many members on the Committee who are 
dil'eCHy interested in this match industry. There are many member . .; who 
1 know reconcile their business-shall J ('at:. it greed in order that nobody 
else may interruptme--with the best nationalistic tendencies, but they 
apprehend that, should some bad advice prevail, this big Swedish combine 
with which we have nothing in India which can really cope, may crush 
out the Indian industry. I do hope that the Trust will not be as dariug 
and short-sighted as that. I feel that where the Commerce Department 
played no part in bringing up the match industry to the point where it is, 
they may now make up for it by looking after it more carefully and with 
greater solicitude than they have done till now. I have great pleasure in 
supporting this measure and I only hope that we will have no cause for 
complaint that the Government of India did not consider the warning which 
my Chambel' has put before them. 

lIIr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan 
RuralY: The only reason why I intervene in this debate is that I have been 
c()nnected with a small match factory at Belgaum for the last 20 years or 
so. I wish to make one or tw-o suggestions to the Honourable the Commerce 
Member iii. order to promote the match industry in this country. 'fhe first 
. <request I have to make. to the Honourable the Commerce Member is to see 
that wood. for making splints is supplied to Indian factories at a nominal 
price. This isa m!ltter in which the Government can help us very well if 
they choose to do so. The wood out of which splints are made is generally 
of a kind which may be classed as fuel ; it is not timber. It does not fetch 
m~ h  .a price, and' my request to Government is that so far as the Indian 
~ h factories are conc.erned, the wOQd requited for making splints may be 
supplied even gratiflror some years. GO'verDD).ent will notsustaill a' heavy 
10ss on h ~ i  "The'seeond:suggestion .wbicb.lwisb to make is ·that 
me ·rates chal-g.ed' by b ~ih  I.prsendingmateaes from one. place to 
another i l i ~ should be regul8.1eda little more carefully. I shall give 
you/Sir,a i~ instance. At, Belgau:m we find that we hav.e to send 

m8 ~ l l m to. Bangalore .. For. that purpose we have to 
~ ~  e railway,fr.eight tll. It.nwehave to i~ we Bend:our m l l ~ 
~1 ll~ to a l b y ~ l  .. Tlte'obJoot :was, ltaeems, tohandi-
ca.p : u... ' For m ll il i~ ·we are charged more;wb.ereas lor lQillger 
·distances we are@arged a ~8 ll ~ l i h hi  is not, I submit, .fair to 
1~~ -In that conneetion, the Railway Department DHly kindly help' the 
iifdigetious industry. These ~ my tYfflstiggestions to the Government. 
~h  may do wh.at they please! Wh!l1. ~ ~~  ~ .py-~  ~~ bl  
friend, Mr. 8esha Ayyailgar on the strength of the ~ ly made 
'l7.\'t¥e,T,aritf ·Boardis. ~ ly true: h ~ ~h l i i  i ~ l  

~ to h ~l l b l1 l i 'fAetol:Y! ,t!l l~ nolbeen ab'l:e to give any 
~ 1  1i ~8h l h 11 1 8 fbi' nuiny··jrea1'S and' 'we <fear very muehthat 

l., t !r'..:,.' 
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80 long as this Swedish combine in India is allowed a freehand there is 
hardly any chance for indigenous match industry to prohper ... I 'make these 
BUggestipns to the Commerce Member with a request that he will do some-
thing to help the indigenous industry: What the .Government have now 
done under this Bill is a mere eyewash. They have transferred, as the Com-
merce Member has said, the duty from one head to another. That does not 
help us! at all. If Government are pleased to issue orders to the Forest 
:Department and also-mak-e, suggestions to' the Railway Board to help the 
indigenous match industry, theiudustry· is sure to thrive in this country. 
With these suggestions I heartily support the measure which is brought 
forward by Government. 

Mr. B. Das (Orissa Division: Non-Muhammadan) : Sir, I am not an 
admirer of the present Tariff Board. Since my Honourable friend Sir 
George Rainy translated himself from the Presidentship of the Tariff 
Board to membership of the Treasury Benches, whieh I appreciated very 
mnch Itt the time, I have lost all confidence in the Tariff Board as it is 
constituted at present. The Tariff Board as it exists at present dabbles 
too much in politics. If two years ago it introduced the policy of Im-
perial Preference, to-day it has intr(lduced in the body of this report 'the 
policy that there should be uncontrolled foreign capital and foreign com-
panies in India. The present members seem to believe that foreign com-
panies with foreign capital are inevitable for the salvation' of India. I 
submit, Sir, that the Swedish combines and the Swedish match factories 
ought not to be in India and they ought not to exist any longer in India. 
TJte Tariff Board, as it is constituted at present wants these Swedish 
oombines to remain in India. On the floor of this House, I am constrained 
to say that the Tariff Board, as it is constituted at present, is a bureau-
cratic body and not a democratic body. It goes contrary to the wishes 
of all Indians and says that the Swedish combine is necessary for the de-
velopment of the match industry in India. I am quite certain that India 
will never be a party to such a proposition and it will never consent to 
the existence of a foreign company to receive State concessions and pro-
~ i  in India to the detrime.nt of I ~  interests. 

No doubt, Sir, I am in full ym ~ with a protectionist poliey, but 
I differ from the sort of pretectionist -poliey which was advocated in the 
ease, of the cotton', mills. Duty on' cotton yarn was not really ~ i  

~ far as· Indian interests. were. ~ It gave protection' -to -my 
Honourable friend Sip \T.jctor Sutioon" while at the. same time it killed the 
latidoloomindustry iIi' the ~ y  Tllis Bill which the' G'Oym-nJllent 
are i1Dtroducing' to-day may be a !iPght protection t'O the match U)dttstry, 
BUt 'there' ,are :suggesiioll8. 'hbm, the' Govel'llDltlnt'to the Tariff Board in 
Ueir Resolution 'and in b m i ~ Tariff Board that ge 
, against the very' prineiple'of proteetiOD,l thinl( unle8$ we' get ~  
. _te can be no real system of· protection an this country. In my opinion 
tile days of protection are numbered and'! think the days of the Tatiff 
~  are also numbered, and I know there is no wotk for the Tariff 
Doar!i' now. I will-suggest to the Honourable the Commerce Member that 
:u shoulp abolish the Tariff ~  immediatcli. 

Sir Purahotamdas ~  Oh,' !  -

'.Mr. j!: !>u":,'1am sorrY ',t'O ditTer ll ~ m ~i  Sir 
I1 m ~1 h  .. ,I am' a protectiGn"',and, a ll~  one 

b ~  1'arjff, ~ i8 l m IIi~i mi ~~  
L128LA ,. .. fiB • J. 
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M1 ~  ",,; " 
bod:{ t hat spppotts, I l1 ~ i l Prelereh,ce. It nnw wants foreign capitalists 
and foreign combines in lridiato ~ l h unuer systemsofprotectioD. _ 

M ~ Gb&nshyam Das Birla : \\Thy do you say its ~  are numbered' 
Mr. B. Das : Because it advocates the policy of Imperial Preference. 

But its days will not be numbered so long as the present Government is 
constituted as they are at present. The Tariff Board is not giving much 
help in the direction of protection to Indian industries but it is giving 
Imperial Preference to foreign capitalist:;. 

The Government in their Resolution say : 
" If the Tariff Board decides that consideratlOll must be paid to the industry 

brought into pxistpnce by the prespnt rate of duty and that the duty should be main-
tained at the present figure, or approximately at the present figure, it will further report 
whether the l ~ of l"lIst<JIl'H .. {'n'HUe> ,·;tL bl' lJlade up ill whole or in part by any other 
appropriate form of taxation of the industry." 

This paragraph in the Resolution of the Goyernment of India gave 
to my political friend, Sir P. Ginwala, a handle and this Resolution intro-
duced the i m'id ioUI-; suggestion that tr.rre ~h l  be an excise duty. on 
lndian matches if ~ l1m l1  ,nmt it for rCYCnllC purposes 8ir, all ex-
cise duties are very hateful and obnoxious duties. \Ve know -,he fiy"tem 
of the cotton -excise duty, that was levied at the im;tance of Lancashire 
on cotton cloth produc('d in Indian Cotton }Iills and this excise 
duty actually crllshed the cotton mill industry In India for 
a time. Thank God, it is abolished no'y. \Ve know what 
the excise duties are doing in the proyinces. \Ve know what 
the duty on wines and drinks is doing for the country. I know that 
40 per cent. of the GI)VCrmllent reycnne in my own province, Biha,' and 
Orissa, is dcriwcl from the exr.ise dut.L 'rhc excise duty on salt, a central 
Government tax, is also doing a great deal of harm to the country. This 
tax on salt falls heavily on the poor people \vho cannot thereby get an 
ad('quatf' and proper amount of salt for their food and my suggestion is 
that this duty also should be abolished. The Tariff Board was not asked 
to go into and advise as to what are the revenue yielding taxes of the 
country, but the Board has thought fit to suggest an excise duty. The 
Board suggests in an insinuating wal that Government should have an 
excise duty on matches. It would kill the match industry if this excise 
duty is levied. I do not doubt the good intentions of my Honourable 
friend Sir George Rainy in his desire to protect the match industry, but 
this suggestion of the Tariff Board is not going to protect the match in-
dustryand is a vicioussuggegtion It is nothing but a politically invidi-
ous suggestion that the Tariff Board is making to the Government. If 
thep"eisto be this 'excised-nty, the match industry will surely make no 
headway; on the other hand the match industry will surely be ,killed by 
this ~ duty. If for no other reason, I1t least for this mad suggestion 
the present Tariff Eoard must , be abolished.' , 

One of the ~mm ll i  of the Tariff Board to which I should 
like to draw the attention of the Hononrable' the Commerce 'Member 
appears on page 102, paragraph 21. It runs': - . -" ~ . 
,,' ~ !he ~~i  ~ i of. _I.'!!W-w! ~ lll~ l~ ~~ l ~ ~ '!Y.¥tt'm .of 
l ~I  --;1 t .allpears _ ~ ~ ~~ b  l ~ L,OcalGovernmefttwit4iii iM~  tel'fitones 
~ li  f:tC(oriett _ of' Rny - ~  ot '(Jmp6rtir'nce' have' b'ecn bll8hl~  ;!Ifti:>tilil . adopt; ~  
etIlliiOOilj?ogrilJltii1!C 'fit' pUjitatiiiD' Wb'!ref&RJnel!.. to, theptobilble' htmie i m ~  
the faetones. ' , 
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I do hope the Honourable the Commerce Member would .eulan. 
all the Local Governments and advise them to take an ,active l'ar1;',in this 

~ i l l  l 1 ~m  i ~  forest",;is a ~8 ~  l~  not • 
tranl!ferred Subject.. B.ut in spite' of this, 11.11, )~ I ~m h  to 
,take a keen interest in the matter' of j)lantationso 'that the match indu8ir, 
htay be' developed.' :' ;, ," , ~  ,:,; ';;:0. 11L. ~  '  ' 

IIi ~ h 22, iheTariff Board'recommend :' :;'0. ',' 

., WI!. ~ l l I l 'that ;I definite 'research' prujectiI,to'ihe match i ~8 y h~ ii  
be,drawn up at the Forest' ~ ll h Institute, Dehra Dun: While'the project shauIa 'be 
under the inlmediate supervision of,the Forest Economist, thll appointment of a' BpIlCial 
officer might be considered to ensure contact with l..ocal,Goveuments ,and ·niateh 'manu-
iacturers. ' , 

This recommendation concerns the Forest ~ m  ,which is wi,thin 
the province of my Honourable friend Mr. Bajpai.I, do hope . that this 
recommendation of the Tariff Board will be taken, iIi ·hand by the Forest 
Research Institute at Dehra Dun and that proper steps will be taken to 
give an impetus to the development of the match' industry in' India. 
When we have the proper supply of match wood, we can successfully com-
pete with all the foreign combines that have taken shelter here and can 
drive them out of this country. We do not want any foreign companies 
or syndicates here which are solely financed by foreign capital. They 
ought not to be given any concessions in India foy they stand in the way 
.of the proper development of Indian industries. The Tariff Board ought 
to have taken into consideration in their recommendations the recom-
mendation of the External Capital Committee and ought to have applied 
the principles enullf·iated therein to the case of the Swedish Match, Com-
pany. It has not been done and that is one of the reasons why I condemn 
the present Tariff Board. 

The Honourable Sir George Rainy: Sir, perhaps it will be convenient 
to deal first with three or four specific suggestions thllt have been made 
in the course of the discussion. My Honourable frjend Mr. Das \"anted 
to know about two of the recommendations of the ,Tariff Board, the first 
of which was that Local Governments shonld underta»ej:he planting oJ suit-
able trees for the manufacture of match splints. As i~  that, I eawlOt 
remember at the moment whether we have l y ~ h  1pe proposal 
to the notice of Local Governments or whether;we"a,re, ,about: ~ do,80 " 
but if we. ha,:e ~  we shall ce.rtainly, ~  ~ i  ~i ~  ) ~ ~ ~ 
them to gIve It theIr best attentIOn anu, IfllosSlblt. ,tlWtl.r i ~  ,#. 
regards the immediately succeeding mm ii m ~i ~b  t41¥ ~ l ~~ 
finite Mcheme of research .into the match i I yll l~b )l  
h ~  Research I ~ I  at Dehra Dun, I ~ ~ m  AhJi.r,aI.rAAlir. 
the ~ i ~ has undertaken a certain amount of \V.,r& ill i m~ i ~ ~h  

l h~ into: h ~h1 li 1  , •. I will ~ly ) )  :i.nt,9; l i li ~ 
and::s.1tijfymrself, tpat w\iat is,. possible to be. l ~~ b ll1  1 ~  : 
·1ileri the:tb is my' "Honourableirienn, Mr. Bewt l ~ 1 1ii~ :\ru.gge$-

i~  WI;lS that woodfor splintS should 'be 'supplie\1'iH anoiniilill ride to 
~  factories--'-I preSUme ftorothe, ~ b Il 1  ,:, '. 

. --, • ~ 'j I  \ •• - • '. •  I .."; \ '. •  •  I '. ! '.'; :; ~  I ,.' ',i: ..! i ; 

Mr. ~  V. Belvi: Yes, :Sir"';i ~ ',': .... ~  .',:"',, ,',' ~ :.,5 

::,":, , ',,:.Tbt i ~l  ,Str' Geor ' llaiD , ~  ~ 'thmk : l£'.r tittderstood"IHni· cor-
l ~y  l ~ .tae.f,O;y, in' ~li h p,r ~ ~~ ~  i~ ~~~l~i  1 ... ; ~~i 
Beiganm •. "l h l h ll b~ i lll l b ~i b  'Diaut\" 

'{';--.';'-' 
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to, J"be .notice. oftae Gove,rJllllentof B<>mbay,j,ut I hi ~l ~m ~~ ii 
from m m y ~h  in Bombll-Y, }<'{)re.<>ts ~  Ii provincial transferred ~b
jeet. . Is it not, ( .. 

An Honourable lIember : Yes. 

The Honoura.ble Sir George Ba.iny.: That beings,o,.my ,f\lna?OD must 
end. hy bringing the matter to the notice of the Local Governme.nt, be-
cause I ani not in a position to issue any orders to them. Then JJg 
Honourable friend drew attention to some anomaly which exists in the 
matter of railway freight on matches and which again affects this factory in 
Belgaum. If he will let me have the details of the matter in writing, I 
shall certainly see that it is brought to the notice of the Agents of the 
Railways concerned. . 

Then other specific suggestions were made at the opening of the dilf-
c1l8sion by my Honourable friend Mr. Sesha Ayyangar. He wanted -defi-
l).ite replies to three questions. The first of them was whether direQt 
assistance had been given to the Swedish matcll indw;try by Government: 
I, gather from what lIe said that the Goyernment chiefly concerned wu 
the Government of Bengal. 

Mr. M. S. Sesha Ayyanga.r : Yes. 

The Honourable Sir George Rainy: I am afraid I have no i m~ 

tion on the point. If he desires that information should be obtained, I 
think perhaps the easiest way to set the wheels moving would be to put 
a question on the paper. As regards the other two questions, namely. 
whether merchants in England or the British Government ha W' an in-
terest in the Swedish Match Company, the sug-gestions came as a surprise 
to me that there was ~  belief or 8nsp:cion of that kind, unless my 
Honourable friend is referring to the undoubted fact that Bryant and 
May, the very large match manufacturers in England, h i ~ entered 
into an agreement with the Swedish Match Company, are in some sense lJ 
member of the ~l h Combine. I do not think there is any secret about 
the fact so far as that is concerned; but I have neYer heard that the 
British Government was interested in it in any way, and I cannot e[lllceiYe 
any particular reason why it should be. 

Xow, Sir, to turn to rather broader points, my Honourable friend Mr. 
B. Das has a very low opinion of the Tariff Board, and t hinkl; that the 
reason for their existence has disappeared. I am nDt going to argue that 
matter with him, but I do not agree "'ith him and I do not believe that 
the House does. Then my Honourable i~  Mr. Sesha Ayyangar drew 
attention to the fact, quite clearly brought out in the report of the Tariff 
Board, that the policy of the Swedish Match Company, in practically 
every country into which it has entered, has been directed towardsobtaiJK 
ing as complete a control as possible over the manufacture and sale of 
matches. He also drew attention, to the fact that it appeared .from 
the Board's Report that the Swedish Company had been selling ll1atches 
in India-that is, matches made in Sweden-at an uneconomic price. ' ,That 
also is perfectly true. He argued from these two facts that the dJ!.nger 

~ the operations Qf the S,we4ish Match Company wa!'l',sp great tJ:iat im-
~ i m ~~ ~ ougpt to be, taken to, y ~ h m 1 i  ~ In-
l~ ~ ~~ in.dustry. . :Asregards th!lsa!e". Of ;hiiport,e(;l mate}res 'at i ~ 
~~~ ll~~  ~~  ,it is' ~~y ~i i  .Y> .• p,Qibtout, ~li~  tpafW i 1~ ~ ~~  .. 
• ".' , ". ~  J ~  "._. ,  . ..' - . -.. •  ;  •  . •  • .. .  - ',' • ~  ..-\ .: 



.! \  ' ~ ~ ~  ... ~  . ~ ~)  . 

'THE MATCH INDUSTRY (PROTEOTION) BILL. 

,  f 

Offi 

97/S 

Juect conseque:Qce of the very high rate of y b ~ 8  if the Companx 
are ib sell matches'at all subject to that vei"Y'high tate of duty; they cau 
hardly help cutting the price to the bone. But it is not in the . least the 
attitude of QoverJJ.]Jlent that we can afford to stand on one side and 'bope 
for the best and not keep a'clOHe watch on h ~ •. ~ i ~ the 
GoverI;lment case at all. We do i ~ that the existence, of this _very 
powerful combine does create a danger, and that it may Le nece'"sary-
I hope it will not be, but it may be -nt:cessary to take special measures 
to deal with it, if the combine were to endeavour to establish a monopoly 
behind .the tariff walL But agreeing with the Tariff Board, we think we 
are justified, in holding our hands for the present,. in the belief that Bome 
arrangement can be arrived at which will be satisfactory both to the 
Swedish Match Company and To Indian manufacturers. Whether any 
attempt has been made to come to such an arrangement I am not fully in-
formed. Ipdeed, until this Bill had been placed before the Assembly, it 
seemed to me it was much better that I should keep elear of anything that 
might be going on. All I wish to ~ is that, if all attempt should be 
made after the passage of this Bill to come to some arrangement mutually 
!'atisfactory, and it were thought that the Government of India eould 
give any help \\'e should be very glad to do so. But if we do intervene 
lit that stage we can only usefully intervene if we intervene uncommitted. 
It is fpr that reason I do not want to make any very de1initestatement to-
dar as to what the Government might do or might not do in given circum-
stances. All I will say is that Government will not remain indifferen' to 
any attempt that may be made to bring the complete and final control of 
the manufacture of matches in India into the hands of a foreign company. 

"'hat I have said, Sir, I think covers most of what was suggested by 
my HontJurable friend Sir Purshotamdas h ~  I quite recognise 
that the Chamber he represents hold strongly thf' view that it would have 
been much better if Government had decided to take immediate action. 
I can assure him that due weight will be given to that opinion and that, as 
I ha\'c said, we shall keep our eyes open and that we shall be ali\-e to any 

ll ~  that may threaten. My Honourable friend was Iluitf' riglIt in say-
ing that the credit for this duty does not rest with the COIlimeree Depart-
Dirnt hut entirely with the Finance Department; but whether from a 
finaneial point of view the Finance Department would be entitled to take 
eqnal credit for this particular duty I am not quite sure, because the re-
venu£, has been falling away rather rapidly. 

There· is one other point I should lil'e to mention which was taken by 
my Honourable friend Mr. Birla. He was anxious that the present rate 
of duty should continue for an indefinite period, and that there should 
be no attempt 10 remove it m l~  A" regards that. I may say h~  

the Go"el'nmrnt have no idea of leaving it on for a ~  or two and then 
summarily removing it. There wouldbe no sense in doing that; and in 
any case, when the time comes, we shall undoubtedly put our proposals 
b'efore hi~ lIouse. And I m ~  point out that the final i~i  will rest 
with the House; and unles.s we can per:made the House that we are 
right and that a lower duty will suffice, then the existing duty will con-
tinue .. -But what the Goyernment of India feel is this. It is 'very un-
certain how exactly thc,Indian match industry may develop in h~ next 
two ·or three years; and there are various possibilities. 11.is .fortblit 

I l il ~ h  otherS tbatwe do not la:1' down: alit detin:U,e :petiod for the,: 



111 •. PreSdcnt : :rheCluestionis: 
.. That the Bill to provide for tbe protection of the mateb industry, be taken into 

eonsideration:. ' . 

The motion was adopted. 

Mr. President : The question is 
" That clause 2 do stand part of the Bill." 

lIIr. N. M. Joshi (Nominated: Labour Interests) : My amendment hi 
an addition to clause 2. 

Mr. President : Does the Honourable Member wish to move it Y 

lIIr. N. M. Joshi -: Yes, I propose to move it, Sir. 

Mr, President : I was given to understand that the Honourable Mem-
ber was not moving it , 

Mr. N. lIrl. Joshi: I never said so to anyone, Sir. Sir, I move that 
after clause 2 of the Bill ..... . 

lIIr. President : It comes after clause 2; let clause be passed first. 
The question is : 
" That clause 2 do stand part ()f the Bill" 

Clause 2 was added to the Bill. 

The motion was adopted. 

Mr. N. M. Joshi :  I move, Sir: 
" That after elause 2 of tbe Bill the following new elause8 be inserted : 

, 3. Undertakings engaged in the manufaeture of matches shall submit to the Govern· 
ment of India not later than lst of.Oetober, 1928, !l deelaration whereby they pledge 
themselveB to keep prices of the articles during the period when such protective duties 
are in force at surh figures as the Government of India may approve. 

4. Notwithstanding the passing of this Act the protective duties shall not apply 
unless the condition laid down in section 3 and the following conditions are found by 
the Government of India to have been fulfilled : 

(a) J oint ~  eompanies and other Hmit<ld liability companies engaged in the 
manufacture of matches shall submit to the Government of Inllia not later 
than lst October 1928 a declaration whereby they pledge themselves for 
the fin:meial years during which the protective duties are inforee. 

(b ) Not to pay any fee or equivalent ~ m  to the Direetors and management ·'er 
,  . the said finallci:ll years: 

(d) Not to pay to shareholcl.,rs :In<l other partieipanta with limited liability a 
greawrsum by' way of;annual dividend tlian wbllt they would get'I!ot6'per 

.-. .eellt. on ,the. actual eapital invc/!tell in tbe undwtaking. by tb& -PIll".llODs.epn-
.:'eerJied .... ~ ., ,.. . .,' .  ,  .  ' .,. ,. _" . 

'. (d), to ~ l imy  b l l ~ in ) ~l i  Ii i i ~  ~~  
". _ <iig in . ~  ,wallner l ~~  by, tho! . GOVl'tnl:uen.t ',lIt I yl ~  l' ~ ,  ; 
. :'. )1~ mi l y l  t11-di/uls i ~ ll ~~i ll  ...... '.>; , '.,." 
~~ ~ .. ~ i ~ i  l i~~  ~  .. tfe I~~  ~ i ~ i~  h~  )I ~i ~  
.. " ':'" .. 1IIl ~ll y ~ a: l lll i~ :>t l,lirec Jf4!lIIOaaappomted by lI ~  
'.,.,. <,r_ ~ m i ~ 1 l ~ii i I  ',;:'};' ",.1;. ,., "f:::,,: '<>:-!:t .. il·){:h ... 



~  Usa UJldertakin, manufaeturing matehee laUe to ~ illi ~ ~ .... 
INI!tioa (3). ~  (4), 1Flthin a peril?Ji Axed, the. ~ ~  ot ,Ia4ia ---forder. t.au.e 
~ 1oiperiMill' theU dutMbil penalt,-ot a daily ~iI  'Dot as ...... 1 Ii ~

Sir, the object ~ .this Bill is to protect the match industry' in India. I 
am aulOUS· that· in: 'this ··country irid1l5triesshohld develop and that they 
should develop very fasL;I have never been againSt that. But I am equally 
&DXious that all interests should be proteeted and not only· the ,interests of 
one particular class. For that purpoSP. I havc proposed my amendment. 
The first part of my amendment proposes that if by chance those people 
who are manufacturing matches make a combine and begin to raise prices 
unreasonably and without any justification, there should be some power 
with the Government of India to enforce a just and fair price. l\Ianufac-
turers should declare that they will not raise prices beyond the limit which 
will be justified by the rise in the cost of production. I propose that the 
community which makes the sacrifice-and this nobody will deny-in giv-
ing this protection should not also suffer unreasonably, The principle of 
the second part of my amendment is that if there is to be a sacrifice on the 
part of the community as a whole in order that h~ industry should be 
developed, that sacrifice should also bc accepted by those people who are 
managing that industry. This is a principle of sacrifice all ,round. I 
therefore propose, Sir, that in those undertakings which are going to get 
the benefit of the protective duties, the Directors slJould not n!ceive any 
fee ......... . 

Sir Victor Iuaoon : Nor workmen their wages T 

Mr. N. K. Joshi : When there are some Directors in these concerns to 
represent labour, then I shall certainly say that they also should not get 
any fee ; but to-day we know that in our industrial organisations it is 
only the shareholders who have the right to elect Directors. The Directors 
arc bound under the present circumstances to hold certain shares in that 
undertaking. I am not proposing that the shares of the Directors should 
not get any dividend. (An H01lOurable Member: " Thank you.") The 
Directors will get dividends on their shares, but they should be content 
with that. If the Directors of a match factory e,xpect the community to 
mElke a sacrifice the Directors themselves must be ready to make a sacri-
fice for the sake of the industry. I am told, Sir, that if no fee is paid to 
the Directors, who is going to be the Director of a match factory' I have 
no fear on that score. I am quite sure the industrialists in our country 
are patriotic enough and those who believe that people will not come for-
ward as Directors of match manufacturing' companies without any fee 
have a very low opinion of the industrialists in this country. 

Well, Sir, the next point is that as the community will' make a sacrifice 
onaccou.nt of levying this protective duty, tht people whQ invest their money 
should also not expect unreasonable profit. I am suggesting that the 
dividend in these companies, should be limited to 6 peroent. I am not 
suggesting further thd llny.surplus profit F;hould b@ -taken away by the 
eommllnity· or by the eo"ernment, although· I would have bt>en justified in 
doiD;F: it. What I am suggesting is this, that the. surplu;;"profit should be 
'ulilised "Y theM 'CPlDpanies in sticb a ny that 'their 'fin:alleial position will 
be 8 h il ~  b ~  got . experience,' that tJ)e'feat-e industries which 
had, D}ade. lanreprofits,,;"6n""ilHtil'ih"·''clMasI6ns.·'·:; Tbe,.wasted 
i ~ i ~~ ~ l i i~ ~~  ~~y  1~1i~ :."P,i,:" ~~y  .. ~ ~  dividends 
which they ought 'liot to havedoJle .. l l~ ..indv,t,r.t"lV\lJcm .. .Qlakes 50 per 
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,', HI ~  ~~~ l  c.:, '. .:.. .' .' .".. , 
cent. or 100 percent. profit and spends it in giviilg dividends and if it sUffers 
losses, it will 6()me .here ~  ask for' protectiun,and naturally the pNtection 
will ~ giv:e,nat .the. eost; of. the cOUlltry. I want to avoid that contingeney, 
i~  I tl;lerefo.re &\1ggest· thai when any ccmpany makes a profit beyond 

6 per .oeDt., ,the surplus profit should be utilised in such a manner as to 
strengthen its financial position. 
, - Then, Sir, I also suggest, that as the industry is going to be ~ 
by import duties by Indians m ~ ly  the employees of the match manu-
facturing companies should be also Indians only. 

~ yi ~ I  Saa.oon : And the ii ~ ~  
Mr. N. JIll. Joshi : That is my proposal and there is very good.reason for 

it.. It is quite natural that Indians who consume the matches should feel 
that these matches should be made by Indians. That principle is accepted 
by the whole of that side, I mean the Treasury Benches. They iilsist that 
t.he superior services which are represented here should be treated, when 
they or their families are ill, by white ductors. This morning we had a 
question on this subject. 

Now, Sir, if Indians insist that the matches which they use should also 
be made by Indians, there is certainly nothing to be surprised at. I h ~ 
fore insist that ewry match manufacturing company which receives the 
benefit of these import duties should eng?:gc only Indians as its employees. 
Jam not asking, Sir, that the rupees to be inwsted in these companies should 
bf> only those of Indians. I make no difference in the rupees, and money 
will be welcome from others as well. 

Then, Sir, I have suggested another addition which is a very important 
one. Protection ~ an industry means not merely protection to those people 
who invest their capital but also protection to those people who invest their 
labour in the particular industr:y. I han therefore suggested in my 
amendment that the match manufaetnring ~  should produce a cer-
tificate from a committe6 consisting of three persons appointed by the Gov-
ernment of India ~ the effect that the labour conditions in those concerns 
are quite satisfactory. Now, Sir, this condition is quite necessary. At 
the present time this protection is not given to the workers engaged in that 
industry. I have been making this suggestion for many years, Sir. Un-
fortunately the Goyernment of India and the Legislative Assembly have 
been indifferent to the interests of those people who are working in the 
industry. The Tariff Board makes an inquiry, and I am told, a very close 
inquiry. They have alsl) written a bil,! Report, but I find that they do not 
inquire into the labour eonditlons--at least I have not read much in this 
Report about labour conditions-and where they m?ke mention of labour 
they only talk of the efficiency of lahoUJ'. I therefore insist, Sir, that when 
the Tariff Board makes an inqlliry into any subject it should be their b 8i~ 
ness to inquire into the labour conditions of that industry. Then only can 
th,ey make recommendations as to the protection of all the elements en-
gaged in that industry, Unfortunately the Tariff Board does not do ,it, 
nor does the Government .of Jndia care to 'luggest to the Tariff Board .that 
there should' be an' inqUiry into the labour i i~  engag(ld in a particJ,l.o 
lar'i¥dustry. Now, take.the match ,ind1l$tl'Y. h ~i i hi i l i  
i~  qilllgero,IDl •. ': .1hpsc people who qave got' l 1 ~ l  of ~  
ing inmateh factories''\\'ill'tell you" that a fhf!re- is one aecident in a te:i:tile 

. "'. .' . . ~ ~  -.;. '", ~  :;; . . . 
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fa('tory, there are ten accidentR in a match ~ ~ y  a.qd ~ ~~~ l~ 
working in the match factories in I,ndia are not given .tM special protection 
to which they· aTe entitled. For ~  in i l ~ the F.actloriea ~  
provides some special regulations lor those industries in which dangero1l.8 
chemicals are used as in a match factory. . .  . 

Sir ~  SauooD : . No, not now. 
Mr. If. II. Joshi: Yes, even now there are special regulations in 

England under the Factories Act to give ~i l protection to the workers 
who are engaged in those tradell which a:pe considered to be dangerous 
Clr unhealthy to human life .... 

Sir Vietor Sauoon: Not in match factories, because dangerous 
chemical!; are not used in match factories. 

Mr. N. M. Josbi: The match induRtry, Sir, is an industry where 
dangCl"Ol1!; chl'Inicllls (/l'r 1lsed. 

Sir i~  8usoon: No. 
Mr. If. M. Joshi: I know it for a fact that the number of acci-

dents in a mateh factory is much larger than in any other industry. 

Sir Victor Bassoon : Not because of dangerous chemicals. 

Mr. N .•. Joahi : Yes, it is the case. Therefore, I feel, Sir, that 
it is necessary, when we are passing this Bill, that some provision should 
be made for the protection of workers in this industry. 

Then, Sir, I have added another clause which imposes certain 
penalties 011 those people who do not satisfy these conditions. It used 
to be said by the predecessor of the Honourable the Commerce Mem-
ber that these conditions could not be enforced., I therefore thought, 
Sir, that some method must be found by which these eonditions may 
be enforced. and that method is that anv one who breaks these condi-
i ~ should be fined (Jut thuu-;and rupe!:'s' a day. The fine cannot be put 
at a low figure. because the profits may be more than a thousand 
rupees :1 day. and the manufacturer may pay the fine and go on 
breaking the conditions. I therefore suggest that the manufacturer 
shoulo be fined one thousand ru)1('('s a din" if he does not fulfil the 
conditions laid down in these clauses. . 

I hope, Sir, that this House in the interests of India as a whole 
and in the interests of the w(lrkers engaged in this industry will 
accept my amendment. . 

Mr. Ram Narayan Singh (Chota Nagpur Diyision : ~ h m

madan) : Sir, I wholeheartedly support the amendment just moved 
by my Honourable friend Mr. Joshi and endorse ey('ry word of what 
he has said in support of his propoRition. Sir, I admit that in the 
present backward industrial condition of the country, protection is 
absolutely necessary, and, as far as I know, almost every country in 
the world has given protection to all new industries. But. 8ir, as the 
public is going to help this particular industry at some sacrifice to the 
consumer.s, they have a right to demand some 'sort of .control ~  

management of it,arid 'the metliod suggesterlbY .the Honourable -Mr. 
Joshi is the only method by which tbe rights of,the l b 1 ~ 

at; : iholle of 'the ~ i m  could be' adequately. i ~ ~  
Sir, '!t,ltas b~  8 i ~ 8  that there isa 8~ i i i  ,inilie ·minds· of 
:' .. "':to,:- • 
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[Mr. Ram Narayan Singh.] , 
llertain poople,tha't ~~ ~ l  is ~ ~ li l ~ ~ i  the i~~ 8 
match inp,ustry of t.he ,country but, they. want to. 'support and encour-
lj.ge the particular Swedish company ill this country. '.' I do not 
think that this l ~ i i  is basele&S, ;oooause from ~ i  
of the conduct of the Government ,we 'are inclined 'to suspect their 
actions and intentions every minute and at every ~  So' I think 
that, if the Government of India are honest in their inte:pt\ons to really 
encourage the indigenous match ,indu!.il'Y in this eouritry,'they should 
~h l h ly accept the amendment just moved by Mr, Joshi. With 
these few words, Sir, I support the amendment moved by m~  friend, 
Mr. Joshi. 

Mr. President: Sir Victor Sassoon. 
Sir Victor Bassoon (Bombay Millowners' Association: Indian Com-

merce) : Sir, there are Members of this Assembly who complain that they 
have not the good fortune to catch your eye even when they desire to. 
I therefore, Sir, am in the unique position of not only having the honour 
Df catching your eye when I desire but of being called on to speak even 
though I show no apparent desire to do so. 

Mr. President : You must change your seat. 
Sir Victor Sassoon: But, Sir, if in your wisdom you consider it 

410. visable that I, as a representative of the capitalists, lihould reply to 
the remal"ks made by my friend Mr. Joshi. I am prepared to do so, 
lilthough I admit I did think that the remarks of Mr .• J oshi were so 
easy of refutation that it would have been wasting the time of this 
House to han attempted to controvert them. ~Iy friend. :'IIr .• Joshi, 
has advanced the plea that where an industry iii ]1ro1(-ct\'ll that in-
~ y should share the sufferings of the consumer. To start with. he 
did not make out a case that the 11~llm  of matches in India had any. 
No doubt that wa.s dup to tht' fact that he was not in the House h~  
my Honourahle friend "Ir, Birla so pertinently put forward the interest-
ing point that the price of matches had gone (l:nvn. not gone up. 

ph. x,i'II. Joshi made a remark 'which was inaudihlE' a1 the 
Reporter'1; table.) 

Sir Victor sMsoon : The last remark of the Honourable :'IIember is 
.entirely uninteil.lgible to me, Sir . 

. ,Ifr. N.'.' ~ h  : May I, Sir. explain that it is quite possible that 
if-the dutyjs i ~m~  prices may go down s1ill further,and there is 
a. sa.crifice Pn ~  ~  of the consumers when they agree to the retention 
1.£ ,the duty. ~ ~ . 

Sir VictOt;&$aoon: On the other .band, it is equally possible that, 
if· it had liot 'been' for' the duty, the .matd1 iridustry':would not' have, 
.developed in India and therefore 1i ~ l  have' heen: Ii· monopoly 
for the foreign import. The point I ,wish to make. i~ ~i  h~  iCit is 
laid down that any industry which ~ i  protection li~  be lmited 
as to the i i ~l)  paid to 8h h l ~  a,nd ,that. ~  i ~ lIuch 
industries should have any fees for attending Directors' meetings, ~h  
W'OUld. aifeet ,B10,!,e. industries than h~ il ~ h  irid1i!'ltrY .. ~ ~i  

~  to coJ;l$nler the seheme of l4J:, JQshj's if he, w,oulda( ~  ~m  
tiiBe allow, theWQr'lE; people l ~ ~ is 80 ipterested to'f!bare in it .. 
II Mr. Joshi wu prepared to see that the work people of the industry 



~ ~ ~ ~~  ~ ~ 'j ~  

receiving ~ i  ~l~ no! i~  ~  l ~~  ,*.age, ~~~ h ll y ~  
yi~  'weuld,-lYe, l'8Ce1YmI"lD;.;tfl-e' agneultUral ~l ~ 8 I ~m which 
they came. ,but thu the di1ffwesc81 betltee'Ji t1t'e" w«ges' 'wlhcti the mali:U-
facturer was 'prepared to pay aYld: this should 'be put' i ~ • il special 
rund 110 that h )~ would be enableB to ~i  wagesWberethe industry 
W88 losing .money; then I think I might be prepared to" ~  DIY. 
Honourable friend. 

Mr. K. Itt. Joshi: But there is no application for protection yet from. 
the workers. 

Sir Victor Iasaoon: It is not a question of the workers of the 
match industry making an application for protection. What is the case 
is that, owing to the existence of protection, the industry has been 
allowed to take root in this country, which has enabled these agri-
culturists to earn better wages than they otherwise would. I there-
fore oppose the amendment. 

Mr. President: Does the Honourable Member wish to speak T 

The Honourable Sir George Rainy : For five minutes, Sir. I think 
we must all admire the consistency and doggedness with which my 
Honourable friend Mr. Joshi keeps the standard flying. : My Honourable 
friend Sir Victor Sassoon has dealt with the merits of the proposal. The 
point on which I wish very briefly to ask the attention of the House is 
that, assuming thc ob.iects of th'l propol!l81 to be such as the Assembly 
would approve, the machinery provided for bringing them into effect 
.\ ould break down hopelessly at every turn. This proposed clause 4 of 
lhe Bill applies only to companies engaged in the manufacture of matches 
prior to the 1st of October 1928, and would not be applicable to a com-
pany started after that date. That is obvious because they could not 
make the declaration before the 1st of October. Therefore, there i'! nothing 
to prevent anybody from starting a new company immediately after the-
Ist October and being entirely exempt from all these re&"trictions. In the 
:;econd place there is nothing to prevent all the existing companies from 
~ i  into liquidation and selling their aoncerns to new companies formed 
after the 1st October. Then again, the restriction would only apply to-
joint stock companies and other limited liability companies. Therefore, 
again, it would be possible to evade the restrictions by transferring the 
eoncerns to private companies or to private individuals. Finally, I would 
point out that there is a third and a very important point to remember, 
namely, that these restrietioDB would apply in British India and would 
not apply in the Indian States, and I do not think there would be any 
difticultywhatever in transferring the greater part ofthe:'match industry 
in British India to the States. For these. reasons, Sir, I ~  ask the-
llousenot to approve of this amendment. 

Mr. ~  : The question is..: , . 
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[Mr. President.] 
4. Notwithstanding the passing of this Act 016 I,rotectivt' dutiea shall not apply 

unless the condition III id down in :';cctiou 3 a.nd the following couditions are found by 
the Government of ludiu to have het'n ful:Uh'<1 : 

(a) Joint stock ~ lll i l  and oth;:-r limited liability companies t"ngaged in the 
manufacture of matches shall 8ubmit to the Government of India not later 
than lst o..'tober l )~8 a dl'elarutioll whereby they pledge themselves for 
the fin:meial years during whil'h the protocti\-e duties lire in foree. 

(b) Not to pay any f('e or ('{{uivalent 8UlUd to the Directors and management for 
the said financial Yl'llTS. 

(c) Not to pay to shllreholdt,rs and oth,'r participants with limited liability a 
great('r sum by wa.y of annual dividend thun what they would get at 

t 6 per cent. on the actual i~ l im'ested in the undertaking by the per-
BOns ~  

(d) To employ any furth"r surplus in consoliduting the position of the Under-
taking in the DIunner approved by the Government of India. 

(e) To employ only Indir.ns in the ulldt'rtnking. 

(f) To produce a eertific1:te that the labtmr conditions in the undertaking are 
sati8faetory from a mmi ~  of three persons appointed by the Gov-
ernment of India for the purpose. 

5_ If an undertaking manuf:Jcturing matches fam to periorm its duties under BIlb-
aeetions 3 and 4 'I!"!thln a period fixed the Government of India may order those respon-
.sitrle to perform their dutiea on penalty of a daily fine not exceeding RB. 1,000 ,." 
" , 

. . The motion was negatived . 
. Clause 1 was added to the Bill. 
The Title and Premablf' were added to the Bill 

'l'he Honourable Sir George B.ainy: Sir, I move that the Bill be 
passed: .' . .. 

The motion was adopted. 

The A.sbembly then adjourned till Ele,'en of the Clock on Tuesday, 
the ,18th September, 1928, 
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